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T.EGIHLATIVE ASSEMBLY. 

Satwday, 18tA April, 19J6. • 

The Assembly met in the Assembly Chamber of the Council House al 
Eleven of the Clock, Mr, President (The Honourable Sir Abdur Rahim) 
in the Chair, ' .  . 

~  ANI>' ANSWERS, 

ARTICLE ENTITLED "LoWER RATES PAY'" PITlILISHBD IN THB M adrru M a.l. 

1747, ·Mr. S. Saty&JDurtl: Will Government be pleased to state: ~  

(a) whether tbeir attention has been draw-.n to B leading article-
elltitled' "Lower RateR Pay" published iI;l the MaaT(UJ Ma!1, 
dated ~  February, 1936; and 

(b) whether they propose to follow the advioe given in that al'ticle 
in regard to the Postal Department, and if not, why not? 
. . 

The Honourable Sir J'rank Noyce: (a) Yes. 

(b) In so far as the article urges "more striving to increase income-
b.y improved and mor" eomprehensiw service" its advice bas been Bntioi-
i'atad in the PostR .mcl TelegrflphR Department. In so far a. it urge. 

~  senrehing for Rt1vings", G(lYernmcnt, do not, propose to accept it. 
advice. 

• 
OPBNING 011' A NEW STATION BETWEEN RAHNAGAR AND KA8RTPtJB ON THe 

ROHlLKUND AND KUMAON RAll.WAY. 

1748. ·Mr. S. Satyamunl (on behalf of Pandit Govind Ballnhh Pant): (11.) 
Whnt ~ t.he oiRtance bC'twcpn Rnmnagar and Kl\shipur stations on the 
Rohilkund and Kumaon Railway? 

(b) How long does the t·rnin take to ~  the said distanc£'? 

Ie) Hflvt' any suggest.ions been made for opening an intermf'dint6 
station between the above mentioned stations? . 

(d) Is it the intention of the Rohilkullo lind Kumaon Hailwn.v ~ 

nistration t,o !ltart s\lch a station? 

The Honourable Sir )(uhamm.ad Zafrullah KbaD: (a) 17 miles. 

(b) ;')/i Illimitcs in the CORe of the down train and one hour Fevea 
minutpq in the cnse,)f the up train. 

(') nllrl (d).' Government have no.l,:information. I SIlk; however, 
sending n ('op.Y of ~ HonouraW.Memoer'. question and of my reply 
thereto to the Agent of the Robl11nmd and Kumaon Railway for ooneider-
ation. 

( ,'167 ) 
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NOK.AOOBPTANOB OF THE CERTIFIOA.TES OF ~  RSOISTERED MEDICA.L 
, PBA.OTITIONBU ON THE RoHILXUND AND KUMA.ON RAILWAY. 

lt741l. *Irlr. S. Satyamurtl'(on behalf of Pundit Bovind Halluhh Pllnt): 
Will Government be pleased to state if it is It fact that the rui\wuy uuth:>-
riUes of the Hohilkuncl und Kllmlion Hnilway do not accept the medical 
(Jertificute of private registered llledical practitioners, C\'cn though duly 
qualified Hnd registered? If !'o, why? ' 

The Honourable Sir Muhammad Zafrllllah Khan: Government are 
informc:'\ that, where ~  wnrrnnt, the District :Medical Officer, 
~  • .-l lind Kllmal)l1 Rnilwuv, is allowed to use his discretion ia 
.scccpting lIIedir."nl eel'titiclltes ff';m qualified medical pradiiioners, 

S<JALES OF PAY OF ~  IN RAILWAY MIDDLE SCHOOL.S, 

1750. *Irlr. S. Satyamurti (011 hdltllf of 1'Iuulit (Jovind HuHubh Pant): (a) 
I. it a fact that in revly to question No. 619, put, on the 23rd February, 
H131, Govel'mncllt hlld hgl"t"Crl to l"e\'i!:l{, till' f!l'lIlet; of lilly in forc!' in the 
Rllilwav Middle Schools in the Fllited 1'\'(,\'illccR ill Iwcol'(lulwl' with ~  

IIca.le Bnnctioncd for similar schoolFl by tIl(' Government of t'll.. 11 Ilited 
'Provinces? If RO, hilI' the pl'omiRPd ~  beell mll(lt,? 

(b) Is it II fllct that !'ix tellclwrs of the H'flilway Middle School at 
'Hareilly have not been given the increment. that would have faUen due 
;n accordance with the Govel'nment scale on 1st April, 1936? 
(c) Is it a filet that. the teacher;;: Ilrc granted regular increments up, 

to Rs, 250 in ~ case of graduateR and Rs, 150 in the case of under= 
graduat.es in Government schools and that the efficiency bar does not come 
in till thp abovt, mentioned saJari('s have been renched? 

(d) Is it n fnet t.hllt, t.he increments of the teachers in the Railway 
Middle Sel100l at Bareilly have bULn stopped on their attaining the salary 
,of Rq, 150 in the cntle of grnduntes and Rs. 75 in t.he CltRe of under· 
graduates? 

(l!) How mllny school!; al'e ~  on behnlf of the EUBt Indian 
.HailwBY in the United Provinces? 

(f) Ts there any diseriminnt.ion ill thl' llHlth'r or lenve rules hetween 
Oakr,rove School. 'Jharipani. Mussoorie and the Vict.oria Middle School 
at Bareilly nnd Moghulsnrui and the High School at 'rundla? 

(g) IF privilege lellv.' or leave on medicnl t'ertificute admissible in the 
first nnd inndmi!<sible in t.he InUer schl)oJR? 

The HODourable Sit Muhammad zafr1l1lah Khan: T Rm ('ollecting 
inforl11l1tir.n Hnfi wil: In,\' II repl,\' Oil tIlt' t'lhl(· of the House. in due course. 

HOUDAY FOR BAISAKHI IN THIt GOVERNMENT OF INDIA OI!'FICIDS. 

1751. .PaIld1\ KrtI1ma Ku' JIala'flya: (I\.) Will Government be pleased 
to state whether B full holiday for Hindus is observed in the ~ 

ment of India and attached and subordinate offices on Baisakhi day whicb 
is a most important Hindu festival? 



QUESTIONS AND ANSWERS. 4:1. ' 

(b) If 110, is such holiday granted to Hindus in all the GovernmE'nt 
-of : India and theirabtaohed and subordinate offices ? 

(c) If not, is it a fact that certain Government of India and Bttiftlhed 
·offices do not observe the festival as a Hindu festival and on that 
:account they refuse a full holiday for this festival to their Hindu staff? 

(d) If the answer to part (c) be in the affirmative, will Government 
'please state the reasons for not observing t,he festival as a Hindu festival? 

(e) Will Government be pleased to staie the names of the Gonlrn-
iment of lncliu und its attached offices: 

(i) which granted a full holiday to HinduB, and 

(ii) which refused a full holiday to Hindus, for this f8Btival during 
the last five years? ,. 

The Honourable Sir HeDry Oral](: The information is being colleote,\" 
'tmd will l){' laid 011 lh table in duc course. 

WILLING DON NURSING HOME AT NEW DELHI. 

1752. ·Kr. lIuhammad AIhar AU: (a) Will Government please state 
'whather the Willingdon Nursing Home at New Delhi is kept open through-
.)Ut the :. tler? If not, for what period is it open? 

(b) How much money has the New Delhi Municipality sunk into this 
'0 f'roject ? Whom do they cater for essentially? 

(c) lti the New Delhi municipal tax-payer rendered free medioal aid in 
all respects? If not. why not?_ 

(d) If the HOllie WUt; dos/'d down ill the summer, who then does it 
,cater fu!' in winter? Is it the local tax-payer? 

(e) Do the municipality employ their own doctors to run the Home? 
If nnt, who ~  runs t,he B.ome? 

(f,l Ie it a fact that the Superintendent and Deputy ~  

·of the Willingdon Nursing Home are but the Civil Surgeon, New Delhi, 
",nd hia Assistant. whose primary duties are to tend to Government em-
ployeeu of iihe Senior and Junior Secretariats and allied departments of 
·the Gove1'nment of India? If so, why are the officers employed in run-
.ning a municipal institution? 

(g) Are ?rivate doctors engaged by the municipality to tend to such 
'patients. who. normally, are not entitled to the free medical servioes of 
,<.fficial doctors '} If not, why are they debarred? If BO, who ore tbe 
'proctitioners permitted? 

(h) Hitherto, how milch have the Civil Surgeon and his Assistant, paid 
'by ~ New Delhi Municipality. severally,  recovered from medical fee-
llayiI£g patients admitted with regard to: 

(i) medical attendance; 

(ii) operations; and 

(iii) other charge,,? 
A 2 
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(i) What fees have private practitioners ~ and New Delhi evnedl 
from similar sources, 81lecified in the above paragraph? If none, u.. 
private practitioners debarred and why? 

'. " ' . 

Sir Gir!. SbaDkar BaJpaf: With your permission, Sir, I will. reply to> 
questions Nos. 1752 and 1753 together. 

The informlltion is being uoMected ullf1 replier; will be furnislwd to the-
~ as soon 'IS po!'.sitMe .. 

Wrr.LlNGDON NURSING HOME AT NEW DELHI. 

t17ilH. *1Ir. Muhammad Azhar Ali: (a) Undel' the rules und regula-
tion!'. of the New Delhi Nursing Home, issued from time to time, is it not; 
evident that only three special classes are being catered for, ~  

(i) pertain privileJ{ed ) ~ of the Civil ~ in India: 

(ii) Army OffIcers; Hnd 

(iii) the doctors employed by the Home itself? If not, what con-
veniences, if any. does the rat.epayer and other servants of 
the State acquire by its existence? 

(b) Is it a fact that while certain Civilinns of the Imperial Services 
and Army Officers actually plly Rs. 3-8-0 and Rs. 4, respectively, them-
aelvclJ, per (Hem. the bohnce chargeable to these categories fit Rs. 12 
per diem is made up from the public exchequer? 

(c) Whnt ir. the position of othCl' Government servants in this matter 
of relief? no they receive any at all? 
(d) Is it tnle that the New Delhi Municipality enhanced the minimum· 

charge from Rs. 4 to Rs. 6 on the 26th Murch, 1935? Tf !'IO. wh:-" was 
the enhancement made at all? 

(e) Are Government prepared t<J withdraw theil' services froll! every 
municipal institution? It not, what objections have ~  

EXPORT TRADE OF PRoVISION OPIUM. 

1754 .• Srllut ltuladhar OhaUha: (a) Will Government be plel\serl to 
state whether the export trade of provision opium has termin .. terl? 

(b) What quantity of excise opium is in stock at thE'! end of HlS5 from 

(i) Ohazipur Opium Agency; 

(ii) Joint Malwa States; 

(iii) (}walior; 

(iv) Indore; and 

(v) other Indion States and sources? 

"Fer answer to thi8 qU8!ltion. lee answer to qaeation No. lT6Ia. 



QUESTIONS AND ANSWERS. 

, . (c) How is the Btook going to' be. disbursed· in 1986-S?? 

(d) What area of land is going to be cultivated with poppy for ezoilie 
-opium (i) under the Ghazipur opium &genc;)' in 1936-37, and (ii) elsewhere? 

Mr. A. B. LlOJd: (8) Yes. 

(b) The stock of raw opium. on the 1st October, 1985, the latest date 
ior whi'!h infonnation is available, was: 

Benares 
JIalwa 
Ha,d Mewar 

Maundll. 

12,690 

10,707 

2,471 

It is not possible to give separate figures of the amounts of Malwa 
-opium supplied by various States as they are not kept in stock separately_ 

(c) Aecording to the present programme 2,550 maund!! of raw Benares 
and 4,000 maunds of Malwll or Hurd )Iewur upium will be rllquired for 
the manufacture of excise Bnd lndian Medical opium during HJ86-S7. 

(c) ~  area of lund to be brought under poppy cultivation in the 
United Provinces in the year 19M-S7 is ]2,000 bighas, while the area 
under Pl'PPY I}ultivation in Centml Ind'ia nnd Rujputana Stutes which 
supply opium to Government will depend on the quota of opium fixed 
for each State. This quota has not yet bC'en fixed for 19~  

Srijut Kula4har Oh&llba: Have t.he Government of India adopt.ed BDy 
policy of ~  reduetion with n view to finally terminating poppy oulfii-
vation in "India? 

Kr. A. H. Lloyd: ~  Sir. '1'11(' Govel'llment of India huve not adopt-
·ed any policy directed at the entire stoppage of cultivation for use in India. 

-()proM CONSUMED IN DIFFERENT PROVINOES AND NUMBER OF OPIUM SMOKBIUI. 

1766. ·Srljut Kuladhar 0haUha: Wlll Government be pleased to state: 

(a) the quantity of opium consumed in different provinceR 0' India 
in 1984-35; 

(b) tbe number of opium smokers in different province. in 10"'-86; 
and 

(C) whether the number of opium smokers was communioated to 
the League of Nations? . 

°Mr. A. B. LIOJ4: (a) A statement is laid on the table. 

(b) una (c). The nUl:nber of registered opium smokers in Burma at tlie 
'olose of the year 1934 wall 20,900. The number of suspected opium 
"Ullokers in the Central Provinces during that ;vear was estimated at O,ti0'7. 
and in Bombay the numbel' was believed to be 1,200. This information 
was ('()Jnmuaicnted to the League of Nations. The Government of India 
have ;;0 information f1bout the number of opium smokel'B in other proTiu-
.celo • 
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Madras 

Bombay 

Sind 

Beaga\ 

Bunna 

United Provillles 

Punjab 

Bihar and Ori_ 

Central Provin( 88 

A_m 
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North·Weet Fronti6r Provine" 

Delhi. 

Ajmer·Mf'rwara 

Coorl 
Baluchist.an 

*1I'illlrea relate to calendar' year 1934. 
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Seers. 

28.589 

16.118 

4.719 

27.104 t· 
22.720 t 
17.,,87 

30,330 t 
20.086 

11.681 • 
11.753 

1.067 

1,'16 

3.311 

18'5 t 
.77 t 

t1l'igurtll relattl to 1933-34 ... 8 figures for 1934·36 afe not yet &Vail .. hk 

Brijut Kul&dhar Oballha.: Has the system of licensing and ratiolliu&-. 
been adopted in any other province except Assam and Burma? ~ 

.r. A.. H. IJoyd: ~  Rir. 

Brijut Kuladhar Oha.liha.: When do Goverument, t hillk ()f adopting it? 

JIr. A. H. IJoyd: TIlt' Illlltter is one within the discretion of Local 
GovcrnnH·ntF. sino(' opium is II provincial transferred subjed. 

Brijut Kuladhar Chaliha.: Will Govel'llll1ent be pleased to state whether 
the agT/!t'll1t'llt signed before' the League of N:ltionR has been applied. 
namdy. thnt. they will arlopt, the system of employing persons 'paid by 
fixod ~1 11 1  nnd not h." commission on salcH for the retail sale of opium"· 

lIr. A. H. Lloyd: I should lil<e to have notiee of that question. 

TEA ESTAT1Il!l WRlCH APPLIED FOR SPEOUL TREATMENT UNDER TID 

Tn C...oNTROL ACT. 

1756. ·Brllut ltuladhar Ohallha: Will Government please ~  

(9) the number of tea estates whioh applied for apecial treatment,; 
under the Tea Control Act in 1984·85 and 1985·86; 

(b) the number of applioations reoeived from (i) Indians and (ii)-
Europeans, in 1984-85 and 1981;-86; and . 

(0) the Dumber. of applio"tivna rejected of (i) IndiaDs Ilnd (ii) ~
peana in 1984·85 and 1985·86? 



QUESTIONS AND ANSWERS. 1 ~ 

TIle Honourable SJ.r Muhammad ZafruUah DaD: (11) to (0). The in-
format·ion is being collected a.nd will be laid 011 the tllble of the HOIiBe ill 
due course. 

INDIAN TEA EsTATES. 

1757. ·Srljut ][uladhar OhalIha: Will Government be pleased to state: 

(a) the number of Indian 'fea Estates or firms which aTe mem-
bers of the Indilln Tea Association; 

(b) the total nUlnber of Indinn-own< d tea estates in Bengal and: 
Assam and elsewhfire; 

(c) whether any representation hus been given to the Indion Tea 
Owners (outside the members of Indian Tea Association) on 
the Indian Tea Licensing Committee; if not, whether they. , 
propose to consider the advisability of doing so:' • 

The Honourable Sir Muhammad Zafrullah Khan: (II) and (b). The in: 
formation is being colleded and will he laid on the hlhlc> of t.lw Honse in 
due course. . 

(c) Yes. TIlt' at!t.ntioll of the Honourable Member ill invited to the 
provisions of section S (1) of the Indian Tea Control Act, 1983. 

Srilut ltuladha.r Chaliha: Are (im'ernment, aware that there is strong 
rellentm('lIj, Oil til!' purt of the' !';maLl Indian tea owner!'; 011 account, of the 
want, of representation in the Indian Tea Licensing Committee? 

- '!'he BODourable Sir Muhammad Zafrull&h lDlan: l\o, Hir. 

GURKHAS FROM NEPAL AND OTHERCMITES FROM ASSAM IN THE ASSAM ~ 

1758, ·Srljut Kuladhar OhaUha: Will Government be pleased to state: 

(a) the proportion of Gurkhas from Nepal in the Assam Rifles andl 
other castcs from Assam; and 

(b) whether they have considered the qnclltioll of stopping recruit-
ment from outside? 

. 
The Honourable Sir Henry Oraik: (a) (;III'ldlllf; frorTt \,pplIl, 74 pI'" 

cent., and nativeR of A !'IS 1\ 111 , 26 per cent. 

(h) No, ns even lltl' percelltng(' of ~ up to which ul'('ording to the-· 
presPllt dURs composition ASFIlltneSe CIIIl be l'ceruited has never been. 
readled. 

OPl'IClI:RS BHPLOYED BY THE TEA CESS CoMMITTEE TO CARRY ON TJlF: 
PRoPAGANDA WOBK. . 

1759. -Srliut ][uladhar Ohallha: Will Government please state: 

(a) how many grades of officers M'e employed by the Ter. Ceu· 
Committee to carry on the propaganda work, and theil' scales 
of pay; 

(b) how many I)f these posts are filled by (i) Europeans, (ii) Anglo-
Indians; and (iii) Indians; 
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(e) ~  ,thtB/! :offieet8 'U't' meant lor propagwda: all1()ngat. 
Indiana.; 

(d) the result of the tE:-1l propaganda in Amf,rica and Frane£ ; 

(e) wl)(·th!'r ~ WIIIl Hny increase in export of tea to 1.hos(' l'OIIn-
tries (AmericlA and Frunce) in lQp4-35; and 

(f) the cost incurred in propa'gandn in America and France in 193J, 
1984 and 1\135 l' 

The Houoarable Sir Kuhammacl Zafrullah ][han: (a) ~ (b). The 
"HOlloUfllble Mellliwr i", rderred to the statement laid on the ta'le of the 
House on the 19U1 Sept,ember, 1935, in reply to question No. 491 by 
Mr. R. 13. Vflrma ~  the employees of the Indian Tea Ces8-Com-
mittee 

(t·) The I'ropaglllld., clllllpaigns of the Committee are meaut for inCrtaB-
ing t,h., consumption and the sale of tea in Indiageoerail:v, and it is 
o()bviouR thut the ('olllnlittpl"'" ~ in Jndil! HllI!:'t lIIuinlv be HlllOlIg 
-th(. Tnclillll j>0l'lllut.iol1. ' 

(d) 'fhe propugundn pallipniglll:' in America have ussisted greatly iluring 
's period of world-wide reduced consumption, in maintnining grneri-dly t.he 
levnl of impul't,f; of ll1riinn ~  into that country. 

There hw; heen 110 jJropuglllldn work in F1'lInee since 1927, 

(t·) The HOllournbie 1\1f'miwr iF: referred to the Annuu} Statement of 
-the Sea-borne Trude of British Tndil! with British Empire and ~ 
Countries (Volume n. a ~  of which Is !wllilable in the Library. • 

(f) 'l'lw tllle·,unt" l.t tlte Teu Cess Committee are ut present maintained 
:acc<.:t(liup' to tIlt fin'lI'pinl year lind the informat.ion available wit.h Govern-
ment !!hows thllt the following amounts were expended for propaganda 
in A lIlf'ricfl : 

1\f:J2-3:l 

1933·34 

J9:l4·a5 

5,85,138 

C;,7!l,389 

6,66,783 

NOTICE lo'OR THE 1'.h:RMINATION OF THE OTTAWA TUDE AGREBMENT. 

1760 .• 1Ir. I. latyamurtl: Will Government be pleased to state: 

{ :t\ II'll(1th(,1' in 1I('l·Ol'ti:lll('P with the Hefo\olution of the Assembly on 
the Ottawa Agreement, they have given notice to' His 
Majesty's Government of the termination of the Agreement 
under Art·icle 14 of t.he same; 

(b) if not, why not; 

{c) if so, the date of notice; 

(d) if they h8\'e not given notice, when they propose to give notice; 

\e) whether they propose to start trade negotiations with other 
countrie& with whioh India has trade relations with R view to 
promote export trade; 

(f) if SO, thl' countries with which they propose to start negotiations; 
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(g) whether their a.ttention has been dra.wn.to the speech of the 
Secretary of State for India, reported in the Hindu.tan' 
TimeR of the 4th April,1936; 

(h) whether they have heard from the Secretary of State to the 
effect that negotiations aTe to be started for fresh tra.de 
agreements; and 

(i) what the latest position of the whole matter is? 

The Honourable Sir Kuhammad ZQullah Qa,u.: <a> to, (f). The ques-
"tions of giving notice hnel of t.he action to btl taken thereafter are now the 
1!Ubj3rt of considernhon b.\· the Government of India. 

(g) Yes. 

(h'J No. 

(i) 'file Honourable Member IS referred to the replies to parts (a) to 
'(h) of this qupshon . 

.air, S. Satyamurtl: HoI\' lOllg do Govprnment. prOpOt;ll to take hefor, 
they rome to a elccision on t hi;; ItIilUer? I 11m askin;.( hecause the six 
lOnnt,h,; wilt start from that, dut.e, and I am lI!:1king whether GovernmADt 
propose to allow an,Y llIore time to elapse, before the ptJriod of six months 
l't.art" fiR ('ontempluted ~  this HOllsl'. 

'The Honourable Sir Muhammad Za1rullah Khan: The HOl1ourable MIO'm-
'her rnA." I'C8t assured that, Govl'rnment have no ulterior purpose in tlte 
IlIath'l' ,: I all. Government will t.nke HdioT! us soon liS the matters, t!tat 
must be settled before notiee is nct.ually given, are settled, and they will 
,try to ketUf. these mRt.ters ns SOOIl ns posf'ible. 

Mr. S. Satyamurtl: Bllt ",hilt ar!' tIll' llIat,ters, if the Comm(lrce Member 
hl\s nc ob;ection t,o tell th(, Houl'e. which hnvf> to he settled hp{ore 3Ctlllll\v 
;..'ivtng lI(iiee? . 

, 
The Honourable Sir Mubammad Zafrullah Khan: GenerRlIy, matters 

"of procedure. 

Mr. S. Satyamurti: Are t.\J(>,v in ~ with t.he Secretary of 
.St(lh· ovpr the matter of procedure? 

The Bonourable Sir Kuhammad Zafrullab Khan: The Secl'etary 01 
'State hus t.o be consulted. 

Mr. S. SMyamurtl: With rl'ference to the an"wer to p!lrt (e) of the 
'.question, 1 thought the Honourable Member said "yea". 

The Honourable Sir .abammad ZahU&1l Dan: No, I said "yes" ~ 

'reply to part (g). . 

Mr. S. Satyamurtt: Whnt ~ the "nswer to part (e)? 
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The Hoa.ourable Sir Kubammu Zatrullah Dan: I answered parts (a) 1.0' 
If). together and said these questions were the subject of considerat·ion by 
the Oowrnmpnt of India . 

• r. S. latyamurtt: 1 wunt to know spccifieally whether the question 
of stllrt ing trade negotiatiolls with other countries, including the United 
Kingdom, is heing considered, apart from the question of giving notice 
about the termination of the Ottawa Agreement, according to the mandate 
of this House:> 

The .onourable Sir Ilultammad ZafruUah Khan: Yes, Sil', 1 ~  SI\id 
that till these questions are undc'r the consideration of the Govt'rnmeQt 1)£ 
Indin, 

JIr. S. Satyamurtt: In st:u·ting tho>'e tmdo llegotiations, will Govern· 
ment he ~  enough to eOIl!'ull, Iridian (!Ollllllereial ,md industrial opinion. 
in the 1U1I8t eomprehensi,'j.! manm'r? 

The Honourable Sir Muhammad ZafruUah Khan: I 3m afraid that the· 
stag(' hilS not yet I1ITi\,pd whell thl' UO\'OI"UIllCllt could give an unswer tn, 
this qllE'I'tioll. 

JIr. S. Satyamurti: Wlwn that !ltag-e ('ollleg, will Government, be pre· 
part'rl to POllslIlt, nil I'phwunt J IHlian ('ollllllt'l'eilll opinion 011 thp-matt.er '! 

The Honourable Sir Muhammad Zafrullah Khan: ft, would depend upon 
thl' OOIJl,idI1rnt·iolls thllt, I'ule tIll' muttAr wholl the stage does arrive. J am' 
afraid at thl' presellt stag£' till' 'lIH'Ht,ion i" ~ )  

Mr. S, Satyamurti: With rott'I'I'II('e to tilt' 'l\Hm'er to pnrt.s ~) Ilnd (h)' 
of t.hl' '111l'I'tioll. ~  I kllow if tllP Hecl'l'hirv of Rtllte's st.lltemellL ~  

fresh neglltilltiolls IIrc t,o hl\ !';tltrt('(l for fresh t.nllie ugreeUH'IIt.s made ill a 
speech t41 which I have drawn attention ill part (g) of the question was made 
after consultation with the (}overnl1lcnt of India or with their knowledge? 

The llonourable Sir Muhammad Zatrullalt Khan: 1 :1111 afrnirl 1 cnnnd 
give th(' HOllolIl'llhle Memher 11m information with I'egal'(l t.() eommunic'" 
t.iolls h('I\\('ell tI'I' R('crptllrl or HI'.IIf1. aflll HlP o (lYe rnnWllt, of Tnrlin. 

IIr. S. Satyamurti: If ~ allY ('OIlJrnlllli(,lttion gOlle from thi!'; ~ 

~ th£' ~  of At.ute. on ~ mlttter'.> 

The Honourable Sir Muhammad Zafrullah lthan: Th<, Government (){' 
Inrlin anrl thE' RCC1'et.Rl'\· of Rtnle nre in eommunication wit·h each otht'lr 
on this matt<'l' . 

IIr. S. Batyamurti: Whllt. is the ~  whic'h Govt'rnment propose 
to set lip, ~ t.R,killR' further st,eps in connect,jnn with this mnt.ter, in 
pllfSlll\.nee of the :Resolution of this Hononrl\hle ~ ~ 

The Honourable Sir 1l1lhammad Zafra1lah lDwl: Will the Honourablf! 
Membel' tn' too mllke hiFl ~  " liUle more specific? With regard ta 
what particular action does he want. to know about the machinery wl1ich 
(loVf'rnmpl1t prnpo!\t' to st't up? 
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.•• ·S .. Satyamurti.: The ""hole (lueatioll of the fOI'l1ign trade of ~ 

country came within the SCOI'I' of the Hcsolutioll of this House h,v tht' 
. amendment of Mr. Jinnuh. 1 wllnt to Imo\r whether Government urt' 
thinking of setting up any machinery for dealing with the whoie. ques-
tion of foreign tra(k in II manncr RntiRfudory to ull relevant opinion ill 
this country. 

The Honourable Sir Muhammad Zafrull&h Khan: I (,lInnol 111M to ",hlAt 
T have alrf'llCl.'· sRid in reply to pllrt<: (II) to (f) of thl' CjlleRtioll, 

TRANSFER OF BoRPETHAR MOlTZA IN GOLAUHAT I;UB-J)IVISJON IN ASSAM TO' 

THlo: MTKIR HILL TRAOTS, 

1761. *Srljut ][uladhar OhaUha: Will Govemment please stnte: 

(II) whethel' Horpethur ~ 1  in Oolughut Hub-diyision in the 
Province of Assam has been transftrred to the Mildr Hill· 
tracts under the Assistant PoliticlIl Agent; 

(h) whether the people inhabitin:g the area have been d, }Jrived of 
the ordinary jurisdiction of the civil and criminal courts,. 
trial by jury and their right to prefet' appeals !;o tIlt' e.ll-
cutta High Court which they enjoyed so long; and 

(c) whether they will exercise the ordinary rights of franchist: in the 
next reforms in tho general constituency of the Golaghat Sub-
Division? 

The Honourable Sir Kripendra Sirea ' Sir, I illtl'lHlerl tn Sit\' thlit infor-
,matioll WII" bl'ing ohtllined, bllt this lIIorlling I hil\'I' ~  II telegrlllll 
from the (JU\'I'rJIl11t'nt of ASf\1I II I ",hil'h I proPOSt' to fI'lIt! Ollt lind whieh is 
all tht, infol'lIlHtioll \\'hil'h I hnw· got so fill': 

"Referencp yonI' tplegnlill of niP Mixl",,"lh aholll A •• ~  qlll's!ion. For at laut 
about 30 yesrs Borpeth"r l\fouza haM 1 .. • .. 11 illclntll',l ill th .. Mikir lIill. juriKdict.iolt 
and under the lIew Constitntioll it will l'emnin ill that juristlil'tioll which will b .. 
• partially PlCc\uded ~  Th" inhltl.italltH of that ~1 ) 1  bit V" ntv"" l>4'fOn. Kuhjed 
to the ordinary jurisdictioll of the Ci.-il and l'rillliIULI Courl.. Appeal. lie to ~  

.iollel' and Local Government, hut un<l,'I' th .. Ilt'\\' I 'oll"lilution they will .. xereiK" the 
ordinary right of frallchi"" in ~ (: .. n('I'I\1 ",ul l\fu"lim ~  .. s of Oolaghat 
because th"y ""e mltinly ,..,.tp" gl\l'dpII coolies Illltl I""'l' 111,11'" aflllliti". with th .. people 
of the General and Mllslim eonHtitut'ncies than wit h till' :\likir H ill. people propel'. 
The question of their eXc\UlIion frol)l l\[ikil' HilL" jurisdidioll was "&I'pful\y consi-
dered by the Local Govel'nml'lIt which tl .. eid .. ,l thllt Ih",· wpr .. 11101''' likelv to ,It'rive 
material' bpnefit in the AhRpp of road., wnt .. r Auppl." I\n'd mPlli<'ul hplp hi' ,'pmail1il1i 
in tht' Mikir ~ ~  

Srljut ][uladhar OhaUha: The stlltelllcnt,g IllIHle in the t.elegrum !tl'e in-
accurate. l'eoplo there till last .vear cnjo.'·od t,he privileges of Civil nnd 
Criminal Court .. alld jury trial. Will Oovernmcnt plenBf> make I'llquirif's'" 

'1'he Honourable S1r Krlpendra Strcar: :\Iy Honollrnblc friend is ~ 

the direct lie to the informot.ion ~  from thf' Government of ARRan!, 

Srljut ][uladhar Ohallha: As it iR. 

'I'h. Honourable Sir Jl'ripendra Sircar: 1 rna.\' go 01\ ~ thAt it III no4 
taO. 
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:.t. Plealdem (The Honourable Sir Abdur Rahim): ':l'he ~ 
Member has got t.o aef'<'pt the HtRtemf'nt. 

DBIOBBSTATIOll 01' AN AREA IN THE f':tOLAGHAT SUB-DIVISION IN AsSAM:. 

1762. *Sriju\ Euladhar 0'baUha: Will Government please state: 

(a.) whether they have received any communication from the-Gov-
ernment of Assam for deforesta.tion of an area over 211,000 
acres in the Golaghat Sub-division; and \ 

~) whether they ha.'Ve accorded the necessary sanction 613 required? 

Sir Glrja Sh&Dlw Balpat: (a) No. 

(b) Does not arise. 

RBDUCTION IN THE GRANT-IN-Am OF THE EAST INDIAN RAlLWAY ANGLO-

VERNAcur,AR HIGH SCHOOL, TlrNDI,A. 

1763 .• Pandit Sri Krishna Dutta Paliwal: (u) Will Govemment be 
pleased to st[lte if it it; II fnet thut the gnHlt-in-aid of the East Indian 
Railway Anglo-Vernncular High School, Tlllldln, W<If' subt;t.tmtially reduced 
in t.he yeaT 1 n35-36 ? 
(b) Is it. ~ faet tbat. t.ll(' RnilwliY /llIj.hoJ'itit's malL l'l'presentation t.o 

the Education authorities, Ullited PTovi1l(\('f;, fot' (,Ilh!llll:illg the grunt-in-
aid and threalpnpd to /'(·dll(,(· flu' Rlrength of fl·c· s1aff IIIH1 lite' statllf; of 
the school in ense t.h('il' TPCJ.llt'st \\,IIR not Iwcpde<l 1{)? . 
(c) Is it II fad. Ulat sOllle ~ auLhoriti(·s of tlw Education-

Departlllfmt, Uuitecl Provinces, hllve IIdvisl'c1 the Railway authorities to 
reduce the school from its present stat\ls of High sehool to that of an 
Anglo-Vernacular Middle School? 

(d) What was the.' amount of Uw Uniled 1'I'ovillees Govcmment grant 
in 1984-35? What is it now, i.e., in 1935-36? 

The Honourable Sir Muhammad Zafrullah Khan: With your  vermis-
sion, Sir, I shall ~  to questions Nos'. ]763, 1764 and 1765 together. 

Information is being collected, and Il "eply will be laid on the table of 
the House in due conTRe. 

:SToPPAOE OF THE TEACHING 01' SANSKRIT AND PERSIAN IN THE E4ST INDIAN 

RAILWAY ANGLO-VERNAOULAR HIGH SCHOOL, TUNDLA. 

+1764. ·PancU\ Sri Kriahna Dutta Paliwal: (a) Is it a fnet that it. ha.s 
been decided to stop t,he teaching of Snnsltrit Rnd Persian in t.he East 
Indian ~ 1  Anglo-Verna(mlar High School, Tundla, and the t.eachen 
-of these subjects have been given notioe of the termination of their 
-.ernces on and from the 14th May, 1936? 

(b) Is it B fact that, the enTrent session ends on 30th ,Tune, 1986? 

(c) Is it also It fact. that only teachers of Sanskrit and PerRinn in the 
school have been served with notices of dismissal? . , ". 
(d) How milch net. sltving is expected to be uffedt:d hy the abolition of 

Snnakrit and PersiRD in the said school? . ;' . ,  . ; " ., _ -

~  an.wer to ~ ~  .tt ann-fer to question No. 1763. 
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(e) Is similar economy being effected in other schools of t.he Hailway, 
inoluding the European schools for boys and girls, mamtainedbytbe East 
Indian Railway? 

(f) What subjects have been abolished for rensons of ~  in the· 
~  Sehool :InO other guropean t.lehQOls? 

~  OF TBlD TEACHING OF SANHKRlT AND PIIlRSIAN IN THE EAST INDIAN" 

RAILWltY ANGLO. VERNACULAR HIGH SmrooL, TuNDLA. 

tI 765. ~  Sri KrishDa ~  Pallwll,: (a) Is it. a fact that public' 
meetings have been held at Tundla lInd representation made to the Depart. 
ment of Education, the United Provinces and the Railway authorities pro""' 
testing against the abolit.ion of Sanskrit und Persian in the East Indian, • 
Railway Anglo-Vernacular High School, Tundla? If so, will Government be· 
pleased to lay a copy of the representation on the table and state wh9.t. 
ar.tion has so far been taken on it? 

(b) Is it a fact that in reply to the ~ 1  to the Agent, East 
Indian Railway, he informed t.he Secretary, Vidya Samba.rdhani Samiti, 
Tundla that its conte.nts have been noted and that the detailed points' 
should be rf'fert'NI to the m'lI1ngcnwnt committE'e of the ~ ) )  

(c) Is it a fact that accordingly It representation ha.s· been llent t<J th,,· 
Secretary of the schools? 

(d) Is it a fact that t.he representation was not placed before the 
committee and the vice.president on his own authority replied "I regret 
_ t.\le matter having been dealt with by the higher authorities, nothing 
further is possible here in this connection"? . 

(e) Was the vice· president authorised t.o decide the matter without. 
referring t.he mat.ter to t·hE' commit.tee? If so, under what rules? 

(f) Will Government please state who is the next higher Huthority in, 
the matter? 

(g) Will Government please state what effect, if any, the presence 
of these two posts hud on the budget of the school this year? 

(h) Is it a fact that the Inspector of Schools is of opinion that the 
presence of these two posts will not materially affect the finances of the 
school? 

(i) Do Government intend to revise their policy and allow these two. 
posts to continue? 

IBBEOITLARITJEI'I IN MAKING ()n'ICIATJNG AND PERMANENT ARRANGEMENTS;' 

IN TIlE bmUSTRJAL BRANCH OF TnE FORMR PRESH, ALlOARH. 

1766. *Pandit Sri Kriahna Dutta Paliwal: (a) Are Government aware 
that the officiating 'and permanent arrangements made by the Assistant 
Manllger and tllP Mnnagel' in the industrial branches of t.he Government 
of India Press, Aligarh, are not in accordance with the orders issued by the 
Government of India from time 00 time in conneciton with the observance-
of commUhal composition? 

tFor 1~ ~  t<> thi. qU(,Atio'n, .ver ~  to qut'stion Xo.' 1763. 
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(b) Are Government aware thut these orders are still being ignored by 
. the authority concerned in Aligarh Press? 

(c) Will Government be pleased to lay on the table a statement show-
ing the number of a.ll the officiating, temporary and permanent alTange-
Ul(>llts l11udl' ill ~ ~  hrallches, Oil different ~  of the 
Aligarh Press during the last three years, giving reasons for ignoring 
,orders by the two officers of the Aligarh Press? 

(d) What steps have . .o far been taken by the Controller of Printing 
against the officen responsible for not. adhering to the Government orders 
lind if none, why not.? 

(e) What .tepa do Government propose t<:> take to reguJariM the 
irregularities of the Aligarh Press in future in the matter of ~  

.composition ill the illclu,;trilll hl'llllcheM:' 

The B.cmourable Sir Frank Boyce: (a) and (h). ~1  Atteutioll is in-
vited to the l'eplil'A I gil \"I' on Hlth F!'lorlllll'.\', 111:\6, IIlId ~  II }"ehruury, 1986, 
respeetively, to pud (II) ()f the H.onollr;l 1,1(, Memher ',; f'll1rr!'d qUPAtioll No. 
682 aud UIlAtlll'rl,d qlleMtioll ~  ~  

(c) 1 am not in posseHion of th£'I'f' I'nrticlllnrs anrl, IIA 1 1111\·(' l'xplained 
in reply to previous questions, til(' or<lt'rR regm'ding ('OIlHIlUTlIII ('omposition 
do not apply to promotion!!, t.empornr,V or permnnl'lIt. 
(d) IIml (e), Do not urise, 

OUTTURN OF THE BINDERY BRANCH OF THE FORMS PRESS, ALlGARH. 

1767 .• PancHt Sri Kr1IhDa Dutta Paliwal: (a) Are Government a ..... are. 
that the establishment of the Bindery Branch of t·he Aligarh Press ill! 
bigger than any other Press of the Government of India, but the out-
tllm of wOl'k i" lIot the Knill(' ill l'OIlI)IHrikoll with those of otlll'1' PresRes? 

(b) Are Governmenb aware that no account of ouUurn is kept of any 
of the men on that. branch? 
(c) Are Government aware that there is 110 fixed 8eule of outtUrli of 

these men who are all on fixed salary? 

(d) If the replies to the preceding pGrts are in the affirruGt..ive, are tiov-
.ermltl'nt prepllrt'd to c'OIIRidt.1' tIlt' IICh·jf;Uhilit., of introducing piece ~  

on the same lines 8S in some of the other Presses of t,he Government of 
India? 

The Honourable Sir ~  Boyce: (II) The' n·pl,'· 10 the firR! part is in 
the neglltive. ]11 IllIhltll fud, the Cul!'uttu Prf'Ss hOR u milch larger binding 
1Itllff than th{, Aligllrh PI'l'At;. AfI. reglU'dR the IlItter purt. Government hs,,·., 
110 ren8011 to belie,'e that t,he outtum of the hinder!! ill the Aligllrh Prt\8/I ~  

helow normal. 

(b) "nd (lo). ~  

(d) Does not arise, 

RX".NDITl1RII: INCURRED IN MAINT.6.INlMO THB OFFIOM 01' THE Co!CTROLLD 

OF PanrrINO A!CD STATIONDY AT CALCU'n'.6. A.MD DELIll. 

1768. ·panellt Sri ltrlIbDa Du"-Paliwal: (a) Will Government be 
pl£aled to lay oil the table a statement showing the amount of expenditure 
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~  in maintaining the offices of the present Controller of Printing 
and Stationery at Calcutta and Delhi for j,hl"! five financial years !l.S com· 
pared with the expenditure of the offices of the Controller of Printing. 

~  and Stamps during the five financial ye8l'8 from 1006-06 to 
1900-1O? 
(b) If the expenditure is in exoess as compared to·· ·tbOtle Gf previou8 

. yeant. are Government prepared to take steps to effect roduction ir. the 
pa'y and staff of the officials of the Gonfrollorof ~  and Stationery 1 

The Honourable Sir !'rank Noyce: (n) I regret I cnnnot furllillh tho h,· 
formation required by the H ollournble Member as resE'arch into d.,t.nils of 
expenditure of thirt,:v years ago would entail a large amount of time and 
trouble. Moreover, no purpORt' would be served by a ~ J  of tht! 
figures of expendit,ure fot' the earlier period with those of five recent. finall-
cial years as the Brnnc>hE'R of til£' St.ntionery and Printing Department have .. 
been radically reorganised since 1910. The Central Publication Branoh, 
the Central J,'orms St.ore, the Calcutt.a Forms Press and t.he Delhi Pres!! 
:were not then in existence, the Aligarh Press waR not· under thA Cont'"OII .. r 
find he hlld no lH'ndqullrterR officE' aport from tl.!, Rtut.iollf·ry Offil'f1 

(b) Dul's 1I0t uriBe. 

_AMAWAMATION OF THE Two OFFICES OF THR r..oNTBOLLBR  OJ' PaixTDrO AND 
ST.o\TJONBRY. 

) 769. *Pandlt Sri Krishna Dutta Paliwal: (0.) Will Govel'nment be 
_1,)eused to state what lIdvantage is gained by maintaining tbb office. of 
-the Controller of Printing nnd Stationery nt two different. places, Calcut.ta 
-Rnd Delhi? 

(b) With n vic>w io effect rconGmy, do Government propose to conllider 
t.he advisability of ~  them immedintely eit·her at. Caloutta or 
'It Delhi? If not, why not? 

The Honourable Sir J'r&l\k Noyce: (/I) Thc Controller 'f! olliet' ir; lit New 
D('I hi. The oflicel-l of t Ill' ) ~  nncl ot her ost.nbliRhment1! Rubordinnte to 
him art' )o("ute(l !It t.hl' pinel'S rcgarclf'rI HR C'Ol1\'('ni('nt f(1l' uc1ministrntive 
pnrposE's. 

(h) Doel! not arise. 

~  OF TERMINAL TAX AT RAILWAY OR RTBnnm RTATIOJf8. 

17'70 .• Mr, 81UJJa Kumar 10m: Will Government lay OD the tRbJe 
:A statement ahowinF: 

(a> the nltmel of the Railwnv or SUlmer ftetions in Britiflb lpdia 
where tannina} t&x is It'vied on: 

(i) paSAelllJerB, 

(ii) goods, and 

(iii) bot.b; 

'(b) the rate of the tax in each eaee; 
~ )  amount; realiMd in each ca. dUl'iDl the lut t.wo , .. ra; 
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(d) the purpose for which the proceeds of the  tax are spent in each. 
case; and 

(0) the provillion of law undl'I' whil'h the tax is levied in eaoh case? 

The BDnourabl. SIr KubaIlUD&d. Zafru1l&h lDwl: (a) and (b). 'rhe' 
available infonnation is given lit pages 550 to 568 of the Indian Railway 

~  ASBOOiaiion's Coaohing Traffic No. (10). a oopy of which is avail-
able in the Library of the House. 

(c) Government have 110 informutioll. '. 

(d) The net proceeds are made over to the looal bodies on whoge behalf 
the collection is mMe. 

(e) 1 ~  t.llxes Ilre collected under lIotifications or instrudions issued hy 
the Loonl Govt'mments concerned. 

DrscONTINUANOE Oll' THE USE OF CASTOR On. AS LUBRIOANT ON STATB: 

RAILWAYS. 

1771. *111'. S. Satyamurti (on hehalf of Pandit Govind Ballabh Pant): 
(a) Are Governmellt. awarE' thnt the State-owned Railwa:vs have recently 
commenced to use '8 non-Empire mineral oil, gargoyle h. dark lubricating, 
importE'd from AmE'ricn. ill plncE' of cII!':tor oil, an indigenoWl lubricnnt '! 

lb) If til<' replY to part (u) II(' ill th(' affirmativC', will Gowrnnwnt be 
pleased to state whether they have studied the economic efl'ect upon India 
resulting rr0m thl'" d:scontinunnce of the use of cRStor oil (\s lubricant; 
Buch nA: 

(i) th" efl'f'<'t Oil th" Iudi:ill ,)il inrlllstry; 

(ii) the d'fect on the Indi(\n ~  industry, through the absence of-
eastor cake As II fertiliser: 

(iii) tlJ(' effect on the Indian agriculture for want of castor cake as 
1\ fert:Jiser and los!! of market for castor seed: 

(iv) the eftect on the wear I\nd tenr of locomotives; 

(v) the loss of milage due to the locomotives I'emaining in repair 
shops for a longer time; and 

(vi) tl:" 10SR of Hailwny frcight on castor seed, castor cake, coal, 
mill accessories, gunny bugs, empty drums, etc., ~  in the' 
costar oil crushing industry? 

(c) II it. a fact; that the East Indian, the Bombay, Barodll and Centl·u.l 
India. HI(' Bpuglll nnd ~ )  We"h_'l'll and the ~  \Vestel'l, Railways 
owne·} their, own castor oil mills for producing lubricating oil sOUle kn· 
years hack? -

(d) W\!l l10vernment be pleased to stat!' the qunntities of csstor oil 
and miner'l '.ils used during each of the psst five ~  by each of the 
StatC'-owllcd ~  nnd fOI' whllt 'I'Hllltit.ie,; of ~  oil!; eonlractR 
hBV"3 be-:ln p\ared for the year 1936-37? 
(e) Will Government be pleased to state what eftorts they have made-

to elloouragA I.he pressing of oil seeds in IttdiB? - -

(t) Ara Oovernment ~  tl1nt the discotttinuoncfl of the use of castor 
oil by Railvvl'Ys is likely to kill the cllstar seed crushing industry?_ 
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(J::) Are (}()vernment aware that the Departments of Agriculture in the 
sugarcane grQwing areas are a4vocating an increused use of caator cake 
. ItS Q fertiliser for the sugarcane crop' 

(h) ~ (lovernment aware that the effect of im'P0rting mineral oil for 
usc in Raiiw:.I:!s in place of Mstor oil will cause a serious shortage of caator 
cake to th= d .. triment of the sugarcane crop in partioular and agriculture 
in geneNI? 

(i) Will Government be pleased to state whether any comparison has 
been made between the life of locomotive bearings wheI). castor oil is; llR6d 
all a 1 ubriMD ~ and when mineral oil is" used? 

(j) Is it a fact that many locomotive engineers are of the opinion that 
castor oil as a luhricnnt is superior to mineral oil for the high temperatures 
J:rev:.Iiling in T ndio, on account of its high flash point and good viscosity t 
at high temperatures? .. ' 

(k) Will Government be pleased to state the loss ,of revenue due to 
locomotives be ing laid up while under repairs on account of this Bubstitu-
tion of custer oil as a lubricant? 

(I) Am Government prepared to undertake that in future costor oil 
~  In Iwii'.\ will be g-iven preference over imported mineral oils for use 
011 th·. St"te·owned Railways? 

The lIonourable Bir J(uhammad Zafrullah Khan: Information is being 
('olleded lind will be Inid on th(> t,ahle of ~ HOllse ill due course. 

• Mr. S. Batyamurti: Have GoVt'rrlnlPnt. no informatiol1, cv('n with regard 
t.o part (nl of the qllegt.ion? 

The Honourable Sir Muhammad Zafrullah Khan: Encruiries have bel'lI 
m.lIl" from HIP. rail ~  concerned. 

ELECTION OF THE CENTRA L ADVISORY COUNCIL FOlt 
RAILWAYS. 

Mr. President (The HonOllrnblEl Sir Abdul' Rahim): I have to infol"lJl 
the Assembly that lIpto 12 Noon on Friday, the Fth April, 1986, the 
time fixed for recfliving nominations for the Central Advisor.v CouDcil for 
Railwavs onlv six nominnt:ious hRve been received. As t,h(> Dumher or 

~  'equal to the number of va.cancie". I decla!'e the fo\lowin,:: 
non-official Members to be dul:velected to the said Council, namely: 

(1) Bahu BaijDllfh Bnjorin, 

(2) Mr. Ku1adbar Chaliha, 

(8) Mr. B.  B. Varma. 

(4) Liellt .-Colone1 ~  ~ rtj(IIlfY. 

(Ii) Mr. Sury:va Kumar Born. and 

(6) Mr. H. M. Abdulhh. 



THE IN,DIAN COMPANIES (AMENDMENT) BILL-oontd. 

Xr. PreBident (The Honourable, Sir Abdur Rahim): The House will 
llOW 1'l'811me consideration of the following motion moved by the Honol1r-
able Sir Nripendra Sircar on the 15th April, H186: .. , 

"That the Bill further to amend the Indian Compani811 Act, 1913. for cert.aiu 
purposes, be referred to a Select Committee, .consisting of Mr. Bhulabhai J. Deu.i. 
Mr. S. Satyamurti, Mr. Anugrah Narayan Sl11ha, Pandit Govind BalIabh Pant, Mr. 
Banii Vencatachelam Chetty, Bir Cowasji Jehangir, Mr. Abdul Matin Chaudhary, Mr. 
AkhiI Chandra Datta] Sir Leslie Hudson, Mr. Mathura<ias Vis8anji, Babu Baijnath 
Bajoria, the Honourable Sir Muhammad Zafrullah Khan, Diwan"\,Bahadur R. V. 
Krishna Ayyar, Sir H. P. Mody, Mr. L. C. BUls and the Movet',. and t.hat tht< 
number of members whose presence shall be nece8sary to constitute a meeting of thE' 
Committee shall be five. I, 

Mr. E. L. Gauba (Eust Central Puujah: Muhallllllildun): Sir, the 
Honourable the Lnw Member WIJ..S perfl'etly right the other day when he 
"uid that thiH BJIl wus It Bill of first dass importance. This Bill will 
affect not only auditors, directors and others associated with the manage-
ment of companies, but will also affect many thoubands of companies as 
8uch. It will affect millioll8 of shareholders and Il Vllst amount of capita.l 
which is invested in these eompanies. In considering the Bill before us, 
it is neces,;ury to bear ill mind ('crtllin fll('ts. It is ~  to remem-
ber that i,he Companies A(·t, is orll' uf the mlljor Ads Ull the StatutR-
book: it is 11'1 Aet \I, hich runs into nearly 290 c1uuses, and tbe Schedulcs 
thereto amount to ncarly on,·-third of the operative part of the Act. The 
Bill is of impresflive proportions: it runs into a hundred clauses. It is 
also ne:Jo;;sllr.v ~  remembcr that the existing Companies Act was passed 
in 1013, nuel tilE' r,reRent amending Bill comes before us after 23 year£. 
MCllnwhile, til(' EngliKh law has undergone considerable change. There 
has bl'pn in the meantime in England not mereh un amending Ad, but 
there has beell u eOllsolidnting Act. One of the' things that the GovE-rll-
munt, of Indin, I ]It·lievc, had ill mind-the reason why they kept post-
poning amendment of the Companies Act--was that they did not want 
to tinker with the Ad; lind when the question of modification arose, ~  

would modify it in II. substantial manner. I regret that, in spite of the 
mRll.V chuses (several of which are of very minor importanee indeed) 
before us for ('onsiderat.ion, the GOW'1'I1ment of India have not seen fit to 

~  UII' \\ hole Act, and to put forward hefore this House a new 
consolidating Acl, rather than a mere amending Act. 

On 0. cordIll ~  this Bill will be found to consist of a great 
numlll'r of da\1sestaken bodilv or with mil1!'r amendments out of the 

~ ~  Aef-lll'lH' than two-thirds of this Bill consits of such clause", 
taken as I Bubmit, practically t,t'Tbo.tim out of the English Act,--aeveral 
are merely consequential clauses, and amendments of an entirely insigni-
ficant chorllcte1', and tlH' nE'W Bnd substantial propositions which the 
J ~  Depart.ment has reallv formulated' on this occasion nre confined 
to II VE'r\' few 1 ~  of the Bill. In this connection it is a)so neces-
'U1rv to rt'mE'mber t,hat in England thE' amendment of the Company L3W 
was ~ 1  to a C.ommittee of experts presided over by a person of 
nIP ~ of Mr. Wilfred Green, now IJord Justioe Green. Here till> 
l1nwllc'lment of the Companies Act was entnlsted to a department ,1 I 
,'xpert: Tl" mal t,er what t,be merits of that might be. the ~ of 
fI prnpcr J ~  ('annot p(,ssibly be overlooked. 

( 41M \ 
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I will now jUilt briefly indicate the nature of the Bill wqich is before 
;the House. As I said, 55 clauses derive their origin from the EngliBh 
Aot. There are nine consequ.ential ~  28 aJ.'e .unimportant 
amendments: one is the title, and two clauses relate to forms, ~ 

· ~  eight or nine clauses which may really be regarded as the contri-
bution by t.he Government of India to the amendment of the company 
law in India. The eight or nine propositions whioh the Legislat,ive 
Department has contributed to the amendment of the company law are 
:Il., follow!!: one ~ the aIlUlndment covered in clause 8, which provide!! 
· a penalty for infringement of s'ection 4 of t.he Act-J will explain wha.t 
that means presently, Then, we have clause 18 of the Bill: we have 
<:IHuRe HO of jihe Rill which raises the' number of minimum directors from 
'2 to 3. We have a part of clause 83, which is undoubtedly an important 
~~ 1  relating to directors. A grent part of this clause is based on the 
np\\, RngliRh Act. bui t.here lire :l few surpriSIng contributions from the'" 
(J,)Vt'rnment of Indill. 'rhen, there is claUf,e 3fi entirely new Rnd nothing 
like it in the English Act relnting to Managing Agents, There is a1Ro 
Ch1ll'lf.' 56 which relates to compulsory dilwlOfHlre in the profit anrl lO<:!1 
:account. There is an important c1nuR8--clnllse 86--which extends limita-
tinf1 in miRfcllIomncc procf'pningF; under section 235 of the Act. Then. 
tlH're is finRlly rIn.nse 96 which relates to banking companies. 

Now. I will briefly take the House through these seven or -eight 
·clnnses wl1ich Bre of importance and which may be considered to be t.he 
contributioll8 of t.lIe Government of India towards the amendment (A t·he 
C0lllpnn;y law in lndia. If wp Jnok at clause 3, clanse S se.eks toO amend 
!It'dion 4 of the eXI!!ting Act. Section 4 of the existing Act relates to 
~  prohil!ition of certflin pUl'tncrRhipR p'(ceening a certnin number. On 
· scrutiny the two clauses of section 4 Ilre based on two sectioDs of the 
RngJiRh Apt.-namely. '1!'('tinnc: "))7 :lnrl "58 of t.b!' Act of lQ29. spenking 
subject to correction. The English Act was amended in 1929. Up to 
1£29,-nnd T beJifwe Hince-no nped was found in England for providing 
:any additional clause or penalties to this section. The contribution of the 
Gov!,mment of Indin to this section is that they have provided Q penalty· 
~ this section. If one look!! nt t,h!' nature of the Flection, it i8 nn 
unimport8.nt section, nnd I do not think that more than possibly one ca.e 
'in 8 thollFlRnd would c.omp lip !l0 far 8R this section is concerned. 

Now, let, us come to clause 13. Clause 18 is not shown as borrowed 
from the Engli"h Law and appears to be as contribution of the framers 
of the present Bill to the amendment of the company law. But clause 
lll. if examined. win ulFlo he found to be 1\ reproduct.ion, horrowed I\lmollt 
"c1batim, from the new English Act Ilnd is briefly as follows: olause 18, 
se"ks to Flubstitut.c for section 84 8 new section consisting of five sub-
~~  the firflt t.wo :Ire borrowed from Flection 68 of the English Act: 
"ub-clauseR (3) and (4) :11'1' borl'owed (mm the ~J  Act again-Mection 
'66; Rub-clouse (5) is borrowed (rom ~  63 of the English Act. Thert"-
fort'. WI fAr ~ thiFl partirnlar st"ctiOI1 i!l concerned, there is nothing originAl 
80 far aR tIl(' (fovpmmpnt of Yndin d1'Aftsmf'n, nor do I t'.OnFlidAr t;1nt 
'the severnl matiM-s h"vp been gronped very well together, afe concerned. 

I want n::lW to rIra\\' ~  attention tu clause 27 of the Bill. ClBUilP 
27 of the Bill ~  to amend ~  81 of the !\ct relating to erl.rsordj. 
na:-.: lind Flpp,(·ial resolutionFl. It. aholishpR the necellsitv of t,wo mt'rt;n,'11 
tor tho purposes of a special resolution. This section folloW'll the amended 
Rng1ish Act.. But since the pssRing of t.he English Act in 1929. the 

.2 
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[Mr. K.. L. Guuba.] . , 
ehllnge htu; ~)  crit,icised: it hus been found that the new procedUl'c oi 
haying ene meeting in place of two meetings .formerly is a mOve in Q< 
retrograde direction, and thiR is the opinion, Sir, of the Bombay Share--
hr.lclel'R: ~  Tht' Association agrep!! with the point that, so far 
8S a special resolution is concerned, the old practice of having two' 
meetings is an infinitel:v bet.t('r prnC'(·rlurt'. 1 would ~  rf'Rd tht'ir' 
recommenr11ltion on the subjeC't: 

"In our opinion, the change is in tht' retrograde direction IlS ~ holding of It' 
confirmatory meeting really ~  constitutes IL ~  to ~ ~  
It ill truo that a resolution having once been passl'C1 by three· fourths majority is 
not likely to be thrown out at tIl!' second meeting. Some new facb-, however, 
may come to light which may chnnge the view of those who voted for the resolution, 
and ~  may vote against the confirmatory meeting. We therefore submit that 
the existing practice should be maintained." 

Well, Sir, I submit that, when this Bill goes into Select Committee, 
the Honourahle Members of the Committee might· very well consider the 
recommendation of the Bombav Shareholdl!rs' Association so far IlP the' 
speoial resolutions are concerned. 

Now, Sir, I come to the ull-important clause of the Bill, c\au8e a3. 
whi,·h ~ to Directors. This clause. Sir, 8S I submitted before, 
(lonBists partly of sections taken from the English Act LInd pllrtlv seeLions: 
revised by the Legislative Department here. Thc spction propoflcfl to 
in!lert. nine new sect,ions after spctJOn A6 of t.he Act.. Rect,ion ABA l'elates 
to the ineligibility of a bankrupt t.o net Ilil a Director. This follow!> 
section 1 of the English Act. Clause ABE also follows the English Act 
nnd relates to the assignment of office by Directors. As to clause 86e, 
there if; a cert.ain IImount of difference of opinion. It is stated' to follow 
section 152 of the English Act. Section 152 of the Bnglish Act, Sir, ns 
ll).y friend, Mr. Bhulabhai Desai, point.ed out the other day, was passed 
after the famous City Equit,uble Fire Insurance caRe whereb.v DirE'·ctorR 
could escape lio.bility on account of negligent or other acts hy rel1son of 
clt.uses of h1demnity in a company's articles of association. The new sec-
tion 860 is based upon the English section 152, but the framers of this Bill 
refer to the protection under section 281 of the Act, which already exists . 
. This clause 86C refers, in the first place, to the DireC!t.or. Manager or 
othl'r officer of thE' company. Whilt the fmmers of the Rill have not !'leon 
i'il that section 281 refers only to Directors, and t,o DO other officers of 
th(· ("ompaDY. In the second place, under the new law. in England. 
section 872 corresponning to 291 of the Indian Act has also been amended, 
nnd nll H,llrlit'onal further protection has been given to the Directors under 
section 872 (2) which is new. Well, Rir, in referring in this connection ... 

Mr. PreSident (ThE'· HOHourahle Sir Abdul' Rahim): The Honourable 
Member must remember t.hat the elau!les are not before the House. 
A d('tnilt,o di"ruElsion of t,ll(> cll\llRes is not in order at this stage. Th'\t 
t.imp. will come nfter the Rill comeR buck from thf' Relert ('ommittRe. 
Now thp prlndp}t' is under conElid(>rll.tion. 

~  1[. L. Gallbl.: J waR Ruhmitt.ing Mlat AO fllr llR t.flf> ClaURE'R fri'l'r 
cow'eruod, . 
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JIr. President (The Honourable Sir Abdur Rahim):, Thl Chair WILlits 
the Honourable Member to bear in mind the fact that tho clauses of the 
l:hll are not under deta.Ued considera.tion  now. 

Kr. X. L. Gaubl": I am making suggestions, Sir, that 80 far Il8 these 
.clauI'es .  .  .  .  . 

lIr. President (The Honourable Sir Abdur Rahim); The Honourable 
hiPmbel' cannot, go int.o t,he clauseR in detail. 

Mr. X. L. Gaubl.: Now, I find it is stated here that it follows the 
English Act; I say that it d.oes not follow the English Act, and my 
'suggestions might be useful to the Memhers of the Select Committ-3e 
~ ~ ~  • 

Now, Sir, 1 might also briefly direct your attention to the principle·' 
as e.nunciatod in proposed sections "86D and 86E. 86E refcrs to the pro-
position that f1 Director may not, hold any office in the company other 
than that of a Managing Director or Manager or Solicitor or Ranker. 
Well. Rir, on principle I say that  that section is liable to be abu!led and 
it is likely to bring about a good deal of complication when put into 
-operation. For instance, what the sect.ion means is this that a. Director 
ma,\' hold t.he funds of the company, he may be the Solicitor of the 
company, he mn." be the Banker of the company, but he cannot be tbe 
technician of the eompnny, he may not hold the machinery of the com-
pany. while he ~ hold t,he furnit,ure of the company. The Root,ion, 
• Sir, as it stands, is nonsellse. 

Then. Sir. T Ruhmit that the proposition that Di1'eotors may be 
-removed by means of a I'esolution is nlso a dangerous proposition and a 
proposition which has l10t he!>n fully comlirlf'red by the Government \)r 
Inrli'!. Undl'r thi" ('InURe a Director may be removed from the 'B'Jarcl 
before hiH time; this clause presupposes the undesirability of the Director 
by reason of Romp act adverse to thE' company but, on the other hand, 
"in so many other cases, I'l DirMtor could be removed by It company' 
undAr this proposal evt'n if he is not acting advorsely to the company. 
'Thu'l fl Director, who ma.v be ~ to the welfare of the compRn,,!, 
he might be removed bv nn ahuse of t.his sectioll; it might, amount toO R 
tyrrnny of the majority at any t,imc upon an eIJective or desirnble rApre-
'flentative of a minority. 
1 will not detflin thl' Housl, very milch louger. I would Buggest just 

0111:: or ~  things whic·1t the Select Committee might well bear in mind. 
In the course of the last 23 years, a large volume of case law hal; 
.collected. There ill u good deal of conflict of opinion 01.1 various sections: 
('n other sc!'tjons there it; necessity of (,.Ddifying the case law, a ll\rge 
volume of which has collected around certain sections. There are severaJ 
'sections alsv upor. which the English C:)urts have expressed. certain 
'op.i.nions, and wqicb Bre ~  in this country as rules of justice, equit,y 
a,lId good conscience. I submit that it is necessary that those section. 
should also be dealt with at this time rather than left for treatmant say, 
20 or 2.1) years hence when the company law again oomea before thn 
~  For instance, one example J would give, namely, section 171 
of the Act, as regards which a very minor suggestion is made in the 
'Present Bill. Tlie proposal in the Bill seeks to extend the section to 
~  at the' time of the appointment of· a provisional liquidator. 



'188 JJlG18LATIVB AS8BMBLY. [18TH APRIL 193fL 

[Mr. K. 1,. Glluba.l 

I submit that, so far us this particul&.r section. is cOllcemed,-I am ouly 
giving an example-so far as this particular ~  is concerned, it may 
vt'ry well apply to appeals under section 171. TRere is a ~ 
the High Courts as to whether an appeal is a proceeding which is cover-3d 
IInder section 171 or not, and whether An appeal. which is pending at tb';l 
time that Q company goes into winding up can be prosecuted or noli 
without seeking permission of the winding up Court. There is a conflict 
,)1" opinioll betweell the di/fprent High Courts on tltis subject, and I 
think the Honourable ~ Law Member might consider the question of 
clearing that up when the matter is before the Select Com1nittee. 1 
would also <mbmit to t.he Members of the Select Committee ~  

tlifficult.ies and matters Arising in liquidations in greater detail. A ~ 
rlP1l1 hus been said in t,he Act about the qualifications of Auditors, and 
the qualifications of Directors. I submit that the Act may very well say 
something about the <pmlifications of ~ and the term within which 
liquidations should be completed. For instance, the liquidation of the Alli-
nnce Bank, which waR ~  thirt!'en years ago, is still going on, and severat 
cOInpnnies which went. into liqui<iloltioll 10 ."ears ngo Hre still in the prOefSlJ 
of winding up. ~ often, you find a company has lasted for only two 
0'· three years, hut the winding up takes sevon or eight. years as the case 
lllay be. This point wai" referred to ~  t.he ~  of Joint Stock 
Companie!1 of the United Prnvinces ill hit'; repol't for th£' t.riennium endinr, 
the ~1  Mnrch. 1 ~  ThiR is what hp snyR: 

"In conf,rast to the .hart ri.ff· wjo!ltd b!l so many c01lLpanie" is the I'JiI!1 lea.e 01 
~ to 10ltich liquidafp.d companie., appear to be entitled. During the triennium 

under report liquidation proceedings were finally closed in only 31 cases, as againllt 
34 in the previous three years. It ·has been worked out that on an average liquida. 
tion proceeding. appear to take six years to complote. Accordingly the total number 
of companies in which liquidation is dragginp; on hilS increased from 71 to 76. The· 
legal position appears to be that though a liquidator mult file certain poper. IIno 
accounts regularly, he may prolong the proceedings indefinitely. 

The pnly way of checking this tendency now appears to be to insist strictly on. 
the liquidator filing accounts punctually as required by law. Unfortunately liquida· 
ton have been very remiss in this respect in the past ......... " 

'rhe ~  he mude WfI,., t.hat. Government. should look into this-
JlIatt.er. 

I do lIot wish to det.ain the House much longer. J will say agairlJ 
thlrt in the amendment of this Act I,he opportunity of the Select Corn-
mittf'f' is I\n opportunit.y that. ehould be fully availed of by the Govern-
mf·nt·. 1 suggest thnt, so far as t.he amendment of the Act goes, the 
Government should see that every provinee sends in its recommendnti-ltls 
Ilnrl alRo that t·hose amendments are carefully considered by the Sel'lc' 
Committee. In this connection, I would say that the growth of comp'lnies 
1111" not. been confined to only one province, but it hal! taken place in· 
F('vI'1':Il provinces of India. For im:tance, the growth of companieg in 
thf' Punjfl\, is rem'lrkable. We hlld, at the end of the year 1933-34. oval"' 
fi57 ('ompaniel'l in operation, and the growth of companies in one. year 
in t.he J)unjah WRR nearly 20(', lind the increase in the paid up capital waif. 
J1 ~ R!oI. 80 Inkhsl!o far :\8 thOile companies were ·concerned. 
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In conclusion 1 would submit that t.he "lim of tht' SelE'ct Commit.toe 
should he, (J) to bring the Act up to dnte, (2) k 1'0 frame thE' .\ct that 
it is a ~  of bona ~  enterprise an5i, a deterrent of rash, 

~  ., or fraudulent ventures, -{8) in the modification of t.he Act 
tbespecial experience of each province should be availed of and (4} 
i',he legal profession in each province no less than the business eommunit.v 
of each province should be particularly consuJt.ed. With these ~  

I support. t.he motion for reference of the Bill to n Select. COYJllllittt>.p. 

Sir LesHe Hudson (Bombay: European): I should first. lik<! to say 
that we weleome this Rill, and we ~  the Honourable the La'" 
Member in putt.ing his hand to Il task which is long overdue, hut which 
is none the less very difiicult. and complicnted. I should ahlo like to pny 
a tribute to Mr. S. C. Sen for the care with -which he has conclucted 
his research into tho Indian Companies Act, and I should Iikn to ~  

my appreciation of thp Honourable the Law Member's procedure in calling 
a non-official conference of representaf.ives of the Associaterl Chambers of 
Commerce and the Federation of Inc1ian Chambers of Commerce prior to 
the eonsideration of this Rill. I Rhould like a.lso to enter my caveat in 
similar manner to the Honourable the Lender of the Opposition, thnt 
anything that I may say in the few words that I wish· to put hefore the 
House may not be brought up against me hereafter, for viewll may change in 
the course of examination in the Select, Committee to whirl! J Ilnrlerst,nna 
J am to be appointed. 
1'here are two main principles involved in this Bill. First, is the 

tightening up of the law 80 as t,o make bogus company promotic'ITI. 
'--M:udulent share pushing, and misappropriation of shareholders' funds more 
difficult. This t,o some extent will protect the public, though there fire 
alway" foolish im'!'Rt.ors whom lIO proteetion hy Statute elln f'\,pr RIIYP from 
i1eception and loss. The proposed amendments, which are pro"isionnl, 
will require the very closest scrutiny. While reform is doubt.less necessary, 
it must not be of such a drustic eharacter as to hamper the development 
of genuine enterprise, and the analogies drawn from the older and the morc-
c"xperienced industrial countries in t.he West are not always a safe guide 
for India. However, we shall look into these matters in t,he Select Com-
mittee, and I am glad to note that the Government does not regard it,,, 
present proposals RS entirely immutable. The second principle, to which 
I wish to refer, iR the reform of the managing ~  system. Here J 
('onsider we should be even more cautious, In spite of its detraetors and 
of unfortunate experiences in some parts of India, there is no doubt (,hat 
the managing agent has made a very big contribution to the commf'rcinf 
and industrial development of India. I do not consider that in the inter-
ests of India it would be wise to hamper compa.nies too much ill their 
choice of the form of management which they consider is the best fm' the 
interests which thev require. There must, of course, be prot8<'tion ngainst 
the dishonest, the erlravagarit and the inefficient but that prot.ection need 
not impose unfair restrictions nor must it interiere with existing contractR. 
In other words, the safeguards must not go beyond the strict and proven 
requirements anel necessities of the case. Any new condit.ions shoul<1 not 
apply retrospectively to alter arbitrarily the basis of contractK mad.e Il)nl; 
before this Bill was under consideration. There are many other POll1t" (If 
detail which require further examination. As I have already said, tl.IRt 
call be done in the Select CommiUpe, Rnd I, therefore, f!Upport thH mot'lOn 
without furt·her C'omment. 
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Sir OowasJi oTeh&ngir (Bombay City: Non.Muhammadan Urban): I do 
not desire to make any remarks at this stage. I quite realise that the 
Honourable the Law Member has taken ·tbiliMreatest precaution to see 
t,hat all sides and all interests have _ elq)ressenheir views to (};overnment·' 
before the Bill was drafted and placed before this Honourable House and 
hi!! yery lucid speech shows the ,time and attention he himself has given-
tln eminent lawyel'us he is-to a very difficult bit of legislation. The 
{Jnly question I desire to raise and to point out to t,he Honourable the ],IlW 
Metnber is the question of ~ further' evidence if Ilfcessary by t.he 
8eleet Committee. I presume there is nothing to debar ~ ~  Co;n-
mittee from calling a witness before it to elucidate any pe.rtlcular pomt 
that may arise. I should think there is no objection to such a\proeedure. 

The BPnoUra.ble Sir lfripendra Sircar: No. 

Sir Oowasjl Jehangir: That is all I want. to ask. 

JIr. J[. Ananthasayanam Ayyangar (Madras eeded Districts and 
Chit,t,oor: NOli-Muhammadan Hural): ] do !lot \\'iRh to tuke \1]1 (he timp of tIlt' 
Heuse \mdnly by making any IplIgthy obscrvHtiOlu,; at this stnge but J wish 
to draw attention to 0. few main points or::. which this Bill requires some modi-
fication when it comes before the Select Committee. Sir, while the 
framers of the Act are anxious to provide against mushroom and fraudulent 
societies and also safeguard against the managing agents taking an undue 
share of the proceeds for their own benefit, I am afraid this legislation, 
t,hough not deliberntely, is likely to affect, the promotion of joint stock 
(!ompanies in this country. The analogy of England "does not apply in 
n1l particulars for this reason, that it is in the genius of the people there 
and not, in the genius of the people here, as we have been noticing for 
a long time, to start joint stock companies for the purposes of running 
industries or for banking purposes. Here, enterprising individuals start 
such husiness here o.ud there and whenever they want assistance they 
fortn themselves into a partnership for the purpose of carrying on business. 
In these circumstances, one has to consider very deeply before any restric-
tions are placed which are calCUlated to strike at the root of the growth 
of joint stock companies in this country. Any number of joint stock com-
panies are necessary, because, with respect to our industries and banking 
husiness, we are sMB in a very low state compared with other progressive 
nations in this world. This apprehension is borne out by the report of 
the expert who was appointed and, therefore, this matter has to be 
approached wit,h great caution. On page 80 of his report he says: 

"Corporations in India being of comparatively recent growth, the average in-
"f>8tor before investing hia monies in a company generally relied on the personnel of 
the individuals responsible for the incorporation and the mllIl8.iement than on any-
thing elae." 

In t,hE' last page, he says again: 

"The recommendations I havp made mark the ut-moat limit to wbich the ~ 
should, in my opinion, go at the present moment. Aa I bav. aid, ell'eD then the 

1 ~ of compani81 in this country i. bound to be retarded to lOme extent, but. I 
have tried t,o frame my ~ in luch • way .1 to minimiae the dim· 
1 ~ u far as it is pOBsible to do." 
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I join with the expert in the apprehensions that he has raised and 
whatever ~  l_.iropose to make must be judged in relation to that 
apprehensIOn. • 
,..' " 

Now, Sir, with respeot to restrictions that are sought to be imposed 
regarding the starting of mushroom arid fraudulent societies, I wish to 
make some obsen'Btions. The recomruendation is t,hat soci'eties, before 
they are allowed to commenee t.heir business, should have _3S and oue· 
third per cent. of the Cllpital subscribed and 25 per cent. of that must 
be ~  up in cRsh before 1\ certitiCIIlt,e can be issued by the Registrar 
for commencing businflSs. 'rhis is intended to prevent the growth of 
mushroom societies. We know' that these (lompanies have very small 
beginnings and there is DO such restri(.tion at the present time and if 
such restrictions were' ~  I Am' afraicl t,hey may put a check on the t. 
growth of joint stock enterprise in this country. Conditions vary from 
province to province. The expert who went into this ma.tter says that 
the growth of mnshroom soeieties has been too rapid in Bengal and in 
the Bombay P:-csiden(w. It may be true in both these provinces this 
enterprise has been of 'R more thrm normnl (·horRc·ter hut the ..om!' tbiil" 
cannot be said of other provinces. Therefore I would suggest that this 
p,ondition about, 33 and one-third per cent. subscribed capital Bnd 25 per 
eent. pllid up capital should not be insisted upon with respect to all com-
panies. Power may be given t.o the LOCAl Government to adjust this 
nmount" h'om 10 to'25 per cent., Ilceording to the needs and circumstances 
of 11 partieular provinee. I would point out that, especially in the Madras 
Presidency, such joint, sj;ock compl1nip,f,; are not in existenee on a wide 
• scale. Thel'efore, some Int.it,nde must he given to the Local Governments 
to modify t.his provision from t,irne to time, although in Bengal and 
Bombay nn insif!/.enpl' on this condition might be necessary. 

I also wish to bring t<) 1.he noj,ice <A the promoters of thh; Bill certain 
defeets and loopholeR to whil'h it /..>'i.veh ris£'. What I mean is that if this 
eondition ahout ~ per eent. is insisted upon, t,hey may stllrt with a very, 
small sharp capital and get. the )>lJsinesB authorised by the Uegistrar of 
Joint Stock Companiel'l and get the share clJ,pital increased later on and 
thus avoid this initial difficul1liy. I would, therefore, suggest, that an 
absolute insistence on such B provision need not be made and that option 
may he given to the Local Government. 

Then. as regards fraudqlent compsnies, it is recommended in this 
12 N N report that. to Hvoid those compRnies cont,inning to work, power 

00 . should he given to t,he Registrar of Joint Stock Companiefl to 
start an investigation and pending j,he investigation to have an interim 
manager appointed Bfter recommending the same for the orders of the 
Local Government. The Local Govenunent, on the one-sided reference 
by the Registrar of, Joint-stock Companies, is to appoint an interim 
manager with respt>ct to /I. running compnn:v hut if the lIIt.irnnte im'm;l,igll-
tion made shows that the allegations of fraud are not proved, and the 
company WIlS workinp I mill fIde tIl')ugh 1;0 dr,ubf it might be slack, such 
a drastic remedy BS the winding up of t,pe company might not be nece&-
sary, and the mischief committed by the appointment of an interim 
manager pending investigation by t.he Registrar of Joint Stock Companies 
would become immense, and the misehief would have become irreparable. 
Sir, We should avoid placiJll{ too much power in the bands of the Registrar 
of Joint Stock Companies. The Registrar of .Toint Stock Companies i. 
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(Mr. M. Ananthasaynuam ~  J 
merely a ministerial officer at the district ~  he is II Sub-
Registrar promoted to t.he place of the District Reg£strar. All the .details 
of the working of these companies are not known to him. It is known 
that the Registrar is at present a dignified clerk. 8 ministerial officer, not 
having anything to do .with companies except with the work of registration 
and I would. therefore,  suggest that the power of investigating into this. 
matter and of having an interim manager appointed ought 't;lot to be en· 
t.rusted into the hands of the Registrar of Joi.nt stock ~  who haa. 
no intimate knowledge of the working of these' companies. I WOUld., 
therefore, suggest that wherever such power is sought to be exet'ci sed , it 
must be exercised onlv with t.he sanction of the Court. The Court is there 
ready and on an application to the Court 1m interim manager could be 
appointed. These are my 8ubmif!sin[ls with ~  to mushroom and 
fraudulent societies. 

Then. Sir. I would make !l few l'ellHll'l\s with respect to the qualifications 
of the Directors. The purpose for whieh this Bill is mainly intended could 
certainly be achieved if some more restrictions are placed and some more 
qualifications are insisted upon in tlll' (,ase of DirectorR. I may mention 
some qualifications which, according to lIlt', are necessary, but which 
unfortunately have not been referred to in t,his Bill. First, I would say 
that there must be a shure qUl\lifieution for Ii Direct.or in all (lompanies. 
In the memorandum and articles of assoeiation of several companies it is 
no doubt true that the qualification of a particular number of shares is, 
insisted upon for qualifying a pClrtieular shareholder for a diredorship, but 
it is desirable that a statutory provision should be made insisting upon • 
minimum amount of shares to be t.aken by a Director before he can be 
qualified as a Director. Nobody can be Ii' shareholder in a company, 
under t.he existing law, unless he takes up nt least one share. With regard 
to the qualifications for a Director. some more shures are insisted upon in 
the artieles of association, and it, would be desirahle to place it on a 
statutory basis. A clause may be added in the Bill insisting upon ,the 
Directors, as a whole, taking up not less than one·tenth of the Cluthonsed 
capital. This, no doubt, might. exclude some of the financial experts or 
experts in banking and experts in eommereial coneerns who, in the interests 
of these particular concern"" might. he neceRsnry on the directorate. That 
is also referred to in this report. hy the expert, but he adds that a share 
qualification need not. be insisted upon in tbe elise of 8 Director. I would 
suggest, Sir, a remedy for this. Fifty per cent. of the Directors roigh\ 
t.ake this one·tent.h-not. less thlln fifty per cent. of the Directors should 
have t.he SRme qualificRtion, leaving the rest of the direcorate to be expertfl 
lind so on. Some such qualifieution is neees6ary. for otherwise, the very 
:>bject. of preventing the growth of mushroom socif)ties might be frustrated. 
'rhen, at the time a company is stllrterl, I would like that the Director 
.)light not to have 1\ substant.iAI int,eres!, in ~  cont.ract or the business 
for which the company is float.ed. 1\". 0therwise, he would be in the posi-
t.ion of ~ practically !\ rival of the eompany. There is, in fact, 8 
clause provided in various Corporal·ions \\;th regard to the qualifications 
fo! members of those bodies. Then. one or two other qualifications are 
alBo necessary. Thus, it is not desirable that a ma.n Bnd his own servants 
or his partner", "hollld he ill the directorate IlS t.hrough sllch private partner. 
ship one Director might practically monopo!ise the powers of all ~  
Direetors. Pa.rtners or servant.s of the Dlreetors or memben of thelt' 
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families ought not to be there. Further, Sir, it does not appear that 
there is any statutory provision restricting the period for which a Director 
aan work. It is open ~  the present law for a Director to be a life 
-Director. Whereas, it is' found necessary now under the new Bill to 
make a provision to restrict the pf;lriod for which the tenure of a managing 
agent is limited to twenty or twenty-five years or to ten years BS recom-
mended by the expert, I would like to restrict the period of service of any 
particular Director to five years, with the additional privilege for him to· 
be u Director for a second period of five years. 'rhere must he a statutory 
restriction of t,he period during which he can continue to be a Director at 
a stretch. Then u.s regards the power to borrow, 110 provision is made in 
the Bill restricting the maximuJU amount or imp0!iing the maximum amount 
up to whi('h Dil'eetors can boM'o\\' with respect to limited ~  ,. 
There is a provision under the Co-operative Societies Act by rules framed 
by the Registrnr of Co-opemtive Societ·ies restricting the amount of borrow-
ing to eight t.ill1ef; or ten tillies the IUllount of the share capital. There is 
no sueh provision here because it is expected that with respect to private 
joint. "t.ock companies t,he shm-eholders will always try to avoid that and 
thpir position will not make t,hem horrow unnecessarily. But I would 
t'f\y. having regard to the long report t,hat. has been plared and the doubts 
thnt. were erented, that it is D(leeSSal'V that some sllch restriction ought to 
be placed, viz., eight times the 1 ~  share capital, not the authorised 
share capital. and any furt·her increase of the horrowing power should he 
Illnd(-only upon 1111 application to ille Court. and aftel' its sunction. That 
II'ould remove any possible difficulty in the way of the progress to be 
made by the Directors'. The Court is there, and it wonld not be unreason-

__ ~J  and refuse snnrtioninlZ the loan if it thinlrs that to be right. Then 
there is anot.her matter t,hat haR t,o he 'provided for. We have the delega-
tion of pmvers to the Directol'8. Whenever delegation is thought to be 
np('Pssarv. eVf'n in tIl{' rninut'f'st. cletail. it, must be on t,he solo and entire 
responsibility of the Director himself because, when a person takes up 
shares in II l'OTl1pnny. h(' tlll\PR it on the crl'dit. of tlie' Direet,or ~ 

nflme appears there: he ~ not know anything ahout the ministerial" 
officer and the direr·torata as a whole or t.he Directors jointly ILnd !';everaUy 
are the per!';rlTls in whose hands the sole charge of t,he company is entrusted. 
Under these circumstances. if they delegated any particular powers, even 
witb respert to those that are delegated under the Act, the entire respon-
!';ihility must, still rest. on t,he DirertorR regarding the true ~ of those 
a ntieR 

Sir, with respect to the shares held hy shareholders, I would like to say 
that there should be a maximnm fixed with respect to the voting power' 
of a shareholder. T have known with respect to the insurance companies 
of 01lr Province thnt. the f!hure" arl' sOIDc-times cornered bv two ot· thrl'r 
individuals>--some in their own names and some in the ~  of their 
wives and children. who thus manage perpetually to conti nne to be on the 
directorate, managing the entire affairs of the company. The slllueholdel'A 
had to go to the Court aDd the Court refused any. help because, under the 
articles of the association and the memoranda of the company, it was 
not possible for Ii Court to interfere in t,h!' matt-er. r would. t.herdorf>, 
say, that Instead of making it a one man's affair, if really the minorities 
should be protected and the individual shareholders interest is ·to be pro-
tected. thC'1I II limit to tllf' voting power sholllcl he fh:l'd in thE' Htnt.uto 
itsf'lf. 
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[M1'. M:. Annnthnsa),Ollalll .\Yyllngar.j 
Then,ssregards auditors, with respect to the management of co-opera-

tive societies, those societies where power is given to the directors to 
appoint auditors, the auditors think they are obliged to those persons on 
the directorate for their appointment and, therefore, the auditors do not 
disclose all the neeessary materials generally to the shareholders and the 
public with resped to the weulmess or the slackness in the management. 
The auditors look to the directors of the complmy as their masters and 
themselves as subordinates and they prepare fl. beautiful r¥ort dressed up 
here nnd there, they make one or two remarks here and t'here which re-
marks would not. b(' counted as very serious drawbacks or as.-ca.sting any 
.aspersions on the management by the Directors. I 'Would, therefore, sug-
gest, tha.t having regard to the serious manner in which the Legislature 
and the Go,-ernmeut of India want to interfere or protect the unwary 
shareholders from taking part in these concerns, I suggest, that the auditors 
should he appo:nted only by the Government RO t.hat. their independence 
might bl' secured. A fee might be collected from the several joint stock 
oompanies, so t.hat t.he Huditors might draft un unbiassed report. That 
ill my ~  with respect to Uw appointment of ~  

A word about foroigll companies. Foreign companies are allowed free-
ly to transact. business in this country. Subject to the Government of 
India Act and the restrictions impoHoa, much latitude need not be given 
to all foreign ('omplmies doing business. As it is if foreign companies which 
,are incorporated in foreign countries want to do ImsinesR under t.he exist-
ing Act" they must, only report t.o the Registl'llr. Under the new modifi-
caton they have simply to get thODli>e!H'1l registered; there are no sueb 
wholesome provisions with respect to 010 working of the management re--
garding foreign compsnieR as l11'e cOlltained in the Act and in the Bill 
under review rl'garding indigenous companies. For the safety of the 
Indian shareholders, I would suggest.. thut a8 regards these fore:gn COll-
panies doing business in Tndia, there should be a separate directorate in 
India if these foreign companies want, to sell their shares here or if they 
seek to do business here. The directorate must be composed of not IpsR 
than 75 per ecnt. Indians because the mOIll',)' is mi8pd in India and. there-
fore. Indian interests have to bc protected. 1 would insist upon It provi-
sion being made ill the Act that before such foreign companies are recog-
nised, they should be !lsked to constitute an Indian directorate consisting 
-of lndians. 

Then, with resp('ct to their powers to borrow, similar restrictions as I 
have suggested with respect to other companies must also be imposed upon 
these foreign companies doing business here. As regards the certificate 
.of commencement before they do bURiness here, a simi18T certificate of 
commencement must be issued. 

Lastly, I would say t.hat instead of clothing the Registrar of the Joint 
Stock Companies with enormous powers as the report suggests, -similar 
powers are exerciRed by the Board of Trade in England-the promoters of 
the Bill would do well to bring into existence a Board of Control of Joint 
Stock Companies on the lines of the Board of Trade in England, consist-
ing of men doing business so that from time to time they may bring their 
.expert knnwledge to bear upon the method of working of the company 
instead of leaving it to the Joint Stock Registrar who is merely a Registrar 
under the Act to register whatever document is placed Defore him. The 
.Joint Stock Registrar may not have t,he t.ime or t.he skill to enter into the 
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del;ails of the working of companies and it is really a businessman who is 
expected to watch whether R" company is progressing well, or working 
properly or whether the Directors behave in a proper manner looking to the 
interests of the company or whether they behave in a fraudulent manner. 
I would, therefore, say that a new Chapter should be included in the Act 
constituting instead of a Registrar, a Board of Control of Joint Stock 
Companies with power to ~  with the several provisions or the several ~ 
.duties which are now imposed upon the Registrar of Joint Soock Com-
panies. With these suggestions, Ii support the motion. 

The Honourable Sir lfrtpendra Sircar (Law Member): Sir, I do not; 
propose to reply to the various points which have been raised, because they 
have got to be thrashed out in the Select Committee. But before you put ., 
the question to the House, I have got to gct the permission of the House 
t,o !-Iubstibte the name of Pundit Sri Krishna Dutta Paliwal for the name 
of Mr. Bhulubhai .T, Dl'i',ai ill thc list or Members to the Select Committee. 
I clln assul'(' the Honse t,hnt 110 nne deplores more than myself that we 
are, for reasons not nnder our cout.l'ol, losing the benefit of Mr. Desai's, 
IIRsistunce in the Select Committee. 

Sardar Sant Singh (W cst, PunjU'b: Sikh): In the list of members pro-
posed by the Honourable the Law Member, I do not find any non-officiaJ 
Member from the Punjab. May I, therefore,  suggest that the name of 
SardAr Mangal Singh be added to the list? 

Dr. Zlauddtn Ahmad (United Provinces Southern Divisions: Muham-
madit'll Rural): How many mPTl of your Party are there in the Com-

o mittee? 

Sardar Sant Singh: Only Ollt' ~  frum our Party. 

Dr. Zlauddln Ahmad: Ther(' iB IlO Member from the United Provinces 
Oil the COlrllllit1('l', 1111<1 r \rollld, tht'l·dol'('. l'IliggeRt, the 118mf' of Sir Muham-
IlInrl Y nlmb. 

Ths Honourable Sir lfripendra Sircar: Jf 1 take a Membm' from the 
P11l1jab, t,hen 1 will havl' j,o tul((' II' Memher from t.he Central Provinces, 
one from Assam, one frOtH the FII:ted Provinces and so on. -J do not 
j;hin k different. provinc!?R hn v(' got differcnt views or different interests in 
rpglll'rt 10 Compuny LU\L If T accept the requeRt of my Honourable 
friend. Sardur Sant Singh, I will he unable to risiRt similar requests from 
other Honourable MembC'rs. OtherwiRe. T have no objection to the addition 
of one I'ingle name. 

Mr. President (The HOlloul'llhle Sir Abdul' UBhim): Has the Honour-
shit, Member the leave of the HOIIRl' to substitute the llame of Pandit Sri 
KrishIlll Dutta Paliwal for the nRmp of Mr. Bhulabhai .T. Desai? 

Several Honourable Members: Yps, yeM. 

Leave was granted by the Houso. 

S81dar Sant Singh: May I Imow if Sllrdar Mllngal Singh's name is 
included ? 
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IIr. Prl8ideDt efhe Honourable Sir Abdur Hahim): The Honollrabln 
. the Law Member does not agree. 

Sardu Sant Singh: No, Sir, he agrees. 

'!'be Honourable Sir Krtpendra Sircar: 1£ I am assured that no other 
proposals for addition of other names will be made, then I have no objec-
tion to the inclusion of the nlil1W of 8ardnr Manga] Ringh. I agree to 
Sardar Mangal Singh alone. \ 

'\ 

Mr. Muhammad Nauman (Patna and Chota Nagpur rum Orissa: 
Muhammadan): I suggest the inclusion of the name of Mr. K. IJ .. Gauba. 

Dr. Ziauddin .Ahmad: J snggf'st t.hat Sir Mllhnmmad Yalmb's name be 
inoluded. 

:Mr. Presideni (The H01l0IlJ'nhll' HiI' Abdur Ha·him): No further names 
. can be included. 

The question is: 

"That the Bill further t.o amenu ~ T ndian Companies Act, 1913, for ct'rtai" 
purpoBes, be referred to a Select Committ.ee, consisting of Pandit Sri Kri.hna Dutta 
Paliwal. Mr. S. Satyamurti, MI'. Anugmh Narayan Sinha. P8Jldit Govind Ballahh Paut. 
Mr. RAmi Vencat.aehelam Chetty, Sir Cowaeji Jehang'ir. Mr. Abdul Mntin Chaudhury. 
Mr. Akhil Ch8.ndra Datta. Sir I,cRlie ~  Mr. MathnradllR Vissanji, Bahu Baijnath 
Bajoria, the Honourahle Sir Muhammad Zafrnllah Khan, Diwan Bahadur R V. 
Krishna Ayyar. Sir H. P. ~  Mr. L. r. BUSR and thl' Mover. and t.hat. t.h" 
Dumber of ~ whoae pres"nee ~  l1P neceS.Rl'V to eOllstitutp a meeting of the 
. Committ.ee shall hI' fivt'." • 

The mot.ion WUR adopted. 

THE INDIAN TARTF.I<' (AMENDMENT) BILL. 

The Honourable Sir Muhammad Zafrullah Xhan (Member for Com-
merer nnd Railways): Rir. T il('g to move: 

"That tbe Bill further to amend thp Indian Tariff Act, 1934. for certain purp08PB 
• (rogarding staplE' fihrt'. pte.). hi' tahn int.o consideration." 

Sir. T do not. propose t.o ma],C' any lengthy speech lit thiR stage. T 
shall make a very few ohserv/JtiollR in explanat.ion of t.he various chnnges 
proposed in the Rill. The Bill incorporat.es four additional measureR for 
th(' R.ssistllnce of thE' text.ilE' industry in India. Three of these. namely 
thol'\fl relnting t.o spun silk yarn. ~  and knit.t.C'd npparel, nremerel; 
modifirnt.iollF: of thC' RC'helllc which waR Ret up by t.he Act of 1984 for t.he 
prot.ection of thp cotton textile and Rcricultl1r!J'1 industrieR. ThE' fourth, 
thllt. relnting to shiplE' fibre. iF: designed t.o place the Indian industrv in 
II. posit.ion t,o t.al,e advantnge of n rC'cent development in t.he rnyon or ~
ficiAI ~ 1  ~  Ll't me denl with these in order. . 
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Clause 2, sub-head (a) of the Bill Sl:'eks to make staple fibre which is 
,t present a8s,);;sab:e at 2:') pm' eent, tid 1.'oilllcn, under item 46 (4)0£ the 
Import 'l'ariff Schedule, hable to duty at a standard rate of 15 per cent, 
Id va/ore In or OlW IInn8 liel' lh., wltichev£Jl' i .. higher and a preferential 
~  of five per cent ad valorem or half anna per lb" whichever is higher 
In paragraph 87 of its report the Tariff Board, which investigated the 
Claim of t.hp woollen textile industry to protection, made the recommenda-
tion that Btflple fibre be ~  into India ut 8 concessional rate of duty,· .. 
This recommendation was ostensibly in the interests of the woollen in-
{iustry, but from ;;epnrate representations which have been received by 
the Government of India, it would appeal' that the concession would be 
.even more valuable in the interests of the cotton textile industry, Tho 
Tariff Board' hllR not stated, at any length, the reQ'Sons which have led to 
its recommendation, and 1 may, therefore, be permitted to set out in .. 
·slightly greater deillil the nature of staple fibre and the advantages which 
.are likelv to accrue from its eonceRsional treatment. 
Htapie fihrp, whidl i" Imown liS 'Fibro' in the United Kingdom and 

'Fio('co' in italy, is II J't'ccut devplopment of the artificial silk iudustry, 
It is ~  in the salIle way as artificial silk from wood pulp or raw 
coti.on, hut. iust,end of being produced in a continuous filament, it is ejected 
from spinniug jets in lengthR corresponding to cotton or wool fibres and in 
t1H' IIlllflio\ !'eseluhh'f\ wllHt we kllow ill IlHlin us "kapok" or tree cotton, It 
,is ('apable of being ~  ill the same way as long staple cotton, either alone 
01' in combination. with cottOIl or wool. This is a very important develop-
Dwnt in textile practice, Its importance may be gauged from the fact 
t,hut Messrs, Courtaulds, the leading rayon artificial silk manufacturers in 
the United Kingdom. haw ulldllr const.ruction a plant designed to produce 
20 million pOllnd" of 8tH),I£' fibre It year. In Italy special attention is being 
puid to ,J,he 'j<'iocco' prod \Ict.ion aud ill the present emergency it is being 
largely used in replucement of I'DW cotton. Japan also is in the field and 
st,uple tilm' ,yarn of ./ apnr.csc· origin is on offer in India at· attractive prices. 
Out.side of India thc use of staple fibre has passed the experimenta.l 

stage. Within Indill certain ,,'cuving mills have carried out extensive ex-
perimcnts on II commercial flcale and an examination of samples of cloth 
woven in India RhoWH t.hat. most at.tractive materials can be produced, The 
fact, how('YPT. {.hnt. t.hi" l'U'\\' materiul haR to pay a duty of 25 per cent . 
. ad valO1'flIll iH ~  ) ~ ~ ~ in the ~  marketing of the new 
type of mallllfllct.UI'6. 
An obviouR objection to the concessional treatment of staple fibre is 

that its incrcQf.(ing lise would be detrimental to the usc of Indian cotton 
and the ~ of the T ndiQJ1 cotton grower. This iR a matter which 
bm> received the cOllsideration of the Imperial Council of Agricultural Re-
search and the Government of India are advised that the fibre does not 
compete directly with ony cotton which can be grown in India, Indirect 
competition if! difficult to gauge, but it is believed to be limited to Egyptian 
cotton and to mercerised varn. The Indian Central Cotton Committee and 
the recently constituted 'Bureau of Industrial Intelligence and Research 
hII'Ve realised the imporbmce of staple fibre to the textile world and are 
at present inveBtigating th(, possibilities of manufacturing staple fibre from 
cotton in India AO as to ])rovide an additional take off for short staplE' 
cotton !Lnd fOT the wlu:te cotton of the mills. 
Tn these circumstances, the Government of India conBider that it is a 

wise measure, pending the production of staple fibre on If commercial 
&Cnlf' within India itself. to encourage the development by the Indian mills 
.of the technique of ~ and weAving this new material. 
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[Sir MuharDrnud Zafrullah Khan. J 
It will be noticed that it is proposed to illJPose bothllo. standard and a. 

preferential rate of duty. This proposal rests on the obligation which still 
exist'!! by virtue of Article 11, rl'lId with !:lchedulc G, pf the Ottawa Trade 

~J  Under this Article and Schedule imports from the United 
Kingdom of artificial silk manufactures, other than yarn, piece-goods and 
thrend for sewing, ·are entiUcd to a preference of ~1 per cent. 

The level of thl" preferential duty JUtS been fixed so that it may corres-
pond reasonably closely to the import duty now lllviabll(on long staple 
cotton, which, at the rate of ~ allllll per pound, corresp\lnds reasonably 
closely tl) 5 per cent. ad VIIlurl·"1. }'J'(l/rt The iuformat,ion at. present, avail-
able it'lppellrs that the c.i.f. lauded price of Uuited KillgdOJ;ri 'Fibro' is 
about 11 unllas per lb., und that. quotatiolls for the Italian and the Japanese 
product run from 8 to 'j U1l1U1R per Ill. It will he seem, therefore, t.hot the 
ultel'llntivc lllllliuI\l1l1 »pl'('ifie ~ ~ J1  fair]., J~  to th::l ad 
valorem duties prcl'oseu. 

The effect of clallse :l (b) ig to raise the duty on "PUll silk yarn, which 
is at pregent 2;, liP!' Ct'nt. a,1 ralo/'!:"L I.U tI,t, ~ )  mtt' fiS raw sill> ,md 
ordinar,Y silk yarn. Hpun HUk yurn is a yurn manufact.ured from waste 
silk, and though tlH' Tariff Board which investigated the condit,iOIls of the 
sericultural industry ill 1 mm recoTlH!1(·mled that the Rilme duty should apply 
to SPUIl sill, yarn DB to I'IlW silk, the Government of India were of opinion 
thnt so inferior fl ,Yurll WHI' not really ill ~ competition with Indian 
raw silk or ,Yarn produecci therefrom. The stntiRtics of t,he past few years. 
have, however, 1 ~  that the cOIIIpeWion of spun Hilk yarn was 
underestimated. 'l'he total imports of silk yam, including spun silk yarn, 
havp risl'n from l,A22,OOO Ills. for the 11 months April to FebrUltry, 1938-. 
34 to 3,271,000 lb;:, fot thl' same period in lWI!i-36. The most importotlt -
cont,riblltion to thiH ~  is that of' .Japan, the import.!'! from' which 
countr.v, COll;;isting ahnoHt entil'ely of SpUII Bilk ;yarn, have risen from 
698,OOOlbs. in lUilH-34 to 2,101,000 Ib8. ill InB!i-3o. 'fhesl' figures appear 
to t;he Government of ] ndia to be eloquent t,eRtimony of the faet. j;hat the· 
c.ompl.'tition from S]ll1l1 silk yarn has heen undl')'estimatec1 Hnd thnt import!! 
of Rpun silk yarn are in effp(,t making headway ut, the expense of raw 
silk and pure Rill, YUI'Il, whether of indigenous or foreign origin. As regards 
tlw apl'l'Opriatenm;s of applying the sume dllticK t.o spun silk yarn as to· 
mw flilk uncI pure !!ilk ,val'l') , it may he pointed out that 11rior to the Textile 
Protection Bill of 19M, when the duty on hoth raw silk and spun silk 
Yllrn 'las :.!5 pel' ct'nt. (.c/ va/clf( 111, I'IlW silk fl0m .Japan was valued at 
about RR. 2-9-0 per lb. and spun Rilk ya.rn just, higher. The two, therefore, 
pain IIpproximately the same duty. Spun silk yarn now enjoys an advantaglt-
of 14 UUMS per lb. and while Japanese raw silk prices have been main-
t,ailled, Elpun silk yarn has fallcn to Rs. 2-4-4 per lb. and t,he difference in 
the selling priee between thc two is now about 19 annas per lb. It is 
helieved, thl.'refore, that the proposed addition to the duty of 14 annas per 
lb. will practicaUy restore the relative competitive conditions of two years· 
ago. 

It may be mentioned in llassing t,bat the amendment proposed by 
clause 2 sub-bead (c) ill merely consequential to the removal of spun sil;It • 
yarnfroJ:Il item 47 (1) of the Tariff Schedule. 

Clause 2 sub-head (d) deals with a matter whirh has attracted very 
oonaidemble ~  in the past year. Fents are odd lengths' of cloth. 
lIsllally defectlve In some partlcular. s\1oh as weave or dyeing, which have-
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been rejeoted for the purposes ~ the genuine piece-goods tntle. The 
business of the fents merchant is to collect such rejects from the cloth 
mills and to make them up for marketing in miscellaneously assorted ~ 

which are sold on weight basis. There are no precise limits to the length 
of a fent, but for the purposes of the Indian tariff the maxhuum length 
of a plece of cotton cloth which could qunlify a8 a tent and thul; eRcupe-
protective duties imposed by t,he Textile Protection Act of 19HO was fixed 
at 9 yards. . 

Prior to the .1934 Textile Protection Act, cotton fents of Jess I,hull tit 
"yards ill length were nSiiel!Hcd lit :&5 per Cf!lIt. ad valorem. while artificial 
silk and other fents were assessed at the rates appropriate to ordinUlY 
-piece-goods of the same kind. In 1934, when the terms of the Textile 
Protection Bill were under consideration. a strong representation was made 
by the fent dealers in India on behalf of their customerB who constitute the 
poorer ~1  and it was decided, in the interests of these classes who were 
believed to be the main purchasers of fents, to extend the concessional 
rates to fents of all descriptions. Accordingly under item 49 (1) of the 
Tariff Schedule. fents, whether of cotton or other materials, werl' JUade 
assessable at. 6 standard rat·e of 35 per cent ad valorem or 8 preferentia[ 
rate of 25 per cent. ad t'a/.orl'lI1, 1~ t,) their origin. At the !:lame-
time. the maximum length of a fent qualifying for concessional treatment 
was reduced from 9 to 4 yards. It is interest.ing to consider what changes 
have taken place in the nature and direction of the. fent import trade-
since the new duties came into operation on the 1st of May 1934. Let us. 
first take cotton fents. In 1932, of a total import of 32 million yards. 
n millions came from the United Kingdom, 19 millions from the United 
States of America and just over 1 million from Japan. In 1934-35 the 
United Kingdom figure had fallen to just over seven millions, that of the-
-ttnited States to St millions, whill' J span had contributed more than 23 
million yards. The sume tendency is apparent in the present year. Let-
us now consider fents other thHIl rotton,-being mainly artificial Hilk. 
Prior to H1Il4-35 sueh imports were of vcry small dimensions compared 
with imports of cotton fcntH. In 1934-35 imports from Japan ~  sudden-
ly from negligible dimensions to 1St million yards and for the 11 mOllths 
April to :February 1935-36 they are just short of 16 million yards. 

It is interesting to consider what are the reasons for these very reDlItI'!{-
able increBflcs in the imports from Japan. So far as cotton fents are COII-
eerned, it will be remembered that by the Indo-Japanese Agreem0nt ~  

1934, imports of cotton piece-goods from Japan into India were r0strid('cI 
~ a maximum of 400 million yards. Fentll under 4 yards in length w<'r(', 
howpver, eXQluded from the so-called quota. There has thus been a two-
fold stimulus to the importation of cotton fents from Japan-(l) that ~  
paia 35 per cent,. duty as fent·s as against the 50 per cent. leviable on trtll> 
piece-goods and (2) that they were not included in the Japane8c export 
quot.a. There is. very good reason to believe that these facts encouraged 
the growth of a trade in spurious fents, that is to say, ordinary piece-goooR 
werl' cut ~ into short lengths and were sought to bepRssed thr01lgh t,he 
Cuetoms Houses as genuine fents. I may take this opportunity of stating 
that tbere is no reaBOn to believe that the .Tapanese authorities hll"<' sought 
to avoid their obligations under tho Trade Agreement by enClournging t.hi" 
trade. Such information as is available to Government is to the effect thnf 
t}:le trade is the creation of Indian exporters in Japan and Indian ~ 
in: India. ", . _' .' 
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l t:iit· Muhammad Zafrullah lilum . .l 
It may be argued thut it is l'osl!ible hy l-Itrillt CUl!tOIlll! exuminution to 

prevent any evasion either of our tariff or of the tenns of the Indo-JapaDelJ8 
Trade Agreement. I admit thnt it. ill posllihle to do BO, but the exeroise 
of effective control by the CustOlnK lIuthoritiell ill only possible with au ex-
penditure of enonnou!! labour in the Customs Houses and would be attended 
~  equally great trouble find deJa.y to Ow importers, involving us it would 
t,he opening out Ilnd detailed examination of every balo of fents imported. 
'fhe Government of Jndia arc, tlierefofl', of opinioll that in the interests 
-of (a) the revenue, (b) the schenl(' rlcviKt'd for the protection of the cotton 
t,extile indUl,try, and (e) (·veu of t he genuine feut.A importer \.imself, the 
duty on fents of non-British lrUUlufuct,UI'e IIhould be raised from 35 per 
cellt. to 5(1 P<'l' cent.-tltc ad 1,U/01·'.?1I r:lt(, new applicable to ~ cotton 
piece-goods. It is believed that thiR ellhalleement of duty will remove the 
inducement for the munufneture of spurious fentA. 

In the case of IIrtificial silk fentR, there is al80 g'ood )'olll-'on to believe 
t.haL II spuriolls trade has I)(Wll creat.ed. 'l'he  inducement, tow/lrd!' such 
a trade lies in the fact that artificial silk piece-gooas are stlbjeet to a 
millimum specific duty of four annas per ~ ~  which rtopresenta 
In most cases 11 very high (11 vll,)T{ml. incidnnc(:. Artificial silk fents, <.on 
the other hand, are assesscd at tbe comparatively kw l'Ote of (15 per cent. 
ad valoTl'In, In the JJ ~  ·)f thp <.ic.:\·ernnu:.nt of India it would illlVe 
haem :>f little avail ~  te; mi"c I.loe uul\' \( 50 per cent. ad valorem. 
At the lIame time, it would huve heen udmilli\ltl'allH·'."  in:l'osl!ible to 
o.pply to aH artificial silk fent!,; the minimulIl speci:ic dul,\' sincc thi", 
would huve ill\'olved Uw opening oj' (,\"1'1'.' hull' and tilt· IIH'aSU),Cl1l('1I1 of 
-('uch individual piece contained thcrein. :For lhis redtoOn tltc (iovcrnment 
of India have proposed thll reduetion of the permissiblH length to 2! 
yards. It is admitted hy tbe fent trade that 50 to 00 per cent. of im· 
ported fents arc from li to 2i YHrds in length lind that these are t.hl' 
·goods which nre bought by the poor l\Onl:lIllner. On these shorter lengths 
thore will be an increase of duty from 35 per ~  t.o fiO per ~  wbile 
in the case of tbe gannent lengt,hs of three to four yl\rds, t.he ordinary 
fubric rates, 'lIlmely flO per cent. nt.l va.loll 111 (1' four IIImall per square 
Jard, will he npplicable. It is Ute imporbtion of tlll' Intt.('r whieh ill the 
Teal danger to our protective scheme, Rnd Government ar(' of opinion 
thut, when the new rates of clut,." lire mnde applicable, thiR trade wi!1 
1!hrink to negligible proportions. 

Clause (2), sub-head (e), seeks to extend 10 all ,·.otton knitted lI;pl'rel 
the nH.asure of protection now enjoyed by cott,Oll I'liitted ~  .. ests Dnd 
Mcks and stockings only. The Cotton Textile TuriiI Board of H.l32 had 
Tecommended specific duties on these two ftrtidctI hased flll quantity. 
hut it was finally decided that a specific duty ba'Sed on wt'ight would be 
'noro equitable. In the Textile Protection Bill of 10114 there Wlt8, thue-
lore proposed a duty of twelve annas per pound on cotton knitted under. 
vests Illld socks and stockings. This proposal WIlS ,\ccepted in Selec' 
eommittee and by the Legislature, but even then there W'"lS r. IItronP.' de-
mand from the Indian manufacturer that, protection 10 ~ hnsiory indust.ry 
1Ihollld be mnde much wider in its scope. The Government of India, 
however, in view of the specific recommendations of the Tariff Board And 
tn vil'w of their own information that by fllr the gl'f'atel!t volumfl of 
11ldillll protection-over 00 per cent. it is snid-consisted of ~  
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-And Bocks and stockings, were not prepared to include other articles with-
in the scope of the duties. Since 1984 there qal3 come about a "ery sig-
nificant chl.mge both in the nature of the cotton knit,ted goods imported 
'into Indin nnd in t,hfl nahlr!' of thf' products of til£' T n(linn iudustry. 
Whereas, formerly, both imports and indigenOlJil production consisted 
mainly of underrests and socks and stockings, in the pust two yoars the 
·dictates of fashion hav€' called into existence 1\11 enormolls demand for 
other garments, 'Buch as sports shirts a'nd fancy pattern curJigalls, pull-
overs and coats. At the same time, the h08ier.v mnnufacturers put for-
'ward the claim that imports of such articles were a deliberate evaaion 01. 
t.he protective duties. It is trll(' that to ROIUf\ I>rnall extent !lttempts at 
·evasion were made by tije import of ordinary undervet'lts t,hinly diflsui,;ed 
['s sport,s shirts and cardigans. But, apart from t,his there hus r,rown up 
,tA genuine demand for sports shirts, cardigans and the like, Rnd with i. 
s genllinf' import, t.rndf' nnil lornl 1l1nllufnctllr(' t,o mfICi t.his demand. 
This is the real justification for the present propmllli. Had it in fact been 
the CIUl{' tllllt. nt thp tim£' wlwn tJw TIlI'il'f Board reportea and the pro-
tective duties wcre imposed that the 11at.ure o[ the Indian demand fInd 
the ~  of thp Tndinn indllRtry to m£'!'t it wpr£' "'hat, they afe now, 
t,here can be little doubt that the scope of ~ prot!l(ltiVt. dut,ips would' 
have b6(111 a8 wide as we now propose to make them. ~  1984, the 
locul manufucturers have been pressing upon us the necessity for bringin& 
other articles within the protective scheme a'nd from the ImrlJples ",hieh 
113'\'e from timf', to tim(' heen proilllced, it hRS hpcome npparent that the 
Indian industry is equipped to produce hosier.v III·ticles ccmpafable with 
the imports from Japan in everything but price. The Clllle for ~  

protf'ct.ion hRR bAflIl J~  rpinfo;'(1prl by t,hp fecommeri1:1Btion contained 
i'll paragruph IR3 of the Tnriff BOlIl'rl Rpport on the woollen industry. The 
following tuhle will show how ('ffp('tivp hnve  hpen the existing T1rctectiv. 
,luti('s lind how fur they have en('ouraged t.he import, of hosiery IIrt,icles 
not subject to the protective duty; t.he figures are extremely ink-resting: 
with regnrrl to flockfl nnil Rt,(lC'kin!!II, tlw position is this. rn Hl80-81, the 
\'Iduc of the imports £rOln Jupau of these ~  WIlR Rs. Il.M hkhs; in 
HI:l1-32, it fl'll t.o RII. R'M Iltldl!!: in HI:l2-HB, it, rOKI' t.o RFI, R'lA Illkh8: 
it wm; Illllint,ained nt RR. A'21 Inkhs in HlRIl-H4, and in 1934-85, it was 
Rs, !H'2 IlIldl!!. Ttl(' figure .. for ~  IIrl': 

RII, 70 lakhs in 1900-31. 

Rs. 87 lakhs in 1931-82, 

RII. 51 lakh8 ill 1082-88. 

R8. III lakhR in 1 {lRS-84. 

HR, 2R'71l InkhR in lP34-85. 

With ~  hl ot,her IIrticles which wprp not. l!1Ibjf'Ct to this ~  thl'! 
'figllrell are: 

19 ) ~1 

1931-::12 

1982-AA 

198.'1-84 

1994-85 

TIs, 

.',000 
76.000 

1 ,'i6,ooo 

3.47,000 

1 !'I,';4. 000 
e2 
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~  Muhammlld Zafrullah Khan.] 
From these figures it will be seen that the import of socks h:ld ~ 

ings has not been seriously affected. The decrell..'l<3 in the, imports of 
underwear is, of course, substantial, but that is a necessary coroI:ary of:' 
an effective protect,ive duty. The suddm and very pronounced increase 
in ,other hosiery articles is ample evidence of t.he necellSity for extended 
protectioll t,o clIllbl" the Inrlillll ~  to meet tlw ~  [ndiull 
Ctemand. 

It may be pointed out that we have extended f,rotection to cover' 
manufacturers of garments mnde from interlockiIlg' JIluteritd. ]<'rom 
samples of such garments which hllve be<m sefln by us, it is e"tident that 
though they would not technically come under the nefinition Of 'lmittecf 
apparel, they are in point of price, weight, IlppeRratlCe flud F;eneral com-
petitive value, serious competitor8 with, und adeqllRte snh8titutes for,. 
ordinary kniUed apparel. 

With t,hese words, Sir, 1 II1ove. 

PaDdl\ Jlllakantha Das (OriSllo. Division: Non-Muhammadan): On .. 
point of information, Sir. Is thfl present, rate of duty for st.aple fibre.-
imported from ~  25 rer cent., or ~ to the Ottawa Agree-
mment 15 per cent. ? 

'!'he Honour&bl, Sir Muhammad Zafrullah Khan: At preRcnt it is in. 
aD omnibus category. There is ollly one rate of duty. 

Mr. Pr88l.d.ent (The Honourable Sir AhdUl' lhhim). Mot,ioll Jaovf'd: 

"That the Bill fUl,th!'!' to amelld th" Indian Tariff Act, 1934. fol' ''l'rtuin J) ~  

(regarding stapll> fillre, !'te,). b" lahf'n intn cOIlRidcI'Rtion." 

There Ilre Reversl amendments in the name of Honouruhle Mf,mhers. 
tbat t,he Bill he referred to IV SeleC't Committee. Mr. n. DtlR. 

Mr. B. Das (OriSRB Division: Non-Mllhnmmnrlnn·,: Sir. I Leg t.o IrlOW': 

• 'Thllt th" Rill htl refprI'ed to a ReII'd Committef'. consistiug of th" HOIl0111·a],1,,· 
the Law Memlll'l'. th" Honoul'lIl,l" Flil' :\Iuhlllllmnd Zafl'ullah Khan. MI', H. Dow. 
Sir H. P. Mody, Mr. N, M. Joshi. MI'. Mathul'3daK ViRsanji, Mr, .T. Ramsay S('ott, 
8ardln Rallt Singh. Mr, Amartlndrn Nath J ~  DI'. Ziauddin Ahmarl. 
Mr. H .. ~  Rathar II, E..ak Saito Pundit GO\·illd Ballahh PlIllt. Pundit Nilllknntha 
n ..... MI'. M. Au:mtha.aYllullm AYYlluf.(ar lIud th" Mover. with instructions to repo]'t. 
and thllt the lIumber of IIwm\..ers who." ~  .hll\l Ill' Iwee.SUIT to cOllstitut.. .. 
meeting of th .. Committ .. " .hall. hI' five." • 

Sir, T am glvmg no dat·e hCCnURf> HIP dflte will hnve to be fixed Int.er 
(m by the House. 

Th' Honourable Sir Muhammad Zafrullah Khan: With ir-Atru('ticr.8· 
to report. when? 'l'he original nmendmftnt left the d:'\te blank .. 1 ~  

the Honoumble Memher should take it out ~  or fix 8 ~  

11'1'. B. D .. :  I haye tak<'n it out, altoget,her. 

11'1'. Preiddent (Tho HonournbJe Sir Abdur Rahim): The'; ('hn;r t"kes; 
U 'hnt the ward Ii "on thp --April. ~  are t.llken out. 
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Mr. B. D .. : Yes, Sir. When I read the Bill which wall int.wduced 
:.by the Honournhle the Commerce Member, J t,hought, that Goverwnent 
-were handling this problem from the wrong anglJ and the repOl't of the 
:'l'a.ritJ Boord on the woollen textile industry nlil') from the wrang ~ 

I never knew that the staple' fibre industry had becollll' so yer.v i:llport-
ant to t·he Indian cotton textile industry. This l't!pOl't of the Tariff Board 
,()D the WooIlf)l Textiles mentions that only 42,6(11) pOlUlds of staple fibre 
is imported into India and the Honourable the Commerce Member just 
-now said that the department of research ill the I mperisl Agricultural 
-Council of R(search is experiment.ing whether sllch 10' fibre can he manu-
factured in India and t.hat the millowners tire also trying toutiJist> it iA 
'Producing certain goods eventually to ~  with ~ handloom indul-
'try. I find from the Goyernment communique issued 111 the Gnzette-
'it wns a ResolutioIl 011 the Woollen Text,ile .1wlufltr.v l1ep0l't "II 21st J an-
uary, 1936, that the GO\'ernment had not eome to any dpeision Oil the 
'nm'in recommendations of '\;II/lt report, (,xecpt thilt I hey gu \'e ;1 ~  of 
five Inkhs, as announced ill tIi{' budget J ~  o[ the Honoul'lIhle t,he 
FinancE' Mmnlwr, to help the research in t.he woollen hand loom weaving 
·indust.ries, that is, t.o help the manufacture of blauk3ts, l'l1rpet,s, IJnd 
'PRBhmina and other halld·woV('1l woollen ~  IlIJt, ill l'aru'grt!ph (\ it; 
1!ays, in regard 1.0 the woollen industry, that the Government of India do 
not propos!' to tuke any deciRio11 pending the (',msiderution of u further 
report from the Tariff Board; and then it ~  the ~  

particuln'rly, in respent of the eotton hosiery and I'taple fibrn are not ger-
mane to the main inquiry: they will he tho Flllbjeet· of !'<ep"rate consider· 
,.,:ttiOTl :1m! till' cOlldtlsioll of tlw (tOVCI'I1U1l'Ilt' of Incli" UwreoJl will be 
announced in due comse"; nnd the conclusion is im!ol'pflrlltcd in this 
·Bill. It hllR been my experience that whenever n Jwrticular mf088ure is 
referred to t.he Tnriff Board, the Government get hold of the wrong ~  

of the st,iek IImI only introducf) meaFlurcs on \'er.v m;llor items, 'Why i. 
it that the woollen mills in Cawll)lore diel not submit tlwir evidence be· 
fore the Tariff Board? Are the" 110t lin allied iuduflt.l·Y with the (":Jtton 
texWe mill industry? Are they" not enjoying the benefit in the Pl'of;eo.. 
'etion t,hut hllR been giwn to the eottoll industry? How is it that they 
.evadE'd nnd repudiat·erl the 111 ~ of fht! (l·1vermnent of lndia and 
did not flllhlllit· I heir (:yidenel'? T WIIS nf'ver a 1 ~  of the view 
'}>Oint which my HOllolIl'll'hlp fricnel. Mr. N. M . .rol;hi. "fLoll hrings fur-
~  on the floor of this House. r find t.hllt bit. hv hit 1\1(>. ~  

that receive protection repudiate their obligat;ionll :Iof only 10 t.hp. con· 
sumers and to t.he country at lurge, but, eVln to the (inV('rllllI C'ut, lind 
:they go to slIch nn extent all not to give cvidclJeI'. 'Ve had R)l( Uwr in-
lItance before: a certain British firm did not give' e\,idOilcl' bElfore tbe 
'Tariff Board in the mntwl" of the steel industJ'Y; but here t.he woollen 
"industry wa'nts protection and yet beCBURE' troll particmlnr ti"HI, living IWI 
'it does live on the huge Government ordors which it receivsR from the 
Indian Storf'S Department and the Army Departnwllt, cfups not· think it 
needs prote(·tion-probably because it t.hinks rival firms may J ~ into 
:existence and t.hat the monopoly it now receivell from the Government 
of India in the Indian ~)  Department and th", Army J){'partment 
:mnv ynniFlh-otherwise therf' is no other rooson why that firm should 
not' give evideMe; Il.nd yet, here. the Governmellt "ie\\: it frOlIl Ihe wrogg 
.angle and bring forwe,1.'d RBill to protect the staple fibre industry. it ~ 
-develops. Bnd the hOfliery indust,ry, all hllll been ~ 1  hy tbia 
f'arii(,111m" report. My OWI1 "iew is tllst the staple fibre indu.try !lB. not 
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I Mr. B. DILs.] 
come to that condition at ~ ~ ~ it should. ue pr:\)tected: it ma, 
be that after ten years we wIll find thu't the A.,'Tlculturnl IlE-l;eurch De- 'r-

partment has failed to produce u fonnuia oy which the mi!lowners wiU 
be able to manufacture staple. fibre ill Indiu. 

As regurds the large import of fents, to whidl the Honourable the 
Commerce Member alluded, of course, I know thut the Indian mill iA-
dustry ha.'Ve protested strongly; but tho proposition. ~ hus h&(n h<:.ught 
forward in t.he Bill, will not help the mill industry l,lIlless ~ ~ 
decide to reduce ~ length of fents to two yards size; it will still come 
from J 8pan; but, somehow, Government in tht'ir ~  intelligence 
have kept 2i ya.rds for artificinl r;ilk piE'ces-why i;; it. ll0t the "ame for 
cotton pieces '? }1'our yard pieces call be used fl!'! (I hot is anti various 
nrt.icles of ~  nppnrf'l ~1 1  Ill' Illllnufueturpd from them, and that is 
B handicap, I do not want to trend on the pr(,BerYe of my friend, Sir 
Romi Mody: when he rises he will suhstantinte the position of the mill 
industry better than I can. I am ~  1111 ollttlidl r; but I think if the 
Government wants really to give protection to the <'ott.Oll will indust,ry 
they should take away this four ya'rds lind make it two yardr;: 1 hcreby 
these small pieces that will come will prove Ilseks8-·the.v will he IIseful 
for wearing apparel only for children: hnt if it is !\L'pi at fom .vIm}... 11wrt 
the cotton mill industry will Stiffer 8S it hilS ~  !mffcring. 

Then the Honoul'8blf' ~ ComllH'rcc :\femlwr made II speech about 
the cotton hosiery; but he did not, eOflJll'ct III' how 1 il(' ,'pc'Hllmeulation, 
came out· of fhi" report. Of course, this THriff Ho,ml ex',mined the' 
h08iery industry and pointed out that there Wt\re 7:1 power hetories in 
the hosiery industry, Ilnd 26n lion-power fllctoril'l-\: udort,unnt.ely, in 
1927, I was the one Memher who ll\'otcsted strongly tll/,t tbere should 
not Ilt' 1\ duty on tlw cotton Yllr,l. Hirwt' HI/"I, in ('verv tl'xtill' l'l'olr·d.ion 
Bill, some of 'IIS II/we heen protesting that, the Il.''lrlli':)lll w[a':e1''' and' 
the hosiery industry nrf' heing killed ~  the allt;,· Oil tilt' <,otlOll yarn ... 
This examinlltioll of protl'l'tioll to llosicry illdllf-!try frolll tllP wrong IIllgle 
if. not correct, Why lIot abolish the duty ')Jl the hO!;kry Illllchine!'! ': 
That will bring some relief to them. Again, why not allow them to IJl'Y 
yam, forl1ign yuru LIt II 1"'1;'(' ~ till' ~ J  duty? The other clay, 
the Commerce Mfl1'lhE'r or th(l ME'mher for TndllHtril's lind Laho.,r de-
nlated that it is necessary for the existence of the sted industry in India 
that pig iron should be sold chell per abroad than in Indin. 1t is neces-
sary for the Indian ha'lldloom wmn'ing industry over w.lrich HIy Honour-
able friend, Sir Frank Noyce, takes such keen and ilhiding illtcr,,;;t, ~ 

they should not pay high prices for cotton ynrn;, :111'1" ~  the 
hosiery industry will not be proteet,ed: my own YH,W IS, studYlI,lg the-
market as I do, the ~  industry uscs lots of J nparWilt' menllo Hnd 
artifioial silk, 

So, my object in referring ~ to the Sel(,ct. Committee is this; let 
tba Select Committee examine IVII aspects, Whether the Assembly and 
the Government should give protection to cottage industries lik(\ the 
handloom weaving industry or the hosiery industry cr \\ hether they still 
want to protect one big industry, the .Bombay and. '\hmedabud. mill, in-· 
dQStry, and thereafter, if anything is lett over, the poor cottage mdustry. 
the ~  weavers Rnd tilt' ~  ~  will Iiv£' as poor rE'lations. 
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~  whlWtever crumbs are left by my Honourable friend, Sir HOUli Mody, 
they will enjoy the benefit thereof. With these words, I move my 
motion. 

1Ir. Pruident ('fhe Honourable Sir Abdur Rnhim): The Honourable-
Member ~ not Bay by which date t.he Report shall be made. The 
effect of that would be that the Committee cannot report sooner than 
three months from the date of the first publication. Is that bis object? 

JIr. B. DII: It is for the House to decide. 

Kr. Prea1dent (The Honourable Sir Abdur Rahim): '! he Chair does not.' 
know whether the Honourable Member ~  tilat the Rl:.port shall be-
made hy a part.icular date. 

IIr. B. DII: ~  Sir. 

Sir B. P. lIocI, (Bombay Millowners' Associntion: Indian ~1J )~ 

That was the understanding, 

lIr. President (The Honourabl(' Sir Abdur Hnh.im): The Chair ~  

wants to know if the Honourahle Member desires that the Report shall be-
made h." a )!art,iculllr dllt.e, otht'rwise t.he Chair will put the motion 8S it is. 

i 
Sir B. P. Mody: Am I to understand, Sir, that it is not part of the-

motion t,}lfit. UIP Report should he submitted by Monday? I thought 
that waR th,., IIndprstllndinA', Is thiR lin ordinnry T'hltion for Select Com-
mittee? 

Sir Cowlljl Jehanglr (Bombay Cit,y: Non-Mulmmmudun t:dwri\. What 
ill the amendment? Is there a date for thl) Rer,ort cr not? 

Kr. A. H. Lloyd (Government of Indio: ~  Otiieilll): 'nll'eeo-
months, 

Kr. Prllidlnt lfhe Honourable Sir Abdur hahim): When no portio, 
cular date, is mentioned, it is three months, 

1Ir. 8. SatyamurU: The Select Committee ('an !'eport by Mnuday, if 
il chooses, 

Mr. PrIItdent. (The Honourable Sir AbdlJr Hnhiw): Not !looner tbao 
~ months. If Honourable Memben will lJCk at thE! Standing Order' 
41, they will aLe that it is stated that: 

, "Sueb Ikport .haH t..e made not IOODef thaD three moDtlw fl'Olll t.1Ie date of th. 
1fIt., publicahon of the Bill in the Ouetu, unl_ the Auemhly orden the Repon 
60 lie made IOOner." 

:.r. .' Du: Th('II, I ,,'ould Allggf'st thRt the Report be mad(· hy 
T1.lt'Rdll,\' the 2ht. 
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Ill. Preaidlllt (The Honourable Sir Abdur 
~ J  : 

[18TH APRIL 1936. 
,til 

Rahim) : 'Amendmdt; 

"That the Bill be referred to a Select Committee, conaiating of the Honourable . 
the Law Memm-r, the Honourable Sir Muhammad Zafrullah Khan, Mr. H. Dow, 
Sir H. P. Mody, Mr. N. M. Joshi, Mr. Mathuradaa Vill8anji, Mr. J. Ratbaay.Scott, 
Sardar Sant Singb, Mr. Amarelldl'R Nath Cbattopadbyaya, Dr. Ziauddin Ahmad, 
~  H.A'. SlIthar H. Essak Sa, it, Pandit Govind Ballabh P1mt, Pandit Nilaka,nt.l).a 
'DBR; Mr. M., Ananthaaayanam Ayyangar and the Mover, with instructions to l'eport. 
liy the 21st of April, 1936, and the number of n11'111ool'8 whORE' presence shall be neceaaary 
to cOllstitute a meeting of the Committee shall be five." \  , 

Mr. H. A. Sathar lL Bu" satt (West COAst nnd Nilgil'is:\ MUbam. 
Iliad lin): Sir, J rise to support t.he amendment. Ever Rince this Bill has 
'h!len int.roduced iuto HIe ARsembl:v we have been inundated with: repre· 
":'("ntnt,ionR Rud telegrnms protesting against, one or other provision of the 
Hill. Tlre Ht.atement of Objects nnd Reasons doeR not ulUke it ~  

~ J  t,he dlftnges in duty provided in the Bill are l'xpl'cted to achieve. 
Prutection of whost' interest against whom? 

Sir, J believe in protect.ing our industry against unfair competition and 
,IJmping from foreign countries, At the sauw timp I strongly feel 'that 
',:1£' ('annot hI' tDO careful in this matter of protectioll, for, in every case, 
it is the conJ.\umel· who hUj-; to pn.y for this prot.ed,ion, ulld we in this 
H,)us(' have to scrutinise every m(,aflUre "ery cnrefully to see that no{.hmg 
if. done in the nAme of protection which iF; not, wholly and strict,ly ir. tl':e 

~  [mil fOJ' tIl(' IvlVnnCPllH'11( of indigenous indw,try. 

{.\\ tIllS ~  SOIlIl' HClIHIlII'ah]" Ml'lllbcl's whispcred t;omcthing into 
HIt' ('01'8 of the Honourul)l£' Melllbm', nnd there was some interruption.) .... 

Sir; ] havp had occasion to I'tudy the facts and figures with regurd to 
t,he imports of rents into India. Frankly, I am not satisfied that 8. calie 
11:1,' 1"'('11 Il1n,1(' (lllt foJ' iIH'l'("'Rillg th(' ~ Oil till' impoJ't of this artide, 
In view of the minut(l definition of fents laid down bv the Centrnl Boarll 
()f l:l'\,('IIll('. fot' t]ll' gllidlllH'P of \'-l1s1()lllS Houses ~  ov('r t.he country 
l111d 111 vkw of M,c elnhoratp arran!" .. ~  foJ' j,he examination ofh(llcd 
of F,'nis at the Indian ports, where thesf' hnles hnvC' t() he opened And 
.'x:mliu!'tl ~  I\. ~  of of'lieinlR, who are )'etnnwd for this specific purpose, 
1 . (!Illlnot llnilerst.nncl how the Gov(,rnment can come before us and say 
that spurious fents are imported into this country in such large quantities 
t,hnt an incr('nR(' in import ~  is called for. I certainly am not one of 
tl:e erednlous people who urt' prE-pnred t.o belie"e such wild' stories. Who 
in hif' "ight 1'1-'11"'(,S will d('"irp to damage his perfect goods, which an., 
(by would f('('11 from 30 pf'r cent to 40 per cent more in the mo.rket 
:f!illlllly for the suke of saving Hi per (lent. duty? Nor. do the figures·. for 
1lw import. of fents justify to my mind any increase in 'the duty, in 
~  of whnt the HCl10urablp the Commo:'rce Member has said. The 
imports for last ,Yelll' into Bombny werC' valued at about 68 l"khs ~  the 
llan\e, for 1~  stood at slightly over Rs. 87 lakhFl.This proves 

~  thl'rp hal':. so fAr, hpcn no alarming increase in ~ import of ~ 

:Il.rtiele to justify th£' rushing through of this Bill. In fact, we are vf!lt'y 
mnch short of the' figure reached in 1~  Then the Bill before us 
hOt, only increases the duty but shortenll the permissible length offen. 
trom '. ~  t.n ~ yds. W(' haw,' to examine this part of the ~ 

~  clo!lf'l,v. 'For w(' hav(> to remember thl\t we are now dealing, with 
f;lllull ~  o( "lotb. defootive Ilnd .rejections, used by ~ ~  <It. the 
pO(lr in (lllr p('\\mtrv. . 
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,. (At this stage, 801I1e Honourable .:\{cmbf'rs' asked the Honourable 
:Membet· to cut short his speech.) 

Sir, the question of the permissible maximuDl length of fents was 
:redu('ed from 9 :Vltrd'1 10 4 ~  so late us the yeur 1034, und what is 
:the reason for interfering ill this ~  80 BOOn? I do not think tha' 
:there has been 8 reply to t,his ~  This frequent interference in 
"trade matters does a lot of harm TO thol'le engaged in the trade. I under-
I1Itand, that the maximum permissible length of fents was reduced in 
1934 as a 9 ~ of ('orr'promif<e nfter pl'Olonged discussions between the 
importers nnd tho GoV<'rnment-thc importers agreeing to ~ the 
'reduction in 1(lllgth lind th(' Government, agreeing to give up their prq,-
posal to raise HI!' dnt,v to 50 per ('('nt. 'Vhat is thp, reason for ~

.mg again in thil'l matter so soon? 

Sir Oowasji .Tehangir: Y Oil cnn <li8('.\1s8 nil 1 ~ point" in the ~ 

<Commit.tl'e. You hett'Pl' (,lit shori ~ O\1r speech. 

lIr. H. A. Sathar H. Essak Sait: Iu t,hat caSl', 1 shull ('ut short mv 
speeeh. I only wish to ~ upon the House the necessity of examin-
'ing (hi;; Bill very closely, because I feel that thif' meBsure of protection 
offectf; the interests of the poor people of India. Sir, I would like t.o 
call the at.tention of the House to one matter which, I believe, is rather 
'important, find it is thif'. TR it only the very laudable purpose of helping 

~  innuRtric<; that hilS pr!)mpted the Government to bring forward 
'1 this Bill? It is unfortunate that everv mellsure introduced in this HOU8e 
'{or the l1\'owed purpose of prote(·j ing '011/' tot.tm·ing induFlt.rie8, hBIl carried 
with it Rome men<;ure of Imperial Preference, and T wllnt the House to . 
'be very careful about it. British fents, according to this Bi!a, are to be 
given preference of 25 pel' ~  Ma.\' I ask, Sir, why this free gift i. 
made to England ul the (lXpl'l1Se of t1w poorest of the poor in this 
count,ry?Jt. was only t.he ot.hrr dn:... I,hut we decided to give notice of 
terminating t.hE' Ottawa Pllet whieh A'Rve Britain n ~  of ten per 
.cent. only 1)11 hcr fents imported into this country. 

I shall not proceed further at, thi" stUJ.(1:' , us I um ILllked to finish. As 
'1 said at the beginning this. measure will have to be carefully examined 
in the Seleet Committee, and 1, thert'fore, support the motion for the 
,Select Committee. 

:Kr. J[. S. Aney (Berar ~ )  If there is a motion for 
referen('e to a Select Committee and Members are preaeing 

1 P.II. their view!;. Re('aulle of some understanding whiCh other 
"Memhers do not know spt'akers lire not, nllowedto apeak. We are unable 
to underatRod because the speech (IS are interrupted. It is absurd tbat 
Honourable Memben; Khould not hI' allowed t,() have their full S8)·. 

"ne BomurableSlr Kuhammad Zafru1lah Khan: Sir, I sflouldhave 
'iJna¢ned tlhat thE" Bill wall of snch 1\ lIimp)e character, as it dealt with 

~ Il small number of.rolitlel'lI thnt it Khould hl\Ve he('n JlOIIRihle to 
c(".nsicler it. and tlehatt> it, in th(' fill! HOll!if'. But; if th('rf' is 8 desire, 
in different sections of tht, ~  thRt thtlv wish to examine it in Com-
''IJlittef', J ",hall not i!tRnd in thPir ~  though. ha\'ing "egard to the 
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l hr Muhl\tllmo.d Zsfl"ulluh Khan. J I 

time tabb I urn hound to point out to the Hou!;c thnt uud('r I he limita· 
tions whieh hove been put ff'fwurd, the only time for considering this-
matter in Select Committee would be tomorrow morning. I um prepared 
to sit at fI. reasonably ~  hour to eommence consideration of this 
ma.tter in Select Commit.tee, but it will he difficult for Government 
Members to flit during the ufternoon tomorrow. I hope, therefore, that 
a full morning will be considered sufficient for (iiaCUsRing this ~  in 
Committee. J 11m not binding the Committee to any such time> tahle, 
I RID merely explaining the position. But, us I have said, if it is' the 
general desire thnt. the matter should be exullliued in Committee before 
it is diseuBRed in the whole ~  I "hall not stand ill the wav. I 
cannot lit this ~  commit myself Hf; to what may be the subsequent 

~  with regurd to ~ Bill. That '<!I'oul(l depeud on what hnppenR in 
Select Committc{' 

Mr. 3. Sa.tyamurti (l\111clrns City: XO!l·Mllhnlllllllu1nn lTrbull): May 1 
IIU.V Il w01"d:) J WOllin point oul t hilt it. ~ 1I0t so simple as my Honour-
able frienn WIUlts to mAke out·., Within 11 few davs of the ~ 

debate and vote, II wholt· -;cheme of Imperial ~~  i .. heing sought 
to .. be thrust upon Uf!. It i'l not ftf; if mere protection iR sought to be 
given, but U whole Bcheme of Imperial Prdel'ence is Fought to he iut.ro· 
duced. 'fhat is why we wIlnt that thif; mntter Rhould he examined hy !}. 
Selt'ct. Committee. AB 1"PI!!lrn!' stnple fihrp. t.hey arc for the first timp' 
introducing Imperial Preferl'ne'l'. Till HOW. thert' if! ~  fl revclllw dut.,V:,,-
of 25 per ('ent; hilt, todu,Y. they hn VI' for tltp first time int.rodu('cd a 
Its per cent duty on non·Briti!'h nnd 1\ fiv(' per cent. duty on British' 
goods. Similllrly, thmughout. the wholl' llelwllle of the Bill ; ilnd [ 
think the House must prot.ect the consumer and Hie people of thill count.ry 
Bgainst Rny unholy IlIliRn('e of cftpit.nli",t" interest-ed here and in EnglaJld 
to 111\.\"(\ Oil' he lit of hoth HH worlel". 1 ngreo that our industries should 
have proit:'ction, but not hy mellM of this unhol,\' alliance. I hope the 
Select Committee will not. hI' 1111~ 1 1 "nn th(' House will not. Ill' hURtlE-if 
in Uti" Illhtter. 

Mr. Prutdent (The Honollrahlt' Sir Ahdnr Hnhim): Th(' ~  ill. 

• 'That the Bill be referred to a Sel .. ct Committee, I'OlIsiAting of the Honourable-
the Law Membl'r, the Honourable Sir :\Iuhammad Zafrullah Khan, Mr. H. Dow, 
Sir H. P. Mody, Mr. N. M. Joshi Mr. Mathuradll" Viseanji, Mr. J. Ram.ay Scott. 
Bardar Sant Singh, Mr. Amarendra Nath ChattDpadhyuya, Dr. Ziauddin Ahmad. 
IIr. H. A. Bathar H. aaak Sait, Pandit. Om'ind Rallahh Pllnt, Pandit Nilakanthll 
Du, Mr. M. Ananthalayanam Ayyangar ............ " 

JIr .•. AJlaDtJI....,an&m A.JYucar (MadruB cedsd DiatriC'ts all!r 
Chittoor: Non·Muhammadan Hum\): [ withdMlw, Sir, an,d J "ugg('lIt 
Vrof. N. O. nanga in my place. 

lb. PrulcteD\ (The Honourable Sir Abdur Rahim): If the Rouae-
lrfIl"Elea. Is it the pleasure of the HouSe that the Dame of Prof. N. G. 
Banga should be substituted for that of Mr. M. Ananthas8yanau. 
Ayyangar' 

(Tbe Assembly agreed.) 
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fhe Citllir will rend the names out'e again: 

".The HODourable the Law Member, the Honourable Sil" Muhammad Zafrullan 
Khao, Mr. B. Dow, Sir H. P. Mody, Mr. N. M. JOlhi, Mr. MatburadaB Viuanji. 
Mr. J. Ramlay Scott, Sardar Sant Singh, Mr. Amarendra Nath Cbattopadhyaya, Dr •. 
Ziaaddin Ahmad, Mr. H. A. Sathar H. Easak Sait, Pandit Govind Ballabh Pant, 
r,Mdit ~ ~  Du, Prof. N. G. Ranga and the Mover, with inatruction8 ~ 
report by the 21st A4>ril, 1936, and that the number of memuers ~  preeence ,hall 
be necessary to constitute a meeting of the Committ .. e shall be fin." 

'l'he lIIotillU \I'/H; luloptcd. 

THF. PA Y!\fEN'I' OF W}\OJ':S BILL. 

The Honourable str PraDk !foyee (:\1 t'llIlwr fOJ" Tndlll<trie's Illld Lllbour): 
Sir, T 1 ~  

"That t.he 1 ~ mad.. hv tl", Council of Slat.. in th" Rill to Rflgolate 
the paynll'nt of wnj(l's to ce .. tain CIIlN8f'K of p .... ~ ~ "lIll'loyf'd in indDRtry I... taken' 
into cOIlRideration." 

TIl(' IImenrilnl'nts ill thf' Bill to J"('g"lIlutl' th,' pll'ynwnt of wages 
which hll,"o been made by t.he Council of State relate entirelv t{) the 
proviso to one Imb-clnuRp ~ tllP Bill. That provi!'o il'l the proviRo to suh· 
clause 9 (2), whiclh uroused considerable intl'rl'st and, indeed, nont.rn· 
... e1'8:v in this Housl'. PerhnpR I hon bettl'r refreRh the ~  of the 
HouRI' by rpnning till' proviflO in the foml in whinh it, I'mergen from ~ 

MOURE' . 

"Provided thill, ~  to ~  rule. mud .. ill thio hf'hllif by the LocIII Oovt'rll-
nlf.nt, if ten 01' mol'" ('mployeci I'''l"sono "('ting ill ('011(" .... 1. ~  th"mMe)vflM witboat 
due noticp(t.hnt ~ 10 ~ ~  without J,:ivillJ,: Ilu' uotiee which ~  nrfl l'flquired to give 
fllther expr .. ~  hy their coutract. of ("lIIploY"'f'ul. or impliedly lIy th" tf'rmo of th ... ir 
I8J'Vke) and without reaoonal,lt· ,'auo(', "ueh dpdnction fmm Ally RI/ph p .. rsnll ~  

ineJudl' ouch Rmount uot "xee"rling hi. wnJ,:p" for 13 ~  n. ~  hy lilly AIWh 
contrRct or t('rm" It .. clue 10 t,h .. I'mployf't, ill lien of due notief'." 

The fi .. ~  nmf'nnnlPnt 1111((11' ~  the' roundl of Stat(' \\'IlR hl\lUght 
forwnrr1 h.Y til(' Hono\ll"lIhl(' ~  Rnpru who wished t,hst for the' wordR 
"thnt iR to sa\, without giving the' Jlotir'C' which ~  are reqniJ'l'd to gi"'e 
either I'xpresRl.v b:v their pontmct·s of I'mplo.,'ml'nt or ~  ~  the 
termR l)f their Rervice ". the followin;:: words ,,1101I1d hI' RubRtituter1. "that 
is to ~  without Irl"ing thr' notiC'1' which 11'1 rel)uil"l'll under the termF\ of 
theil' C'ontrActR of ~  He t.hought thnt. if hiR amenclment 
were IIcc<.pted, it would pl:wf' tlw worker in n IItronger pOFdt,ion. The 
wornF\ "impliecllv bv the tprms of t·heir "'f'rvi(·£"·' ReC'mecl to him some· 
whllt: VA",UP Ann A roll'nrl'l' cll'finition seenwrl need en in the intereRt." of' 
the ~  Thl' Gowrnment AgM'£'Il wit,h him And t.hought thnt his 
amendment. wa£' 11 c1istinl't improvement. Ro much for the flrRt n.ml')JlJ-
ruent. Thc· lIt'conn one it' much more important. It. limitR the dcduC"· 
tion1l which may h£' made by th(' ~  in lieu of clue notiCe> to tho 
wagell for eiJ!'ht. dn:vl'! ~  of thirteen clnYF\. Mr. RAprn appesled to 
'm. to abAtt> what llf' coiled thE' rigollr of the proviRo OR PRIIRPd ~  thill 
HouRe Rnd to rt'duce the period for which wngPR might. be clpdtlcted in Jielt 
of noticl' from thirteen clBYR to ~  He t()Jd me thnt if Government 
-.ocepted hiR nmendmpnt," thl' Rill would lIon' R hetter reflVOnAf'. T 
G<lnlluJt.ecl those of m,v Honollrahlp fripncl'l in thiR HOlllle ,,·ho lis ... ,. t"k!' .. 
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[Sir Frank Noyce. ) 

~ 1  iutNt'st in ~ Hill from the outset, and after doing so, I agreed 
1:lQ tht' "pdllction The third amenclnwnf, made by th? Council o! State 
i1l /I ven r-lllUJI 011(' 1IIOvell frolll the Govt,rnuumt Benches and COD8&-
.qllollt,ial· on ,tlleaCCljptance of Mr. Sapru's first amenduBnt. I need DOt 
,dd-lIlll the HOllst' with thnt. 

1 ~  not propo"C' If) do morl' Ihan "xl'lain I·he t;("OPl' of the, amend-
1Ill"lltF! ~  Illwe )",'P/I IIIIHI .. hy t,ll!' Council of Rtaie. I do not propose 
by anything 1 "Ry to giV{. Illy Honourable friend, Mr. Joshi, an appor-
t,unity of t'llt!'l'ing OIteP mort' int·(j tit!' merit.!; of the quefltion which was 
-examined nt, wrv great, It'ngth ann wit,h wrv I-,"'ellt, 'care in this House. 
I WOllIn' only point. out to him t.hat thet;e :uilel1dmel1ts havebl¥ll1made 
in til!' intorpstf: of t}IOSC' whom 11(' rl'presents. That they will satisfy 
bim or that Gm·ernment will get any thanks or appreciation from him 
is pt'rhllpfJ too 1I11tch t{) tlxred. J con only horf' t.hnt, they will mitigate, 
l,o WIIIlf' extt'llL tllf' ~  and 1 ~  with whirh ho saw the 
Rill ernl'l'g'f' from tIJi" Hou!'('. Ril'. I I1\OV(>. 

Mr. President (The HlIllo1l\'ubl,· ~  Ahrim HHhilll): Motion moved: 

'''J'hat t.he J ~ made by the Council of State in the Bill to Regulate 
.the Payment of Wlnges t.o carl,llin daSKl'b of ~ ~  in induAt,ry be taklJD 
:into ('onsideration," .. 
Mr. N. M. Joshi I ~ ))  ~ 1 J )  :\lr. l'l'osi(knt, the amend-

lIIl'Il1 1Il1ld!' by nlr' l'oUlwil of Slal(' is Il(l douut IIll inlprovemellt upon 
tjw Hill ~ :t \\'IIS ~  i,., thi" Hlmsl', For t,hllt. I am ~  to 
thank till' t· 1'11'1' ChmllIH·I'. tIll' OoY('nl1llcnt of llldilt Llnd others who 
have Iw1l'cll ill this rClSult, l,ut, ::;il, I alii !lot prepared to admit ~ 

tid" :llIll'lHhlll'nt ~  m<111(' u great improvement in ~ proviso which 
was added to section 9(2) of the Bill on account of the amendment pro-
pOl'ed In' my Honoul'Uble fri('ud. ::,iiI' H. P ~  The first. amendment 
which the Coune.il of Stllte ~ mllue has removed the reference to what 
I may ~  implied contracts. The original proviso to sub-clause (2) of 
claURf' !) ellahled 1111 ('ll1ploYl'ol" to impost' n penalt:". upon his employees 
'if t.hey IIdd in con('('rt, nll(l if ~  nPipn. in the opinion of the employer, 
without I'(>Hsonnhle enllS('. The ('mployel' was the judge to decide 
whether t,h(' npt,ion ~ fin action in concert or whet,her the action waa 
without ~  reo.Ronable enURe. Secondly, t,he original clause referred to 
" brea{\h of contraet. ~  t,he Plllployee and the contract Qccprding to the 
origin Hill, ill' pn""eCi hy HIE' ~  WRi' to be t)xpressly stated or 
to he imTJlieo. 

Mr. Prealdent (Till' ) ~  Sir Abdur Rahim): 'I'he Honourable 
Membermul. reSUlliP hill !lpepch lifter IJtl11ch. The House now stand • 
.adjonrn(',d WI Hnlf PnlJt Two. The Chair proposes to adjourn the House 
for thE' ~  at n Quarter to Four. 8snlany Members want to attend the 
",'erN110n.", in contll'ction witJl the swea.ring in of the new Viceroy. 

Thl' ~ ~  then IIdjollrnpd for Lunch till Half Past Two of the 
~  .. 
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1'he A88embh rt'-tlllilembled after Lunch (It Half Ptlilt Two of the 
Clock, Mr. Presi'dent. ('I'he HOllol\rnbh· HiI' Alltlm ItRhilll) illtbt' Chair. 

Mr ••.•• J08hi: :\11'. Presiuent, whell We adjourued for Lunch, J Wilt;· 
_ying, that under the original proviso to sub-olause (2) of ~  {} the 
contract on Q!'couilt of which the employer derivt's his power to impose 8 
peDany upon his employees CHIl be either ~  stated or implied. ~ 

amendment made by the Council of State drops both "expressly stated 01" 
implied". It retnill8 1 he word .. contrnrt .. 'J'he HonollrRble Member in 
oharge of the DepurtlllL'llt of llldustril'\; Ilwl Labour Sllid that this WRS re-
garded as 1I gn·ut iUII'I·oy(·lJlell!. :\h. I'rt'sident, this chlUlge may be a' 
very slight improvel lien! III Olll' spnt'l·, but I ClIllIlot agrt'o to hi .. statl'-t 
ment ths t it IrInkf'S It ~  illllw()VeIllPllt. 

The Honourable Sir J'rank Noyce: I think I sHid .. It dibtinct improvp.-
ment". 

Mr. H. M. Joshi: \\'1'11. :-iiI', I ellllnot ngn't' ('\'('11 to the statelUent that 
it is u JiBtinr-t ilupJ'o\'t'lI1t'llt. rnoe\' lilt' l'lI\IISl" tiS amended ill nnothel· 
place, til(' ('(\lIt-r"'" 1 ) 1~ Ill' impli"d or it ~ he J ~  >!tlllt·(\. ~ 

words are: 

"That is to SIIoY, without lCivillg the notice which ~ required undel' the term. 
of their contl'llctH of employment, the contract may he implied or expretlsly stated." 

, Even after this amendmont, the on I." improvement whieh I can sec, in 
the amendment made by the Council of State, is that under J ) ~ 

some Local Governments 1 1 ~  be able, if the.v 80 desire, to ~  upon 
the contract heing t·xpressly statetl. ThAt is the only ('hange. The)'e is 
no gusnmtee that t.he Locnl Govcl'llment wiII insist upon contracts being 
written or expressly stated. They nlfly even npprove of ('ont,met·s wIdell 
may he implied. I, therefore, feel, that the change i .. II VCI'Y Illight or It , 
and thnt the improvement is problematical. In Blly elllw it, depenclR urnl. 
the whim of the Local Govenlluent. Moreover, in the present, eondition!> of 
the working classes of t.his count,ry who are ignorant and unorganizco :lnd 
in the present state of Imemployment, t,hey may sign any part'r which 111 ~  

be a contra«t without ullderstnnding whRt the ('ontract is; and, secondl.,", 
Mr. President, the proviso gives power to tht' p.mployer to dC'ouct. wage!,! 
when in his opinion t.here is a contract which enables him to tlC'c1I1Ct tho8l' 
wages. Ho may do so wl·ongl.\" depending upon the. inabilit.v of the em-
ployees to go to Court to recover montily wrongly deducted. I hflve no 
doubt in my mind, Mr. President, that only a very small proportion of tho 
employees, from whom deductions muy be made, will have the know-
ledge of the law, in the first Illace, to go to Court and, in the second place, 
very few of them will have the ~  t,o pay to a law,\'£,I' 01' to somr other 
person in order that he should recover the money which th£' employer hali 
wrongly deducted. From that point of view t,his om£'ndment, th'ough R 
slight improvement,· cannot be regarded BSa. distiMt improwlIlent. TIIP 
seoond change mAoe in another plnce is the change from thirteen to eight 
in the number of days for which the employer can deduct wnw.'" hy VI:ny 
of a penalt.y:upon his employees for breach of contract for service. Mr, 
president, t,he iosjl] of ~  dn:Vf!l' W1lgflS it!! a. grent 109s rind VI-hen that 
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r Mr. N. M. Joshi.] 
1088. is reduced from t.hirt.een to eight, there ill no doubt t,ilut it is on 
improvement froUl the poiut of view of the worker, uul wht·)} I spoke on 
t.his Bill and ~  011 this pl'Oyiso when the Bill WIl!! uOII!!idered jll 
this HouRt'. I Ulndo it quite e\I'nr that, although the ill!;!! of t,hirtcen or 
.eight clllYs' wage!!! WfiS 1\ grt'llt IUHs to the worker!!!, still J ~ Iu!!!! of ~ 

,dIlYS' wage!! was not thtl moin Cllllse of 0111' opposit.ioll to the proviso. We 
OPPot!l:ld I.hut proviso Oil the ground. lIot that the lIulIIbm phwed in that 
proviso WllS thirteen, hilt on 1 he lIIain grollnd that tIlt' muplo)'er \\,1\1; mnde 
the judge in deciding (:hl' dailll \Vhidl Iw llWy haVl' Itg-aillst his ~  

Hlr, that objectionllble fl'ntlll't, of thl' proviso Htill n·nllliu,.;. ulld,so 1 1~ 

ns thut proviso remain". the ehnnge of eight from thirtf'l'll t:llnllot 1'0{1Iove 
tilt' elluse of our opposit.ion to that jll'Ovitio. 

Mr. President, HH' COllllcil of Htutt- IlO aoubt hu;; Illade two !!moll 
.chunge!;. The ~ ;\lr. Hapru proposed UII uuwndull'ut which \vent 
much further. He propoAed that III, ~  women and childrml should not 
be muds the suhject of pen,t1ty hy t he employer by his own net ion with. 
·out going to Court. Sir, the Government of India were not pleased to 
accept that. amendment in Rpit.(\ of the fl1(·t that ill GJ'eat Hrituill women 
Imd children are (·xC'wpt frorn rll·dud·ion by the eIliployer ~  a case of t.his 
kind. l 

'l'he Honourable MI'. Haprn a!Ho PJ'oposl'd oue or two oLh,'1' improve-
ments. He emposed thut the d.,rliwtioll by tilt' ('lI\l'lo,\uJ'H shoulcl not 
·exceed the wages of the actuul duys (If nbRt'lwC of tIll' employeC'. 1 do not 
know why the GOVCl'Ilnwnt of 1 ndin tlhould not huve Ilec,ppted t hilt amend-
ment. Is it. the intention of till' Uovel'llml'lIt of ] nrlin 01' of !.lIP Lpgislaturc 
that the emplo.ver should havp powpr t.o deduct, pight (ll1,\s wages for 1~ 

·one day's absence, whieh iR provilkd fol' jll thi" provision? If thnt iR not 
t.heir intention, may I ask ~  til(> Go\'t'l'Jlmcnt of India did not aeeept Ole 
amendment. that the deduction of wagl'" should not pxceed tIl(' ~ of 
the aotual du,ys of abtlence. TIl!' Government of Illc1ill WE're not plensel1 
too accept those amendments. However, we nre no doubt gl'l\teful to thp. 
Government. of Indio. and t.o the ~  for ih£' small mrrc." which 
they have shown. but, ~ small me1"e)' I!o.nnot ('hang-!' our attitude toward .. 
thllt proviflo. The Honourable Member in ehnrge of thf' Department of 
Industries ILnd Labour sRid that. m.\' despondency, ~  fellr 01" m." despflir 
may be allayed t.o some extent. Let. Ill£'. tdl him ~  frunkl," thut n£'it.lH'r 
my despondency. nor my despair. nor UlY fpar is ~  to t hf> slig-htes!: 
extent.. I made it quite clcur. when t.he Hill waA ~  ill this Romw. 
that..wbnt I feared most on /lecount, of this proviso waR t·hnt if the ohjrrt 
of t.his provillo W8S nchieved. ~  whllt nrc known 1111 lightning Rtrikf'R 
were totnll.v prohibited or prevented under t.hE' llreRent ('ircumRt,nncrf; ~ 

the Indian WOrkel'B when they nre unorgnnized, when t.htly IUP ignorant and 
il1it.erllte. when it is difficult for t.hem. extremely difficult for t,bem to gi"f' 
notiee of (\ st,rike. llrohibition or prevent,ioll of lig1Jt.ning Rtrikes is bOIll,a 
1.0 lelld to thp reduct.ion of wllges of UlC working dRAReR in ~ ~ 11  

-"heir only power of resistanoe, their only means of resistance to the 
at,tack on t.heir iltandard of life todav is what. is known liS lig'ht.ning Rtrike 
-and if you prevent lightning strikes {lIst pl"f'vention is bound to lead to the 
Illmeral reduction of wages in thE' count!'\'. T. therefore, fE'E"I, thRt if thr 
obiect of this proviso is served. it will lead to disnst,rcl\1s ('onSE"qUE'IltWR. 
"But it mnv be held and I mysE'lf fear that in spit.e of t·hill proViRO. thpFC 
-will be ligbt·ning BtrikeR. The workin", claaBea in this country do not know 
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law. 'roo low olllJ relJlaiu!; in law books. 'l'he Govcnll:nellt have Dot 
~  ~  to ~ ~  hl\\'. Therefore., there mlly be lightning 
strikes III J ~ of UlIS. provIso. But, wht'newr there is u lightning stroke, 
because of thIS provlRo, tJhe 'Icttiement of that strike will become extre-
_Dwly difficult. When au employer uses the power whiGh is given \0 him 
ill this proviso Hnd deducts wagt'1:i for eight days even for OIle lIu)"", ubReIiee, 
be surc, Mr. l'resident, thllt a 8t'ttleHIl'ut of that sh'ike will be 6xtremeh' 
·difficult. There will be very few workers in this countr'y who will ~ 
the action of the employer when he deducts eight du,Y", wageR for om' £lilY'S 

~  (Applnu!!t'.) ] hll VI'. t hprf>fort·. no douht in III v mind thut if 
the object, of the provil:lO is Ilehipvl'd. Ilurnely, light.ning Rtrikes III'e pre-
vented, thOl'c will be dil:lltster on nc('ount of t,he reduction of wages and. if 
the object is not. served lind if lightuing strikes still t,nke ~  lind the 
employer has power to deduct eight days wuges for even one day's absenoe .. ' 
I have IIbMolutelv no doubt that there will be another disuster iu the form 
of difficulty of the settlement, of the strike. It is on aceount of thi:j 
reason that Uly apprehension, m'y feur Hnd my despondl'ncy is not allayed 
on account. of the nmendment lIIudt, h.\ the Coullcil of Stott'. But. Bir, 
there it) II graver reuson why ] still fe('1 despondent on account of the 
spirit of the discUlo!sion thHt took ~  ill both the Legislnturcs, J feel, 
after havillg gone through the discuRRions in this HOlllle und in the other 
House, t.hlli there is luck of understanding. there is laek of s.\'mpathy for 
the needs und the difiiculhes of t Iw working clllsses in this country. The 
Legislature and Government cun easil .... l'(·nlise t,he difficultiell of the em· 
player in inRtituting prost'('utiolH; ugnin"t t,en of his employees and, then:-
fore, they have inserted this proviso ill order to meet· thut difficulty. Rllt. 
Bir. the Legisluture IUld the Government of Indill could not. realise the 

_. dIfficulties of unorganized Rnd illiterate thouBands of workmen (Hear, hear), 
-in giving notice of It stl'ikt'. It is t,his luck of understunding of the dlffi-
cuitieR of the working <'illHSl'S thllt. fills me with feRro not so much the 10118 
that may be caused by the proviso in Ihis Bill. The I,egislllture thought. that 
by introducing this proviRo, it WIlS bringing nbout reciprocity or II posi-
tion of J ~  hetween till' position of mnployeeFi who have to go to Court 
whenever the employerB broke their cont,root of !lervic£' and the employees 
wanted dnmng!l for the breoch of contrnct of ~  nnd thl' pOFlitionof 
lin employer who e01Jld ~ ~ ~  deduct the wnges from the wages due 
to his cmployeeFi. Mr. President. is there no differenco between the posi, 
Hon of nn employer who deducts ~ wages lind j.}Je empolyee 
who hus to go to Court in order t.o ~  compf'lISntioll for hrench of con-
tract? Still the Government of Indin-, this Legislaturf' and the ot,her 
Bouse decided that there was not much differenCA bE>twf'en th£' position 
.of the employees nnd of t,he flmplovers. Mr. President,. it is thill lack of 
understanding, it. is t,his wsnt of sympnthy for fhE' workinl( dusses thnt 
fill!! me with feur. nnd it iB on n('COllnt of that, T fE'el t,hnt if the· objfwt, Ilf 
the Honourable Memher in eharsre of ~ 1  and I,abour Df'pBrt,ment 
was to help t,hf', est.ablishment of induAt,rial P£'RCt' bv a(',('ept.ing t.hill pro-
viso. he has clon£' nothing for t,he elltablishment. of thnt industrinl llt"R(,(,. 
'On the other hand. bv al10wiTljl this proviso to h(' inRerted in thiA RilJ Rnd 
by the lack of sympnt.by and b,· the lack of undel'8t.Rndinlt for t.b(' neMR 
Rnd difficulties of thf\ workinll c1IlIlReB. thf> LelOslRture and the Gov('mmt'nt 
of India h&ve oreated a ~  for the industrial peace of thill countr:v. 
It is for theBe teBSOnll. in spitof'l tlf the fM-t. that theB£, ~  mndt" 
bv the Council of Stat.e are madf'!, my attitude tc)\\'RMIl this mil hnR n('li; 
-changed at Rll. (ApplRuse.) 
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Ill. V. V. Girl (Ouugam (;/t//. \1/;;guJ,aIUl!.: l'on-Muhammadan' Rur.ll): 
Sir, I rille to a.lIsociatc myself gl'Dl,rul1y with the points rll.ised by my 
Honourable friend, Mr. Joshi. But I am bound to make a statement (D:. 

~  of the Party to which [ have the honour to belong as well as on 
behalf O{ tlle organised workers ill thiscountr'y who claim to represent· 
the. ":,,r!WTR of this cOtUltr.y. Original1J, Sir, this Bill, of which this. 
aplelluuwllt bus now become a pllrt, when it was brought forWard by tho 
HOllourable Sir l<'rank Noyce on the tioor of this House, ,vas welcomed by 
the w(II'kerl'! nod the worker8' Itssociatioll8 98 u measure of Improvement cn 
the f'xisting conditions of 8erviC'('. Holding the sanw view, Sir, th€' Con-
gre8" PUl't) t.ook nn active Pl\rt ill the delibeflltio1l8 of this Bill, bOth in the-
Assembly and 1\IRO us member" "r the Heleet COlllmiUcp. The ... · effected 
vurious improvements Ll!l regards the seopeof the Bill though they wanted 
to have further improvements b)' tho dissenting IJllntIte that they have· 
put fOl·wltl'd. 'I'hey were anxious t.hat this Bill should be pushed through. 
8S it emerged from the 8dect Committee. But, unfortunately, Sir, an 
eleventh-hour surprise was sprung on \IS by the introduction of an amend-
ment by Sir Hormasji Mody which was supported by Government. Ne> 
persuUllion, no ttppeal, no prot.Pst hllll any efieet on Government Rnd they 
persisted in their error. Sir, so fsr as the workers' attitude is concerned. 
whetht'r 1\8 regard!! the origin .. l anlt'udment or Hit' mnendment now passed' 
b'y the Council of Sttlte, \\'hi('h mauet's the days from 13 to H, I desire 
to muke their IIttitude ~ delll·. The orgnnilled worker8 of t.his country 
feel that bv the introduction of thi" uIllendnwnt the mellsure hilI'! lost its-
usefulnpss,' lind they feel that by IlcC't'pting this 1JIt'11Rl1rO with this amend-
ment they are selling t.heir birthright, 1'01' It me8S of pottage. So far us the 
nrganilwd unionR Ilre I'oncl'l1wd, I IIlt'lllI the eent.ml (wgunislltions like the-
All-India Railwa,vmen's FederatiulI, All-India Trude Union Congress, t,he-
NationHI Trade Union Federat,ion, and other unattached unions, they are-
absolut,ely clear in their minds t.hat. by accept.ing this measure with this; 
"mended ameudment, they will be still selling I1Wll.y their rights and pri-

~ for practically not.hing thnt ~  arc securing from this Bill. I 
wish t'vcn at this lat,e stltge thllt it ma,V not be too much to ask the Gov-· 
ernment of India, if they are tllive to their scnsc of responsibility, if they 
are alive to the feelings of discontent all this amendment, they should 
straightforward delete thii! nmendment and give ml the Rill in the original 
form. TllPrcfore. it is the opinion of the wOl'hrs,  Sir. that it is not It 
payment of wages Bill, but II uon-pn.nnent of WIII-{l'io\ Bill. That il'! their 
considered view. and I, on behalf of the Congress 11orty, "m bound to 
assure the organiRed workers Rnd 11l1orgllnised workers of t.his country that 
they shouJrl stand toget.ller and fight. this ampndmcnt, tooth and nnil and 
get this delClted tomorrow. if not ~  Sir, T desire to make it clear on, 
behalf of the workers in t,his country ond on behnlf of the Congress Patty 
which stands for the masses of this country. TheTefore, Sir, we are not at 
all enthusiastic about the so-called nmendment now made which has re-
duced the dnys from 13 t.o 8. T want to stat.e it dearly that there CRn be 
no compromise so far as the principle of the amendment, is concerned. and' 
we of t,ho Congre.ss Party st.llnd by the ~  .. I have nothing more to 
say except t,o make this stntement on helialf of m:,>' Party. 

Prof ••• G. lbnga «hlntur (1I1n i-:E'llurt':. ~  Rural): _ 
Sir, I risEl to oppose tbis amendment Bnd every word of It, It may be-
tbllot in the view of Sir HorninsJi Mody t.bere is ~  to be satisfi.elf 
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with in this particular amendment. They have really everything to be 
satlsfied with in this Government also and with the general opinion and 
r.pit·it prevailing in the Central Legislature. But certainly, Sir, the work· 

..,...-jng classes have nothing whatsoever to be satisfied with, either with regard 
to the attitude of this Government or the attitude of the employers as 
represented by my Honourable friend, Sir Hormasji Mody. We are told, 
thanks to the intervention of the Council of State, which often only 
registers the wishes of this Government .  .  .  .  . 

The Honourable Sir Ifrtpendra SireBr (LHW Membf'r): Sir, on II point 
of order ..... 

Mr. President ('fhe Honourohle Sir Abdur Hahim): The Honourable 
:Member must withdraw that. 

Prof. If. G. R&ng&: I withnmw that. I will say, which often is unahle 
to resist the will of this Government . 

Mr. PreBident (The Honourable Sir Abdur Rahim): The Honourable 
Member should not indulge in any of those remarks. 

Prof. N. G. Ranga: It mHy be, Sil', that the Council of State hns giveu 
us ihis small mercy of reducing it from 18 days to eight days; but yet 
there is that fundamental threat to the elementary right of the worker 
to go on strike if he is dissatisfied with the conditions of working under 
which he is obliged to labour for his own living. Sir, we are told that this 

• a·;nendment really does not interfere with the Ipgitimate right of organised 
labour to go on strike, that it is intended only to prevent them from going 
on lightning strikes and thus hurting not only the employers but alsC' 
themselves. We are t.old, again and again by the Anglo-Indian prells 8.11 

Wi'll! as the capitalists and industrialists of this country, that lightning 
st,rlkes are IJ thing which ought. t.o be opposed by everybody interested not 
onh ill the mill-owners but also in the workers. I do not know whether 
a lightning strike is such a dreadful thing, such a useless thing and such 
a silly thing thll,t it ought to be disC'A)uraged by every one. A lightning 
strike is one of the incidents of industrial life of our working classes, and 
IllOSt of our workers happen to he, as has been said by my Honom'able 
friend, Mr. Joshi, ignorant people, ignorant of their rights and ignorant 
of the laws of the land. And there aro circumstances when workers are 
b.mnd and are otten provoked into lightning strikes by the bad behaviour 
of their foremen and of their employers and by aceidental trouble that 
lllay arise in their workshops and in their factories. And such lightning 
st,rikAs really ought, to be welcomed for the simple reason that thereb:v 
sbne the employers can be IDllde to realise their responsibility to tiheir 
workers, can be made to realise t.he cause of the trouble and discontent of 
the workers, and thus relieve the troubles of the workers. But the inter-
ostea parties in this country and the organised interests of employers in 
this eountry simply look horrified ot the suggestion that lightning strikes, 
ofter all. may bE' justifiable, and,' therefore, ought not to be discouraged, 
ItS is intended by this particular clause. Even supposi!lg that ~ ~  
~  ought not to take place at all,-and I do not admit that posltlOn,-
even then does this clause go only to prevent these lightning striba from 
taking place? As T made clear on an earlier occasion, it is my Binaere 
opinion t.hat this clause goeR to prevent legitimate ol'ganiserl Btrikf;l. alRO 

D 
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from taking place and that is why I consider that this amendment, goes 
flO the very root of the problem and I'.trikcs at the very elementary right t 
of the worker to go on strike in order to improve his conditions, in order 
to prevent any infringement of his rights Ilnd in order to prevent Bny 
worsening of his own. eonditions. 

Sir,  no other amendment proposed to IIIl.V p811:ieular Bill in this House 
3 has created so much fnrore and so much ~  in the 
p. H. country as this  particular 11Inendment. Ail over the cOIJuiry, 

in every town, not once, but many times, industrial workers 11ltVp. gathered 
together in their Unions, 1Il their conferences and in their mass meetings, 
and declared themf;elves absolutely opposed to this amendment,. And not 
only have they declarcd themselves opposed to this particular nmendment, 
but they have even gone to the extent of expressing their discoDitent with 
the behaviour of even a party like our& which has been standing for labour 
and its rights, because Rome of us ~ had to remniu neutral on SOUlt' 
oooasions when certain clrHlses of ~ particulur BiH came lip for voting 
If lIuch is the feeling prevalent in t.he eircles of industrial workers of this 
Muntry, then, what must he their feeliag towards the general trnor of the 
Legislatures and towards the gerwral ut titude of this Government and of 
the employers? It may be that thiR Goverl1l1lcnt iA Jlowerful i·oday, it 
tolay be that the ~  are very powerful today, buL they cannot rc· 
main ever silent with discontent prevailing among the working c!'98SeS 
and it does not bode well eithcr to the Government Or to the employer .. 
that they should take IIIW into t,beir own handA und begin to create industrial 
unrest and discontent IlIIlongst ilw workers und thus incite people to 
Inore and more trouble. 'Ve are told that Congressmen are interested in 
!'l'eating revolution. It is not I,he Congressmen. I wish Congressmen 
really go about more seriously than they do today ill order to creAte revo-
lution, but thanks to Government and thanks to employers. this dause ii' 
t;uch thAt it will remind the workers again and again. dllY lifter day. that 
they should not rest content with the present conditiolls of emplonnent 
that are prevalent in this count.ry. but should combine themsel ~  not 
merely to get rid of a small Ilrnendment like this. but to get rid of the 
power with which this Government. or ,the emplo'yers coutiuue to inflict 
upon them such unpopular, uujust and inhuman amendments. Sir, with 
these remarks, I wish to oppose this amendment. and I wish to state that 
the working classes in this country reserve to themselves the right of 
utilizing every possible weupon in their hands to get rid of this amend-
ment and also toO prevent the effectual usage of this amendment. 

JIr, S, Satyamurtl (Madras City: Non-Muhaulmadan Urban): Hir. 
when honest. mell quarrel, t.hieves eome by their own. 

Sir II. P. Mody (Bombll,v Millowners' Associat,ion: Indian Comlllt'l'oe): 
1 suspect.ed that would come. 

Jlr. S. Satyamurtl: Government urc qonest about this Bill. Hie House 
is honest about this Bill. The happiest man in the House todllv is lllV 
friend ~ over thert). (Laughter.) When Government. brought' forwB"1 
this Bill" t,his amendment was not t.hE-re. it WAS not. in ~ mind', and. 
I am sure·. Rir. that the Industries Member. with his usual generosity will 
,.dmit, what he has already admit.ted. that· the Congress Party and ~ 1  
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ttnd ali others very willingly co-operated with him at various stages of, this 
Bill in the House and the Select Committee. But along comes this 
mischievous gentleman, and there is this amendment. We had·dong 
r sittings of the Select Committee in Simla, we went into the Bill carefully, 
nod he fought every inch. Then, he goes to Rombay and he tries to per-
[;uade the Bombay Government to accept the amendment. Their industrial 
ndviser refuses to accept the amendment. he lies low. Some mouthy lapse, 
he goes to Bomba.y, pullR the wires, jhe Bombay Government changes 
its mind, and says it will support, the amendment, he oomes to Delhi, 
and quietly puts this amenrlment through. Now, Sir, I am sure thRt the 
Government cannot be very happy over it. They hnve brought, forward 
tbis Bill in order to achieve t.hree very g-ood purposes: 

first, to prescribe u time lilllit before which wages ought to bc 
paid-a very good thing; 

secondly. not to pennit unauthOi'ised deductionR or fines, Bnd to 
make employers pay the labourer his wage, except under the 
very strirt conditions defined in this Bill; and • 

thirdly, to provido machinery whieh will enable the poor labourer 
to ~  his wages, without compelling him to go t.o the costly 
and dilatory machinery of ordinary law Courts. 

All these are good object.s. Now, my Honourahle friend, the Industries 
~  wants the thankR and the approval of labour and of the country 
p-ene.EaIly in thiEl matter. I ask him to tell lily friend, "Get thee behinfl 
me". I do not, think, even now, it is too late for Government to take 
~ )  in both hanfls, anfl adviR(' the Governor General that this proviso 
ought not to hecome part, of thiEl Bill, anfl to return this Bill to this 
H)use for further eonsideration. If Government feel that there is an un-
answerable CBse for t.lw proviso, I fmg-gost, t.o them t·o bring in nn amending 
Bill to the Trade Disputes Act. Let them put it there, kt us get the 
opinion of all labour in this country, and let UEl discuss it, and dec.ide it 
on its merits. Rut, speaking on fhis particular amendment, I want an 
answer from Illy Honournblp. friend to the question rnised by Mr .. Toshi 
as to whether, if a labourer feelf! thllt his wages have been irregularly or 
Ilnlawfully withlwld from him ullder thi", proviso. he is hound to go to :1 
Court of Jaw, or whether t.he machinery under clause 15 is available to 
him. I believe the latter is correct, but I do not know, and I sllOuld 
like the matter to be made c1ellr hy my Honourable friend. 

Then, Sir, T should like t,he Government to say even now "Is there an 
;mperious need for this proviso?" Are t,hey satisfied that. as B price for 
giving labour its just dues, namely, regulAr payment of wages, prohibition 
of unauthorised deductions, nnd provision of special lTIf\chinery, they ilhould 
put in this proviso against what are called lightning strikes. Secondly, the 
proviso says "subject to any mles !TIade in this behlllf by the Lacsl Gov-
ernment". What is the kind of rilles they ore going to make? Are the 
Govemment of India going to give them any kind of general directionA? 
Thirdly, I should like to know what the meaning of the phrase "actinJ!' 
in concert" is going to be. "Acting til roncert" is a psychological 
phenomenon. (Interruption from Sir H. P. Mody.) As my friend aots in 
ccncert with the powers that be. we all set, to order; hut we act' accoraing 
to our conscience. But, suppose ten people employed in B factorv find in 
unfortunate WQmMl &&Ba!llt.ed ~ a miBtry or the employer, and that a\1 
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of t4em simultaneously feel nngr,y and walk out, is that .. acting in COD-
cert"? I should like to know. If that is so, of courSe it seems to me that ~ 
it is a dangerous provision.i!'here are lightning strikes and lightning 
strikes. Suppose something happens which affects the self-respect. of the 
employees, and they feel that they can vindicate it only by goiner out 
immediately, are they to be punished in this manner? b 

. Then, . what ~ the. phrase "without ~  cause" ~  Will 
the machlDery prOVIded lD clause 15 of the BIll apply, aud will'.it Le open 
to the labourers to prove that conditions were so bad that they had no 
ultflrnative but to act in concert and go out on strike? And the third point. 
I want to make is this: this provisoiR wholly inconsistent with clause 
9(2). Surely, the punishment ought to have some relation to the offence. 
Sub-clause (2) provides in cases of absence t.hat the deduction shall not. 
he more than the wage due for the period of absence. I do not see why, 
if people absent themselves for haH an hour or even five minutes, the 
employer should have the right, to deduct eight, days' wages. It Ileems 
to me that this is a proviso whic·h is ~  on the whole, to 00 more harm 
thlln good; and 88 my Honourable friendF! who preceded me-Prof. Rang'l 
and Mr. Giri-have stated, we, who helong to the Congress Party, feel 
that, while this Bill is a good Bill and deserves support of this House, this 
proviso mars it so badly t,hat. if the. option wero today between the Bill 
wit.h the amendment or no Bill at all, T think the Congress Part.:v wiiI be 
acting in consonance with t.he expressed rlesin'" of organised Jah()ur in 
thit! country  and with the progrE'SS of lohour in t.he long nm in ~  

"No Bill rather than the Bill wit,h this amendment .. .  .  .  . 

Sir H. P. ][ody: That is t.he beRt t.hing ~  ~ sain so far. 

Mr. S. Satyamurti: r now see why my Honourable friend speakR, !tR 
if he is the autlior of the Bill. Even the Honourable Member iR somewhat 
hesitant, but, Sir Homi knows h('\ has walked !tway with it, and, t.here-
fore, he says, "Do not have the Bill". T .. uckily for him, the Government 
have fallen into his trap: he holds them to their hargain; but I do appeal 
to the Honourable Member to ignor(> Sir Mody's blnndishmentR, and til 
meet this point of organised labour being in opposition to this Bill with 
this proviso. My Honourable friend iR the Member for Industries and 
I .. abour, and not Sir Homi Mody; and. t,herefore, he has got to !'lIlt.isf ... , the 
objections of organised labour. The last. point J wish to make is this: 
lIupposing this proviso is withdrawn at, some suit.able stage, Rnd {;he Hill 
hc.('omes an Act without the provil'lo, will not thE' objects of t.hE' OOVE'rl1lnent 
be thoroughly satisfied? Are they so clear in their minds .  .  .  . 

JIr. PleadeDt (The Honourable Sir Abdur Rahim): The Bill ill not 
hefore the House now: only the amendments. 

Kr. S. Satyamurtl: I am talking of a Inter stage. when the Bill. Rill 
pAQSea by tIle House, ,,-ill go to the Governor General-I am asking !he 
Government to consider whether, at, that, st'age, they cannot reeonSloer 
the whole position and try to effectuate their main object of ~  the 
"onditioDs of labour. For oumelves-I spenk on hehalf of the entIre Con-
~ )  Parly-we can have no part or lot with this proviso. 
- Sir B. P. Jlody: Sir, just one word. Ji want merely to otter my very 
deep sympathy to my Honourable friend, Sir Frank Noyce, in the plight. 
in which be finds himself. This Bill is the result of a mesalliance between 
the Government and Labour. My ~ 1  Mr. Satyawurti. 
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suggests, that I was perhaps part author of it. As a respectable member 
of society, I disclaim aU responsibility for the offspring. This misbegotten 
child has got nothing to do with me. It has everything to do with the 
alliance between Government and labour; and, if labour repudiates it, 
then the only suggestion I can make to my Honourable friend, Sir Frank 
Noyce, is to send it to a foundling home. 

The Honourable Sir Prank Boyce: Sir, it is perfectly clear that in this 
case virtue will ha-ve to be its own reward, and I must be content to leave 
it at that. I propose to deal very briefly with one or two points which 
have been raised in this discussion. As. fE'gards the nr8t point raifwd by 
my Ronourable friend, Mr. J ~  he hall argued that the improvement 
which I have suggested has been effected in the Bill by the acceptance of 
the Honourable Mr. Sapru'8 first amendment, i8 no improvement at all. I I 
think I elm give him some small reassurance on that point by explaining 
in what the improvement consists. It con.8 in the fact that it will 
now be p08sible for Local Governments to insist on contracts being in 
writing. Formerly, this was not possible as the clause recognised implied 
terms, t may ossure him if it is any comfort to him, that we do intend 
to ask Local (jovetnmentR to prescribe that the termR should be in writing. 
I irust t.hat this explanation will convince him that there was more in my 
contention that this is a diRtinct improvement than he Willi prellared to 
admit. 

I now COllle to the much more importllnt point which hilS he en raiRed in 
this discussion--that of the grouBd covered by the whole proviso. I do 
. not propose to follow Illy Honourable friends opposit,e in Ilrguing the ca"llo 
over again. My Honourable friend, Mr. Clow-I do not. know whether J 
11111 correct in so describing him IHI he is no longer a Memher of this House 
-nnd IllvRelf in t.his ~  lind Mr. Clow in t,he other House endeavoured 
io prove' thut the opposition to t·he proviso waR hAsed allOoRt entirely on 
11 milHluderstu.ndillg. 'VI.' t'ndt'uvoured to make it, clear t.l1nt the clnuRp hAd 
hf'pn described wrongly IlS a dause pellu.Jisiug a lightning strike or SR 11 

clause imposing a penalty; alld that in describing it in that manner ~ 

whole effect had been misunderstood. The proviRo dO(,K not impose If 
penalty. It merely restricts the penalty which at present can he impOfled. 
Rnd it will not leave the workman in an.y worse position t.han he is in at, 
the present moment: it will leave him in a better position thon t,hat he 
at present holds. With the help of my HOnDurable friend, Sir Hormasji 
Mody, we spent a day in this House endeavouring to esta'blish that CaRl'. 
lt is perfectly clear, however, from what has been said in the oourse of 
this afternoon, that we were beating the air when we did so, and I do 
not propose, therefore, to go over the ground again. AIJ I would say iR 
that the Government do not resile from their position in this matter; and 
r would in conclusion ask my Honourable friend, Professor RR"llga, who. 
T gather, is opposing the second amendment, if hiR opposition is successful. 
whether the people whom he claims to represent will feel exact,ly happy 
if they lOBe 18 days wageR inst,ead of eight. I earnestly truRt that they 
,,·ill hold him and not me reRponsihle for the extra five days' IORR. 

Kr. Pnlident (The Honourable Sir Abdur Rahim): The question is: 

"That the amendment. made by th.. Council of State in the Bill to regulat .. 
til.. paym .. nt of wagea to certain ClalMA of penona employed in indu.try be 16k"n 
into COBllideratiOll." 

The motion was adopted. 
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111'. Pruldent (The Honourable Sir Abdur R!I'him): The Chair will now 
put the three parts oli the amnedment separately: 

The question is: 

"That in the proviso to 8ub·clause (1') of clause 9, for the worda in bracketa the 
following worde be substituted, uamely : 

'that is to aay, without giving the notice which is I'squired under the t.enn8 of 
their contl'act. of employment'," 

The motion \"US udopted, 

Mr. Pre.ident (The HOllourHbl1' Sir Abdur Rahim): The question IS: 

"That in the pl'ovillo to Huu,chlUHt' (J!') of clause 9, fol' the figures '13' the word 
'eight' be aubatituted," 

'the IIlotion ,,'as adol'tt'd, 

Kr. President (TIll' I [ulIolJl'uhh' ~  Abdul' Hahim): The question is: 

"That ill the pro,'iHo to Huh·dau",' (:!) of rlftl,"c 9, lh. wo\"I. 'contract or' be 
omitted," 

/ ----
THT<J fNDIA:\ 'l'AHIFF (HE('OND AME:\])ME!\T) DILL, 

IIr. President (The fIollolll'lIhho Hir Ahdlll' Hultilll): TIll' 1I0u8e will now 
reSUm(1 cOIlHideruti(lII of the followillg mot,i(lll IIlo\,pd ~  the Honourable 
HiI' l\Juhllllltnlld hafrullllh Khan Ull till' 14th April. Hl3t1: 

'-:rhlLt the Bill further 10 nn",nd thp Indian Tariff Act., 1934, fo,' "PI'I.ai" purpose. 
(SuUI,d AII/elldlnrl/t) ho tnkt'll into cOII,iriN"tItioll," 

JIr. Jlathuradaa Vissanji (Illdilill 1 11~  ('1111111111'1' IIl1d Bllrellu: 
Iudiull ('OIllJnPI'l'P): 1\11', I'resi,il-nt. r only want j,o refer to olle part of the 
Bill, owl t,hnt ill mainl," flollr, 'rJH' ~  of this Bill relates t,o n 
I'l,duet,ioll of Uw duty, ,  ,  , 

1Ir. President (Tht, Ilollt'llrnhh, lSir Abdlll' Hlihilll): Hus thl' HOllom-
uhl(' Member got UII,V --umelldmcnt? 

JIr. Kathuradaa Vilaanjl: ~  Sir, 

Mr. Prelld6llt ('{'he TTollollmhle Sir Ahelur Rll.him): Thl're ore Rome 
alUelldrnf'Ilt.R I IInderRtund, I think the HOllo\ll'ahle Member had better 
wllit .. 

PIo! .•. Q. Banta fGunLlIr rlln' Nrllore: Non-Muhammadan Rural): I 
wi"h to move my ullwndment, Sir, 

. JIr. P!ea1d.6Ilt (1'111' Honourable Sir Abdnr RRhlm): We Ii\l'e ~  QU t.he 
general ('onRideration of the Bill, ' 
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1Ir. ~ Viua:Q.jl: As I was saying, Sir, I am going to Jestrict 
mytrelf t,o one aspect of the Bill, and that relates to flour. The condition 
of the flour mill industry in this country has not. been properly realised .. y 
the House os it ought to have been realised, fmd, therefore, 1 want to 
draw attention to orae ~  fact, and it is this. After 1927 the normal 
conditiQns of the industry were disturbed. Prior to that the export tradtl 
of that industry was ranging bE. tween 55,000 tons and about 80,000 tons 

~  year. Since then, it has come down gradually and steadily to the 
present position of about, 11,000 tons. That is a very serious drop, and 
that is due to various reasons. The lJ1aiu reasou is the depreciation of the 
currency in Australia by about 25 per cent. which enabled the Australian 
competitor to tR'ke aWAy t,he oversea mllrket8 from th(\ hands of our mills, '" 
and this industry was left onlv to the internal trade. Added to that, we 
Illso changed ~ exchange policy, and from 13. 4d. to 18. ad. we thus 
brought about a further depreciation of 12i per cent. 1'hat was praotically 
the last straw on the cllmel's hade Well, Sir, the flour industry at that 
time applied to the (Tovermllent to do something in the matter, and 
plat·ed hefore them the bare fact.s. AHel' It great deal of persuasion, we 
were able to secure sonw relief in the form of drawback on aU the ~
ments to foreign ports of the flour made from the imported Australian 
wheat, and we were thus IIble to retltin nominally Bome of our lost trade 
us Aust,raliall wheat. vms much cheaper at times than the wheat available 
ill this country. Thai. helped the industt'alist to a certain extent, b\tt it 
W,Ul really too lute, becflwle the industry had lost a great deal of ground 
already, und it was very difficult to get hack the lost markets, but we 
. hope that by lIIaintaining almost 8 small touch we will be ahle to regain 
major portion ~ the lost ground ill the overseas market even at some distant 
future. But at present there is one thing that is sppearing on the horir;on, 
and if that develops, I am afrnid, Sir, proba'bly the industry will suffer a 
great deal in the matter of even inward trade. Sir, the Rangoon market 
is one of the best mnrkets. That is being supplied with Australian flour 
regularly for the past few mont,hs, evcn with the present duty or you may 
call the Ill'Bt duty of Rs. 1-8-0 per cwt. that was there; if this kind of 
thing can go on, what would be the position jf you actually reduce the 
duty as it is proposed in t.he Bill? T would not be Imrpris(>d if mU(lh larg(,r 
imports :)f Australian wheat will find their way into that market and even 
in ehiel Indian port lIInrkf'ts with the J'('sult t,hllt t.he industr;v will he prnc-
tically wiped off in the ports. 

'Furthermore, Sir, we have to remember that Japan has entered into 
trade agreement with Australia whereby she is going to get wheat from 
Australia, and when we know the condition of the Japanese manufacturers 
and the facilities afforded to t.he trade by the Japanese Government, what 
will be the fate of this industry when they begin to compete in this market? 
With that grave apprehension in my mind, I appeal t,o t,he Honourahle the 
Commerce Memher that if at any time my fears happen to materinlize he 
would be good enough to take the executive action which iR implied in 
t.his Protective Duty Act without loss of time. ._ 

:Mr. B .•. Abdullah (Wellt Central Punjah: Muhammndan): Sir, I riRe 
to support the motion before the House. Honourable Members will re-
oollect that during the course  of my speech on the Second Reading of the 
.Illdian "Finance DiU; I urged on the Government the necelsity for extepe:)-
ing the operation of the import dut)l.;.Oll wheat for one :vear more. Since 
then the Punjab Legislative Counci1 have allO palsed a Resolution support-
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mg  my demand, and I understand that the ~  Governinent too have 
",ry strongly recommended to the Government of India. for the imposition 
of this protective duty for another ;year. It is a matter of satisfaction 
that the' Government, of India have, ufter all, realised the need for keeping 
the duty for another year. I am however sorry to say that the Govern-
lllent of India instead of increasing the rate of duty have still further 
reduced it from Rs. 1-8-0 to Rupee one per cwt. although, both the Punjab 
Legislative Council and the Punjab Government have recoqunended that 
the rate of duty should be Rs, 2 per cwt. Sir, I ~  the pro-
posed rate is quite inadequate to meet the situation, Wheat is one of the 
principal crops grown by the Punjab Zamindars. If the Government, as they 
profess, STe really interested in the welfare and prosperity of the Zamin-
dars, there is no better method of helping them than by devising means 
to rtise their purchasing power which can only be done by raising the 
level of prices of agricultural product like wheat. The price of wheat can 
only be enhanced if an effective protective duty is imposed on the importa-
tion of foreign wheat into India, The House will also remember that 
during my speech on the :Finance Bill I proved by statistics and figures that 
the reduction in the rate of duty from Rs. 2 to Rs. 1-8-0 had been followed 
by an increase in the importation of foreign wheat at the Indiun ports, 
This further decrease in the rate of dut,y is sllre to help the importation 
in Jltill larger quantities of foreign wheat into J ndia. In the circumstances, 
it is doubtful if the proposed rate' of dut,y will be of real help to the 
Northern Indian Zamindars. I, being a representative of the wheat grow-
ing districts of the Punjab, would mORt earnestly request the Government 
to increase the rate to at least Rs. 1-8-0 if not to Rs, 2 per cwt-. Other-
wise, I support the Bill. " 

Dr. Zlauddln Ahmad (United Provinces S(Juthern Divisions: Muham-
madan Rural): Sir, two yeRrs ago, I asked Sir George Schuster, the then 
Finance Member, whether he, had done anything for af;l'lCulturists, and 
he replied: "The Wheat Act of 1931". I ~  l,im ~  if he ha:d 
done a.nything else and he replied: "The Wheat- Act of 1932", und thrJl 
1 asked him further if he did anything more, and he !,;Hid: "':rhe 'X'heat 
Act of 1983". That was a question that W39 put in 1933 ~  those were 
his replic,8. I immedilllt,ely retorted and Baid that a teacher flsked a boy 
whether he knew any indoor games. The bOy replied: • 'Y13R, I can do 
this thing" (Motion of hand), Again he asked the hJY: "Do ~  know 
anything else?" and the boy replied: •• I can do this thing as \H·ll" (The 
same motion of hand in reverse order). ' 

The Honourable t,he Commerce Member in his opening speech argued 
ps follows: He took down the present price (,f wl'eat at Lyullpur, he 
added to it the freight to Calcutt,a, then he took the world parity by 
taking the price of Australian wheat in London, Clnd then he said, tak-
ing the price of Lyall pur wheat in Calcutta nnd the price (A AUE'tralian 
wheat in London, we re9uire so much difference in order to equalize, 
and he calculated that It was really one rupee r.er ewt. Rnd it ~  be 
!>ufficient. He did not stop there, but b€1 saliimed himself that there was 
no chance of further ~  the price by dumping be ~  the world 
~  has now gone down, The world stock renehed u Ibure. of 624 
.!ion bushels and now it is ~ to 220 mUllon bushels. and in view 
of the fact that the world ~  har"lOne down there is no chance ,I)I any 
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further disPArity betwe6R tfle price level of Lyullpur wheat in ~  
and tho woRd price. But there is one pomt; which he ignored alto-
gether, and I put this question immediately after he delivered his ~ 

My first question was, are the prioes of Lyallpur wheat at present. 
economic prices, 01' are they not economic prices? I Ill.ve no heE:itation 
in saying that tlw prices of wheat, at· L:vallpllr are n;)t er.onomie pricee 
at preserit. 

The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railwll'Ys): What is, according to the Honourable :Memher, the 
('('oJlolnic priee of, E;/l,Y. Ii owt. of whent '! 

Dr. Ziaud.din Ahmad: 1 will COIlle to I,hat. I think thit. question '" 
ought to be enquired into by some Committee of the lloture of a 'rariff 
Board. We have got a Tariff Board to COD sider the fair sdliDl. prices 
01 various manufu:ctured art,ides. Why not have. a himllar Turift Bosrd 
1;0 calculate the fair selling price of wheat at Lyallpllr, lind that ought 
to be the basis of the price level of Lyallpur '"heat. The f:ll1ucy under-
lying the argument of the Honourable the. Commct'ce 1\1 ember is this, 
~  inst,earl of tll'king the fair Rf'lling price of whE'at :It LyaUpnr he took 
the prices which are now uneconomic and whieh prevail today. My Hon-
ourable friend has asked what are the (cono:nic I,rices? I take the price 
index, that is the onl,v thing I can go upon in t.he absence of nny Autho-
ritutive report of 1\ Tariff Board. I consider the economic prioe to be the 
price which was prevalent before the War in H114. If the price index of 
wheat is 100 in HH4, that is, if you pay B.s. 100 in order to get l\ given 
quantity of wheat, it comes to Rs. 180 in HJ22, and !edsy it is only 7ft 
That is, the price level at present is about three-fourths of W!10t it was 
hefore the WHr. Therefore, in the absence of any Authoritative in!,lrm-
ation. I should say that the prices of wheat rhouJd be rsi.ed by oue-' 
third in order that they may come t.o the parit.y of 1914 . . 
The Honourable Sir Muhammad Za.fnallah Khan: J~  tlwm bow'! 

111'. s. SatyamurU (Madraa City: Non-Muhammadan, lllban): ARk the 
Finance M(unber! 

Dr. Zlaudd1n Ahmad: Have not the Government tihken ISt.eJlS to raise' 
the price of manufactured articles by putt,jng all kinds IJf duty? Huve 
they not taken any effective steps to stabiliAe thl" t'llchange rktio? , If 
you can stabilise the exchange, if you can stabilise and raise 
the prices of manufactured articles, why cannot you raise th. 
prices of agriculturaJ produots and stabilise them. Thil is the 
need of Indio. If the Honourable Member appoints B CODllnit-
~  I think various methods may be ~ by lo"ans of which the. 
price level of agricultural products may be rnised. Wheat ia an arlicle 
which we are not exporting outside.; it ia only an article of internal COIl-
eumption, and 80 it it not neeeaaary f.or UI to compare it ~  the worlcl 
parity. We can fix it at a priee below which it Mhould uct 1 e &Old. W. 
know very well that /,;, rupee CMl be aold iJ:i sterling (only within n,ry nar-
I'Ow limits, thia ia prescribed by law. And is it not poaaible that we t'RD 
prescribe certain limite within whioh only wbetA ~  be fll:'ld. ~  .. 
this is not an artiele of export, lJIIIt an ~  C'{ internal ~ ) 1  . 

. 
IIr. S. 8atyam1U'U:. Prohibit all imports. 
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Dr. itauddln Ahmad: That is not suffici:ntt 'Fiud out 1hat is the 
fair .jelling price of wheat at Lyallpur, take that us the basis, and from 
that basis make a calculation. But any calculu.tion has(d 'In the present 
value of wheat at Lyallpur is bound to lead us to erroneous cCllclusions. 
Anoth£ll' point which I want to emphasise is that India at present is suffer. 
ing from ~ maladjustments, on a'Ccount of the difference m the price 
lEvels. of aplcultural products ~  ~  articles. I-or a very 
long time, In the days of prosperity, the prICes of agrICultural rroducts 
were always higher than the prices of manufact·ureu ar\icles, anti that 
is the reason why India had prosperous days. 'fhis rnHo ('ontinued till 
1931, when the price levws begall to equalise with each other, und from 
1931 onwards, we find that the price level of agriculturul I-roducts is 
~  down and down and the price level t:f manufactured articles is 
not goiqg down to the same extent. Therdore, it is vt'ry desirable that 
Government should devise steps to remove this mllh\djustment without 
which to my mind it is impossible for Inaia to get hack ~  it s natural 
prosperity, and we should find out some method" to do it. It is rather 
unfortunate that on the same dny my ~  frhmd, the CommerCf> 
Member, has produced two Bills. The effect of one is to lower the price 
level of the agricultural products, and the :Jffect of the nt.her is to raise 
the price. level df manufactured articles, and the mnladjustment. which 
I have just descrilwd will now hecoJlw more acut.e if we paRS honl these 
Bills as they stand before us today. I quite agree that the difference 
will only be effected by a few points, but even It few p·)int'l ore rather 
important. I think it is not correct, it is unfair to tbe country to iake 
stE,PS by which the price level of agricultural rroducts coay be lowered 
Qr to take any steps by whieh the priee leve.} of tnanufaetllred orti<'ies 
may be raised. We should now concentrate our mind on raising the 
prices of ~  products and lowering tue prices of D1'.J1Jufactured 
articles. AbY step in the opposite direction will not lend to the pros· 
llerity of the ~  hut. will make conditions more troublesome, lind 
theBe maladjustments will heeome more actlte in future. ': hiB Bill is 
like a BUT ka Laddu. If we throw it aWQv, it means t,here will be no 
qut,y at all; if we support it, it means we' U!!l'ee to the tiuty of (·ne 
rupee instead of Its. 1·8·0, which we do not d,) With th(·.Be rel1lh'rkR I 
take my Boat. 

8ardar )Iangal Singh (EIHlt Punjab: Sikh): 1 wholt.}wort.edly IIssoci· 
atiE" myself with the remarks just made by my Honourable friend, Dr. 
Ziauddin Ahmad. I do strongly protest against, this Cf.nbtant lowering 
of the duty on wheat. The province from which J come iB very clu:ely 
int€rested 'in this matter. Only II. few days ugo, the Puniab IJogislative 
Council unanimously adopt,ed It Resolution urging upon the Government 
of India to raise ~ import duty on wheat. But, instead of raising thl' 
import duty, the Government of Indi!!.' have thought fit to rE'Jllce it 
from Re.. 1.R.O to one rupee. I am particularly sorry that this achieve-
ment is being E'ffectEld by the Honollrable t.he Commerce :M IJmber who, 
if he hBd been in the Punjab Council, would himself have supported the 
Resolution of the Punjab Council and would himself hrrv8 &t,r:lnp-Iy urged 
upon the Government of Indfa to raise the wheat duty. I stand cor-
rocted but, 1 remember, in 1981, he, himeelf made. very ·strong BI,el'Qh 
iu the Punja.b Council Il.'dvocating the impl)rIi duty cn wheat. I would 
like to ask a straight question-,why ,.. this duty being lowered? Who 
ball demanded it? In whose mteresb it is being lowered? These are 

• 
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.. ome of the peltinent ~ to whioh the puBlio would like to 'hal'e 
an answer. Last year the duty was lowered by dght allnas. 'I'his year 

---:-the duty has been further lowered. I want to ask the Government of. 
India' whether they have given up tho principle of protecting wheat . 

.An Honourable Kember: They have. 

Sardar Kangal Singh: If they have, t,he public wouJd liln; to know 
definitely the policy of the Government of India. So far as I know the 
policy of the Government of India still is to prnteet Indian wheat, to 
lceep the Indian market for the Indian wheat but this c.:.nstant lowering 
of d1Jty iR RflriollRly affecting the price of wheat. Last year we ha'VA 
imported 7,000 tons of wheat. Why should we import it? 

The Honourable Sir Kuhammad Zafrullah Khan: I explained it \'os 
for milling purposes. It was milled into flour and 110ur was re.exported 
as there is a drawback on the export of flour. 'l'his seven thousand tons 
was not for consumption in the COWltry. 

Sardar Mangal Singh: Was it done in ~  iutp.rests of the 110ur mill 
industry ? 

The Honourable Sir Muhammad Zafrullah Khan: ~  

f Sardar Mangal Singh: When the Government of India do not want 
wheat from outside, why is this duty being lowered? That is the ques-
tion I want to nBk. If you want to stop ~ wheat from coming 
into this country, then stop it effectively. 

.iI 
The Honourable Sir Muhammad Zafrullah Khan: We have dOne so. 

Sardar Kangal Singh: Then in whose int.erest is this lowering of 
duty? I seriously suspect that there !Ire some int.erests working behind 
this. This very news, this vacillating attitude of. the Government of 
India seriously affects the price of wheat. When the duty is lowered, 
the story goes round that so many ships have r-:tarted from AUfotralia 
and now the price will automatioally go down. Every ,year, just when 
the harvest is ready, the Government come f"lr\vard to lower thip duty. 
I strongly protest against it. This would 1m very injuriolls to the in-
terests of the wheat. growers and this duty i!l lowet'l3a on the d,v of thE'< 
nrrival of the new Viceroy who is said to be very sympQthetic (0 wlH"ot 
growers. I will give you an instancE' to show how thIs news hili; 
affected wheat prices in our market£!. This is the report from Hapur 
d&ted the 11th April: 

"Anxiety i. now centered moatly in the propoaed reduction in the wheat import 
duty to Be. 1 per cwt. and there ha. been a .tir in the markets ever .iDce it wu 
announced, for it i. feared that once it ill ~ there would again be a rulh of 
foreign ~  like the pre-war 1e&1'1. JJ 

Thus it is that the price of wheat. .  .  . 

Mr. PnIldat (The Honourable Sir AbdUl" Rahim): 
Member can resume his speech on  tile next day. 

The ~ J  
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The Bonourabl& Sir Nripendra Sircar lLelluer of the House): The lish 
of business for Monday Iilld the following duy" will be circulated this 
ev(·uing. It is a fimd list except t,hat it include,; no mot.ion with refer-
(:nee to the Tariff Bill which has been refelT0d tp a ~  Cwnmit.tee 
today. In the event of the Report. of ale Select Committee being such 
as tv ll(l1wL of Government proceeding with the Bill this ~  a sup-
IJlementary list inclu,ding amotion with reference to this ~  will 
be il>sued aftl'l" the Beport of the :::leleet CommIttee has been 
IJreBented. Honoumble Members will observe from the list vf bUliliness 
that we do not propose to proceed during the current Session wit1:l any 
of tilt' tl!"Ot' Hills to ulllend the Code of Civil ~  or w;th the 
Arbitration (Protocol and Convention) Bill, the Indilln Rll.ilwu'Ys (Amend-
ment) Bill or the Indian Tea Cess (Amendment) l:'i11. 

The ASBembly tlu:.n adjourned t.ill Eleven of the Ulock '"ll ~  

the 20th April, 1986 . 

. ,,: .... , 
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